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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)

Tuesday, the 6th April, 1948

The Assembly met in the Assembly Chamber of the Council House at a
Quarter to Eleven of the Clock, Mr. Spesker (The Honoursble Mr, G. V.
Mavalankar) in the Chair.

DECLARATION BY MEMBERS.

The following member made the declaration under Rule 2C:
8ir Abdul Halim Ghuznavi (West Bengal: Muslim).

STARRED QUESTIONS AND ANSWERS
(a) ORAL ANSWERS
DrooNTeoL oF Foopgrams v U. P.

1296. *Mr. R. K. Sidhva: (a' Will the Honourable Minister of Food ba
pi#sed to state whether control in respect of movement and prices of all food-
graing was withdrawn from the 7th January, 1948 in the United Provinces and
whether from February 1st ration was guaranteed to people with an income of
Rs. 100 p.m. in certain cities in the United Provinces?

(b) What were the prices prevailing after 7th January say on the 81st Janu-
ary, 1948 of such decontrolled foodgrains in the United Provinces?

(c) Is it & fact that the Honourable Minister of Food in his statement to the
Presa on the Tth January, 1948 stated that ‘‘Mahatma Gandhi's opposition to
eoutrol had made it increasingly difficult for the Government to continue their
present policy and the Government were not getting the necessary co-operation

tradesmen and people in the administration of control”?

(d) Is it also a fact that he replied in an emphatic ‘‘no’’ when asked a8 to
whether Mahatma Gandhi's recent statement that decontrol has brought down
the prices of commodities was applicable to the United Provinces?

(e) If 8o, do the Government of India propose to take necessary steps to ask

the srudesmen of the United Provinces to so behave as not to embarrass the
QGovernment of the United Provinces?

The Honourabls Shri Jairamdas Doulstram: (a) Yes.

(b) The prices of foodgraing in the United Provinces on 96th January, 1948
were aa follows:
Wheat—Between Re. 17-11-5 and 19-10-11,
Gram—Between Rs. 14-8-0 and 15-0-4.
Barley—Between Rs. 10-9-7 and 11-13-5.
Rice—Rs. 16-15-2.
Maize—Ras. 11-10-0.
Jowar—Rs. 9-9-8.
B.jN_Mo 10‘9‘1- ]
(¢c) Toe Minister for Food made no such statement. The Honourable Mem-
ber is prohably referring to statements made by the Food Minister of U. P. at
& Press Conference.

(d) When the U. ¥. Food Minister said that decontrol bad not brought down
prices he said this in relation to control prices then prevailing.
(3289) -
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(e) Government would render all help possible in regard to the attitude of
trade, if the U. P. Government required it.

Mr. R. K, 8idhva: Arising out of part (b) of the question, in reply to which
it has been stated that the price of wheat was between Rs. 17-11-5 to 19-10-11
and price of rice Rs. 16-15-2, may I know by how much were the prices higher
than the controlled prices at that time? -

The Honourable Shri Jairamdas Doulatram: These prices are higher than
&: %ont;olled pricee but under decontrol the prices are falling at any rate in

8hri Deshbandhu Gupta: What are the prices ruling at present? The
prices which the Honourable Minister has given are January prices.

The Honourable Shri Jairamdas Doulatram: The average of prices for
the 20th March have not been calculated in the report from the Province but T
will give you the figures for Kanpur, which is ane of the important centres.

20th March

Rice—Rs. 16-10-9 as compared with Rs. 17-1-0 in January.

Jowar—Rs. 7-2-83 a8 compared with Rs, 9-9-8 in January.

Bajra—Rs. 6-18-8 as compared with Rs. 10-0-1 in January,

The prices have been falling gradually all over the United Provinces.

Mr. R. K. Bidhva: What was the price of wheat? -

The Honourable Shri Jairamdas Doulatram: There have been variations from
centre to centre. I have got the figures for the 8th March for about & centres:

Hapur Rs. 20 on 6th March has risen to Ra. 21-8-0 on 20th March. 1 have
not got the rate for Kanpur for 20th March.

Chandausi on 6th March it was Rs. 20-4-0 and on 20th March it has fallen
% Rs. 19-13-0

Re Bahraich on 6th March it was Rs. 1§ and on 20th March it has fallen te
. 15.

" In certain centres of trade where the stocks nre high- the prices began to fall,
but where the stocks are low the prices began to rise and to a certain extent the
internal transport movement also does afect the prices. Where the movement
wag free the prices began to fall. Then there is also an inter-provincial ban.
Therefore the price in Raipur is probably about Rs. 11 for wheat and at Kanpur
it is Rs. 16.

Mr. R. K. Sidhva: What is the position of the stocks in Kanpur?

The Honourable Shri Jairamdas Doulatram: I could not give you the exact
figures or even the approximate figures. .

Shri Deshbandhu Gupta: May I know if the Honourable Minister is Bsware
of the fact that gram has been supplied from Delhi in large quantity to Madras
at an average rate of Re. 8 and some annas per maund recently?

The Honourable Shri Jairamdas Doulatram: Yes. that is so.

Shri Deshbandhu Gupta: Whether it is a fact that the prica of gram in
East Punjab is still lesser?

The Honourable 8hri Jairamdas Doulatram: Yes, that may be so. As
said, first of all you must remember that free movement of various foodstuffs i
pot possible. Due to factors over which we have no control there is a differenee
in prices between various parts of the country.

Shri Dashbandhu Gupta: In view of the faot that Delhi and the East
Punjab for purpoyes of rationing are one unit may 1 know if the Honourable
Minister has teken any steps $0 remove these oial barriers betweer Delhi
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and Bast Punjab on imports of cereals, etc., so as to bring prices in both theal
areas to the same level ?

The Honourable Shri Jairamdas Doulatram: A suggestion has been made
that U. P., Delhi and East Punjab may be made into one region and .
decontrolled. The suggestion is under consideration.

Mr. R. K. Sidhva: Is there any hoarding on the part of tmdumen in the
U.r.?

The Honourable Shri Jairamdas Doulatram: I think there is a certain
amount of hoarding in some parts of the country and Possibly also in the U. P.
I eould uot say definitely.

Mr. R. K. Bidhva: Do Government intend taking any steps to see that it
does not take place?

The Honourable Shri Jairamdas Doulatram: Government is contemplating
taking sorte suitable steps. The matter is bemg very seriously considered.
But with regard to intervening in certain provinces, we will have to consult
the provincial Governments.

SrLavGHTER OF CALvES IN MmrTARY DAy FiruMs

Mr. R. K. Sidhva: IMay I submit, Mr. Speaker, that there seems to be s
typographical error in regard to part (c) of my question. My question relates
to calve.. while it appears as ‘cows’ here.

The Honourable Shri Jairamdas Doulatram: This is evidently a mistype;
I will answer about calves also,

1287, *Mr. R. K, 8idava: (a) Will the Honourable Minister of Agriculture
be pleased to state whether calves are slaughtered in Military Dairy Farms?

(b) 1f so, what is the number slaughtered in the year 1947?

(c) Do Government propose to issue orders prohibiting slaughtering of cows.
in the interest of the cattle wealth of India?

The Honourable Shri Jairamdas Doulattam: (a) No, not now.

(b) During 1947 a total of 192 unwanted male calves were slaughtered to
provide meat for troops and meat offal for Military poultry farms.

(¢) The Government of India have appointed a mixed Committee to con-
sider the question of slaughter of cattle in all its aspects and to recoramend a
comprehensive plan of action which can be put into effect for preserving :the
eattle wealth of the country and for promoting its development. The question
of prohibiting the slaughter of cattle will be considered in the light of recom-
mendations of that Committee.

Seth Govinddas: Is it not fact that in spite of the age limit fixed by the '
Government for the slaughter of these calves and other cattle that is never
adhered to and even cattle of that age which according to law cannot be
slaughteréd, are being indisoriminately slaughtered even now in various Pro-
vinces ?

_ The Hondurable Shri Jairamdas Doulatrami: I am not aware of that; but i¢
ymy attention is dmwn toespecific cases nnd places I will go info thg question.

Pandit Thakur Das Bhargava: Mny I know by what time tbe report of this
Committee will be out?
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. The H‘onounhle 8hri Jairamdas Doulatram: The next meeting of the Com-
:mttee.‘I @hmk. is due in about a month's time and that [ can say is that
the desire is to expedite the report of the Committee. But much will depend
‘upon the Members, themselves.

_Mr. B. K. Sidhva: With referen-e to part (u) of the question the Honournble
Minister gave a reply in the negative, that is, that calves are not slaughtered in
Military Dairy Farms now. Am I correct in understanding that in all India in
the Miiitary Dairy Farms no calves are now being slaughtered?

The Honourable Shri Jairamdas Doulatram: No calves are now heing
slaughtered ir. any Military Dairy Farm.

_ Beth Govinddas: Is it not a fact that the calves immediately after their
birth are disposed of by thege Military Dairies?

The Honourable Shri Jairamdas Doulatram: I am not aware of that.

Mr. B, K, 8idhva: Arising out of the answer to part (b) of the question ma»
I say that the slaughter of these calves was done under the British administre-
tion for giving food to the British troops and in view of the British troops now
having been sent off may I know whether Government intend to continue the
policy of giving beef to our troops also? '

The Homourable Shri Jairamdag Doulatram: That would not be & matter
for my Department to answer, -~

8hri H, V. Eamath: Throughout the war years were calves of tender age
and heifers slaughtered in much larger numbers than in previous years?
- The Homourable Shri Jairamdas Doulatram: T am afraid I have net got
the figures for the earlier years. In the course of supplementaries if questions
velating to earlier years are asked I cannot straight-off deal +vith them.

Dr. B, Pattabhi Bitaramayya: Will the Government be pleased to acoept
the statement from me that 30,000 calves were being killed every day on the
first day of their birth during the war; and if Government confirms this faot
may 1 know whether any steps would be taken by way of precaution in future
years and slso whether steps will be taken to promote the cattle wealth in view
of the st disaster?

The Honourable Shri Jairamdas Doulatram: Uomingﬁnm a man like Dr.
Pattabhi Sitaramayya I must accept the statement, and the suggestion he has
made will be considered.

Shri H. V. Kamath: In 19047 who were more the victims, the bull calves
or the buffalo calves? .

The Honourable Bhri Jairamdas Doulatram: I have no information about
that.

SusvaENTIONS T0 ProvINOES FOR ‘GROW MORE Foon CAMPAIGN' DURING 1947

1238. *Mr. R. K. 8idhva: (a) Will the Honourable Minister of Agrioulture
bet pleased to state the amount of subvention given to each province for ‘Grow

ore Food Campaign’ during the year 1947?

&b) Have the provincial Governments spent any morey from their own
funds? .

(e) Have ¢they utilised the subvention given by the Government of India
{or the particular purpose? If s0, in what way? _

(d) What was the net result of this campaign? .
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(e) What is the increased production of food during the last year under the
‘Grow More Food’ schems as compared with the previous years?

.

(f) Do Government propose to continue this subvention?

The Honourable Shri Jairamdas Doulatram: (a) A statement (No. 1) giving
the required information is placed on the table of the House.

(b) According to the present basis of financial assistance the Central and
Provincial Governments make equal contribution towards the cost of ‘Grow
More Food' schemes except in the case of Assam and Orissa where the ‘Central
Government’s contribution umounts to two-third,

(¢) The subvention tgiwan by the Central Government has to be utilised for
the particular purpose for which it is given. A statement (No. II) showing the
type of schemes ugually sanctioned under the ‘Grow More Food Campaign’ is
placed on the table.

() and (e). A target of 9,00,000 tons of additional foodgrains had been
planned for the year 1947-48 for all Provinces except East Punjab and West
Bengul. The agricultural years ends in June whereafter the reports on the
progress of various schemes to be executed by the Provincial Governments and
their result are usually received. It may not be easy to assess The exact increase
in production of food due solely to the scheme as compared with the previous
vears for differences in rainfall and other seasonal factors affect the crops.

) It is proposed to continue these grants up to 1951-52 for the present

Statzment ~

Showing the detalls of Loans and Grants sanctioned to Provinclal Governments and Joeal Administrations,
during 1947-48  or ‘Grow More Food Campaign’ .

Irrigation Facilities Land Qlearance  Meature Di+iribution
and Doﬁlop-n.lt.

8. No. Name of the Provinoes. —
- Loan Grant Loan Grant Loan Grant
1 2 3 4 b L] 7 8
1 Ajmer-Merwara . 1,64,600 £,02,081 16,500 37,000
83 Asam . . 14,467 40,454
8 Baluchistan . 74,951
4 Bengal . . - 1,00,250 . 5,85,003
5 Bihar. . 2,78,128 40,710 45,400
¢ Bombay . 1,88,088 10,76,700 8,108,784
7 O.P. & Berar . . 49,71,250 1,20,042 2,79,126 £2,408 24,185,186 13,66,04%
8 Coorg et . v 33,603 05,403 38,072
® Delhl f . e .- v .
10 Madras . 3,883,811 31,900 90,383
1 R.W.F.P. . 51,041 - .
12 Orisa . 10,55,000 5,603,210 12,40,000 31,941 25,000
13 Pgojab e BLA4G4E ... 2,63888
14 Bind
¢ . 28,981,600

CJ
01,80,750 101,16,670 15,19,125 12,75,ibx 24,33,635 23,07,084
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8. No. m of the m‘?‘aﬂ‘mﬂm Fish Produotion Fruit Bchemes Dalry Bohemes
nots

Loan Grant Loan Grant Loan Grant Losn  Grant

® 100 11 12 18 14 15 18
I Ajmer-Merwara, . 1,50,000 93,400

¢ Astam 1,02,718 ... 227,770

8 Balushistan 5,470 . “
4 Béagsl -
5 Bikar 21,300 ... 8,800. ...
6 Bembay . 9,08,745 ... 0TATE ... ... 21,00,000
7 C.P.&Berar . . 22,27,000 4,04,000 . .

8 Coorg 727 29,880
o Deinl 50,000
10 Madras . 8,617 80,450 11,108
11 NW.EP
12 Orisea 1,82,600 13,852 .
13 Puajed . 8,175
14 Bind “

16 United Provinces e 23,000

26,00,500 18,85,42¢ .. 205,180 .. 247,208 .. 21,62,080

Poultry Livestock Misoellaneous ’ Total
B. No. Name of the Bohemes Bohemes e - Bchomes
Provinoces

Loan Grant Loan Grant Loan Grant Loan Grant

17 18 19 20 21 22 28 24
1 Ajmer-Merwars. PO 23,266 8,25,000 4,17,108
2 Asspam . 2,00,604 6,408,018
3 Baluohirtan e e 80,12
4 Boagal . 10,463 7,806,676

5 Bihar . 33,300 ... 98,008 .. 5,260,283
* 6 Bembay . 1,78,170 7,056,028 80,06,28¢
7 C.P.& Berar . 11,607 3,086,653 08,900,600 13,713,243
8 Co-rg . we e 378,250 1,20,750 15,640 8,73,250 3,04,484

# Delhd 50,000

10 Madras . ) LT e 10,600 1,78,854 7,02,118
11 N.W.F.P. . 48,700 1,800,841
s 13 Oriss . . 5,22,500 35081  80,00,000 6,70,084
18 Pumjad . . . 54,10,865

14 Biond . . e ® LI
16 U.ltel Provinoes o 80,1256 .9 26,986,015

L ]

. .. 8,78,250 8,70,642 5,22,600 “i :‘105 1,36, u‘mm ,§8,T18
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Stasement 11
Showing the schemes finanoced under the Grow More Food Campaign
1. Construction and improvement of Surfsce Percolation wells. ‘
2. Construction of Tubewells.
3. Pumping Installation.
4. Construction and improvement of Tanks and Channels
5, Land development works including drainage, bunding and reclamation.
6. Purchase and distribution of manures.
7. Purchase and distribution of improved seeds.
8. Purchase and distribution of improved implements including mechanical equipmesmt.

9. Protective foods such as development of Fisheries, Live-stock, Poultry and Fruit,
etc.

Mr. R. K. Bidhva: Arising out of part (c) of the question, my question was
whether the Provincial Governments have utilised the subvention for this pur-
pose. May I know whether they have utilised the quota given to them by the
Government of India for the purpose of the Grow More Food campaign «r
abused it in any way?

The Honourable Shri Jairamdas Doulatram: I cannot say; Government
would have to make enquiries.

Mr. R. K, 8idhva: Will the Honourable Minister please supply the infor-
mation after making enquiries?

The Honourable Shri Jairamdas Doulatram: I will supply the information.

Prof, N. G. Ranga: Is the Honourable Minister aware of the fact that his
precacessor Rajen Babu has given an assurance to this House that he would
get the information collected as to how these funds are being spent and place™a
repart on the way in which they have been utilised, and the results thereof.
on the table of the House?

The Honmourable Shri Jairamdas Doulatram: The reports are usually
expected soon after June. When the reports are received all information as to
the purposes for which the grant was used, and the results of the use of the
grant, would be available and would be placed before the House.

Shri T. T. Krishnamachari: May I know if the payment is made outright
to the Provinces without finding out from them whether they have actually
spent the money and have contributed an equal amount?

The Honourable Shri Jairamdas Doulatram: My impression is that they
sperd the money and later on take the due grant from us.

8hri T. T. Krishnamachari: Is not the Honoursble Minister in posseasion
of f.qures us to how much the Government of India has disbursed by way of
subventions during the past year?

The Honourable 8hri Jairamdas Doulatram: I won't be able just now to

give the figures,
" Shrl ‘Biswanath Das: May I know whether the position that no repgrt is
available as to the utilisation of these grants relates only to the current year
or the year before or to all the years fromm which these grarnts were made to
Provinojal Governments ? .

The Honourable Shri Jairamdas Doulstram: It relates so figures for grants
given from 1047-48. . -

Bhri Biswanath Das: May I know whether any report previous to that
period is available as %o the utilisation of these sums of mongy by the Provinoial
Governments ?

‘ The Honourable Shri Jairamdas Doulatram: These figures can be placed
« ou the table; but they are not with me at present. i -
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Shri B. P. Jhunjhunwala: In view of the statement made by the Honour-
able the Food Minister that the ‘Grow More Food campaign’ has failed in the
past, has the Central Government made enquiries from the Provincial Govern-
ments a8 to what were the causes of that failure; and what further steps have
the Central Government taken to see that these causes are removed?

The Honourable Shri Jairamdas Doulatram: When I was talling of the
‘Grow More Food Campaign’ I was not talking of the period before the new
Governnrent took charge; I am talking of the Grow More Food Campaign ‘ss
planned by my predecessor from 1947-48 onward. The report of the first year
of this campaign is yet awaited. When we get the report and find what exactly
has been at fault, then will be the time for us to discuss the matter.

Shri T. T. Krishnamachari: Has the Honourable Minister no information
or even estimate in terms of percentage allowing for margin of error, in regard
%0 increased production during the year in which this Government was in
charge ?

The Honourable Shri Jairamdas Doulatram: As I said, we are waiting for
the report and we cannot give the figures straight-off.

Dr. B. Pattabhi SBitaramayya: May I invite the attention of Government
to the fact that one of the main causes of the failure of the Grow More Food
Campaign has been the want of correlation between the duties of one Deparb-
ment of the Government and another, namely, Food, Agriculture, Finance,
Co-operation and Industry; and may I know whether Government will take
any measures by way of advice or suggestion to the Provincial Ministries to
improve conditions in this matter?

The Honourable Shri Jawramdas Doulatrami: That possibly is one eonsidera-
tion. But as I said, the proper time for going into this question and dealing
with it effectively will be when the first year's report is with us when the whole
matter can be comprehensively dealt with probsbly more satisfactorily.

Mr. B. K, 8idhva: Mav I know whether the Honourable Minister is satis-
fied that the amount of subvention given by the Government of India to the
provincial government has been utilised for that specific purpose and whether
be is also satisfied that the provincial government has used an equal amount
~under the terms of the agreement?

The Honourable Shri Jairamdas Doulatram: As I said, Bir, the year is not
yet over. We are expecting the annual report in the month of June.

Mr. R. K. Sidhva: What about last year?

The Honourable Shri Jairamdas Doulatram: 1 cannot say about last
year at all.

Bhri 0. M. Poonacha: Is it & fact that the allotment in this respeet in
Conrg could not be drawn at all because of the failure on the part of the Gov-
ermmment of India to give administrative sanction in time for the payment of
moneys to the beneficiaries in Coorg.

The Honourable Shri Jairamdas Doulatram: I am not aware of that. It
may be o matter for enquiry.

Mr. Speaker: I believe we have sufficiently discussed this. We will go to
the next question.

- Scuems FoR Prize BoNUS To GROWERS OF MOBE ¥Y0OD

1289, *Mr. R. K. Bidhva: (a) Will the Honourable Minister of Agriculture
be pleased to state whether it is a fact that Government contemplate setting
aside three crores gf rupees as prize to growers of more fbod during the current
year? _ _ .
(b) I so, have Government consulted Provincial Governments on this

subjeet? ..

L}
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(c) Has any specific scheme been prepared for the prize bonus? If so, do
Government propose to lay a copy of the same on the table of the Housz?

(d) What steps have Government taken to see that the money so give; is
not wasted? -

The Honourable S8hri Jairamdas Doulatram: (a) and (¢). Government
have under consideration the suggestion that some special stimulus «f a compe-
titive nature would materially increase the production of food. No particu'ar
scheme has yet been framed. It is therefcre too early to say what = amount
would have to be set aside.

(b) and (d). Do not arise.

Prof. N. G. Ranga: Have Government received & scheme sent up to them
by Mr. Santhanam and supported by myself?

The Honourable Shri Jairamdas Doulatram: Yes. it has been received and
is being considered

Seth Govinddas: Have Government received any suggestions from provin-
cial governments in this respect?

The Honourable Shri Jairamdas Doulatram: No.

Mr. R. K. Bidhva: My question was ‘If so, have Government consulted
Provineial Governments?’ Do Government intend to consult provincial gov-
ernments if the scheme is under consideration?

The Honourable Shri Jairamdas Doulatram: Certainly they will consult the
provincial governments because without their co-operation the scheme will not
work.

Use oF WILLINGDON AERODROME FOR COMMERCIAL AVIATION

1940. *Mr. R. K. Sidhva: (a) Will the Honourable Minister of Communi-
casions be pleased to state whether it is a fact that the Willingdon Acrodrome
a4 New Delhi is not open for commercial aviation?

(b) If so, for what purpose will the said aerodrome be used in future?

(0) Is it & fact that landings and takings off of all commercial plancs take
plaee from Palam Aerodrome only?

{d) Are Government aware that the unloading of the luggage of pessengers
at Palam serodrome takes a long time?

(e) What'is the number of porters and luggage carriers employed there?

(f) Do Govarnment propose to take steps to call upon the licensees to provide
adequate staff for unloading personal baggage?

The Honourable Mr. Rafi Ahmed Kidwai: (a) The Willingdon aerodrome is
open for commercial aviation.

(b) Does not arise. .

(¢) No, 8ir; both Palam and Safdarjung aerodromes are used by civil air-
oraf$ for commercial air transport operations.

(@) No such complaint has been received.

(e) Of the two Indian air transport companies op¢ ating at Palam, one has

22 porters. and the other 10. It is understood that eight to ten porters attend
each airgraft on arrival. "

-

(1) No, Bir: in the absence of any specific complaint the numbers are
believed to be adequate. : ' .
Mr. R. K. 8idhv#: If the Willingdon aerodrome is open for- commercial
aviation, may I know why I.N.A. uses the Willingdon aerodrome for Dakote
Janés and why Air Tatas use the Palam aerodrome for the same type of
« Dakota planes? e e
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The Honourable Mr. Rafl Ahmed Kidwal: The arrangement is that all

gakotn plsn:m? the Willingdon aerodrome and the bigger planes use the

Mr. R, K. Sidhva: The Palam aerodrome is reserved for Viking planes and
the Willingdon aerodrome for Dakotas. May I know why the same type of
Dakots planes should have o use the Palam serodrome, thereby pubting
passengers 0 greab inconvenience in view of “the distanove?

no_nonourn.bla Mr. Rafl Ahmed Kidwai: As T said the Willingdon aero-
drome is used for Dakotas and Palam for Vikings. Sometimes it happens that
Vikings are not available and Dakotas are allowed to use the Palam aerodrome
in cases of emergency.

Mr. B. K. Sidhva: May I submit that Viking planes do not go there at all
and every time Dakotas go to Palam? Will the Honourable Minister make
enquiry into the matter?

ProDUCTION AND EXPORT OF PADDY 1IN ORISSA SINCE 1042.

1241. *Shri Lakshminarayan Sahu: (a) Will the Honourable Minister of
Food be pleased to state what was the total annual yield of paddy in the Pro-
vince of Orissa since 19427

(b) How much of these has been exported out of the province, year by year
since 1942?

The Honourable Shri Jairamdas Doulatram: (a) A statement (No. T) show-

ing the production of rice for the years 1042-48 to 1948-47 is laid on the table
of the House.

(b) A statement (No. II) showing the exports of rice during the years 1942-
48 to 1046-47 is laid on the table of the House.

Statement I

Showing the production of rice in Orissa since 1042-43.
(In 000 tons)

1942-43 1943-4( 194445  1945-46 1940-47

#Rice . . . . . - 1,247 1,349 1,337 1,204 1,401
Statement 11 .
Showing the exports of rice from Orissa since 1942-43.
(In 000 tons)
Year Export.
194243 . . . . . 133
1943.44 . . . . . . 66
1844.45 . . . . . . 88
1845-46 . . . . . . 85
1946-47 . . . 125

]
4

Prof. N. G. Ranga: Ts it not a fact that the Government do not h&ve com:
plete statistics of the total amount of rice produced, and that neither the Orissa
QGovernment nor the Government of India have been able to all the surplus
rice that is available on the Jeypore estate (which is wery high on the hills)
beocause of want of adequate communications ?

The Honourable Shri Jairamdas Doulatram: I am nob sble to say definitely
about it. - ..

L]
-
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Prof, ¥. G. Ranga: Will Government make enquiries and find out, whether

-:nti ::;pl are needed in order to tap all the surplus rice produced on the Jeypore
s L

The H_anomb_le 8hri Jairamdas Doulatram: 8o far as I could gather from
the Premier of Orissa who was recently here, he said he would be able to recover
rice from all the parts of his province and states associated with his province.
Thasb was his statement.

hri Lakshminarayan Sahu: Is it & fact that the aboriginals do not get tow

-eat the rice which they produce in Koraput district? o8 \

The Honourable Shri Jairamdas Doulatram: I suppose that will be &
matter for the provincial government to reply.

BoARD OF MANAGEMENT OF INDIAN ProPLE’'S FaMiNe TrRUST

1242. *8hri Lakshminarayan Sahu: (a) Will the Honourable Minister of
Agriculture be pleased to state who are the members of the Board «f Manage-
ment of the Indian People’s Famine Trust?

(b) What is the total amount of money now in the Trust?

(c) How is the money disbur«sed province-wise?

(d) How much roner, proviuce-wise, nas been distributed during the last

ten years? -
The Honourable Shri Jairamdas Doulatram: (a) The list of members of
the Board in 1947 is placed on the table. .

(b) Rs. 34,51,500.
(c) Grants for the relief of distress are made in accordance with rules 8 to

11 of the Rules and Bye-laws of the Indian People’'s Famine Trust.
(d) A statement is placed on the table.

PERSONNEL OF THE BOARD OF MANAGEMENT OF THE INDIAN PEOFLE'S
FAMINE TRUST, 1947,
Appointed by the Governor General in Council

1. The Member of the Interim Government in charge of the Department of Agricul-
ture, the Honourable Sri Rajendra Prasad,—Chairman.

2. The Honourable Mr. Liaquat Ali Khan, Finance Member.

3. The Honourable Mr. G. V. Mavalankar, President, Indian Legislative Assembly.

4. The Honourable Mr. Abu Ahdullah Syed Hossain Imam, President, Council of State,
(Hussain Manzil, Gaya).

5. Bir \Bertie ' Staig, K.C.I.LE, C8.I, I.C.8., Aucditor General of India,—Honerary

Secretary.
Appointed by the Government of Madras
6. The Honourable Rajah Bir Annamalai Thettiar (The Palace, Chettind, Madras).
dpponted by the Government of Bombay
7. Mr, N. V. Gadgil, M.L.A. (419 Shanwar Peth, Poona 2).
Appointed by the Government of Bengal
8. Mr. J. N, .C.8. -
of Co-opergtio: C'f:.cll?:ld:;a IREI:K,. Secretary to the Government of Bengal, Department
' Appointed by the Government of United Provinces
9. Mr. Kurshed Abmad Khan, C.I.LE., I.C.8., Commisgioner, Jhansi Division, Jhaasi.
Appointed by the Government of the Punjab
10. ®{r. Ram Chandrs, C.I.LE., M.B.E., 1.C.8., Financial Commissioner, Revenue® Punjsh.
Appointed by the Honourablec A. G. (., Rajputana
1. Mf. L. C. L. Orifin, C.8.1, C.LE., BC.8., Secretary to H. E. the Crown Repre-

sentative ’
Appoinled by the Honourable the 4. @. G. Centpal India
12, Diwan Bahadur Sir Khanderaso Nadkar, Diwan and E"m'dm f the Counci i
nistration (retired), ?hu- B:;teé C;ntnl India, ' ‘ o e i Adwi
. ppoint y His Highness the' Maharaja of Jaipur
+ 18 Bai Bahadur Pt. Amar Nath Atal, Finance Minister, ;aipnrﬁ
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Prof. N. G. Ranga: What action has so far been taken by Government on
the resolution passed by this House during the last session on this particular
matter of establishing an All-India Famine Commission for taking suitable
steps in that direction? '

The Homourable Shri Jairamdas Doulatram: As soon as the Assembly is
over, the matter will be gone into properly.

Seth Govinddas: Are the members of this Board changed from time to time
or are they permanent members? - .

The Honourable Shri Jairamdas Doulatram: They are permanent.

Seth @ovinddas: Is there any election or appointmeut from time to time
by the Government?

The Honourable Shri Jairamdas Doulatram: These are nomineeg of
various provincial governments and various bodies. It is open to them to
change them. 8o long as they do not change them, they ara there.

Shri H. V. KEamath: When was the Trust constituted? Ia which year?

The Honourable Shri Jairamdas Doulatram: I think sbout 1000.

Shri H. V. Kamath: 1s the money spent for the treatment of famine aftor
it sets in or for its prevention?

The Honourable Shri Jairamdas Doulatram: This is for relief of distress.
Naturslly it will be spent when the distress is visible. )

Prof. N. G. Rangs: Who puts money into the Trust? Is it the Provincial
Government or the Central Government, or both?

Mz, Speaker: It is better that the Honourable Member reads the Trust
Deed.

Prof. X. G. Ranga: I know a little nore than what the department sbems
to know about this.

Mr, Speaker: It is a matter contained in the Trust Deed.

Prot. N. G. Rangs: It is not a question of the Trust Deed. My question is
‘Who is contributing money to the Trust?’

The Honourable Shri Jairamdas Doulatram: Originally some donors gave
money. The Maharaja of Jaipur gave about 10 lakhs. The Trust is registered
under the Charitable Endowment, Act.

Dr. B. Pattabhi Sitaramayya: Is it the same Famine Trust thot was started
by Lord Curzon ju 1908?

The Honourable Shri Jairamdas Doulatram: This seems before -that, the
first donation being in 1900.

Tooxap ArTioLgs of Foop AcQUIRED BY DisPosAls DEPARTMENT

1243. *Dr. P. 8. Deshmukh: (a) Will the Honourable Minister of Industry

- and Supply be picased to state what tinned articles of food the Dispnsals De-
partment aoquired?

(b) What wers their weight, number and value?

(c) When were they obtained and for how much? .

(d) When were these tinned articles sold giving the dates of disposals in
each &ase? '

(e) What was the price obtained?

The Honourable Dr. Syama Prasad Mookerjee: (a) The following cate-
gories of tinned articles of food were reported surplus: (i) Bakery products and
confectionery, (ii) Beverages and soups, (ii) Cereals, (iv) . Fats and oils, (¥)
Fruits and fruit juices, (vi) Meat, (vii) Poultry, fish and eggs, (viii) Sugar,

. syrups, jams and jellies, (ix) Vegetables, and (x) Cigarettes, bigars“and tobacco.
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(b) and {c). About 80,400 tons of foodstuffs, of the book value of about
Re. 10,08,44,700, were reported for disposal from June 1945 onwards.

(d) They have been sold in many separate transactions. I regret it is
impossible for me to repeat in the House all these dates.

(e) Rs. 8,71,21,285.

Prof. N. G. Ranga: Are we to understand that Governmernt bhave lost
Ra. 7 crores in these transactions?

The Honourable Dr, S8yama Prasad Mookerjee: I believe so.

Prof. N. G. Rangd: Has Government enquired whether there -was any
justification for the sustainment of this loss—for having purchased the goods,
at Rs. 10 crores and sold them for Rs. 8 crores?

The Honourable Dr, Syama Prasad Mookerjee: During the war lurge
quantities of food stuffs were purchased. When the war terminated, naturally
they had to be disposed of. In some cases buyers were not available. Quite a
lot of food-stuffs had to be rejected as unfit for human consumption,

Mr. R. K. Sidhva: Is it not a fact, Sir, that large quantities of jam, jellies
and cheese were dispused of as decomposed? Has Government made enquiries
with & view to finding out whether they were decomposed before thoy were
disposed of ?

The Honourable Dr. Syama Prasad Mookerjee: There is a system of periodi-
eal checking of food-stuffs at the Army laboratory at Kasauli. Those stuffs
which are declared to be unusable are not sold; the rest are disposed of.

Mr. R. K. 8idhva: Is there any more stock of these provisions, jams,
jelli€s and cheege, available for disposal?

The Honourable Dr. Syama Prasad Mookerjee: 1 cannot say, B8ir, about
jams, jellies and cheese, but about 4,800 tons of food stuffs, vaiurd at
Rs. 40.00,000 remain undisposed of. The entire American stocks have teen
sold off; the rest have not been.

Shrimati Renuka Ray: In view of the fact that quite a considerable gquantity
of these food-stuffs are tinned milk, and also in view of the shortage of milk for
infants and nursing mothers in this country, was any attempt made ta make
over this milk to the appropriate department to be given by the methods of
priorities to those who peeded it, and if not. why not?

The Honourable Dr. Syama Prasad Mookerjee: Up till O=tober 1947, the
distribution of these food-stuffs remained the responsibility of the Food Ministry
and thac Ministry certainly took good care to see that the first priority was given
#o the institutions and individuals to whom the Honourable Member was refer-
ring.

Pandit Lakshmi Kanta Maitra: May I ask the Honourable Minister if, in
view of the fact that large quantities of food-stuffs was found unfit for human
eonsumption, has Government considered the possibility of putting it to some
other form of industrial v=s, or for the manufacture of compost.

Dr. B. Pattabhi Bitaramayya: Will Government be pleased to oonsid.er the
advisability of instituting occasional check-ups with a view to verifying £hat the
transactions of the Departmente in the matier of disposal are

The Moanouralls Dr. Syama Prasad Mookerjes: Up till ﬂ?otabn:r 1047, g:.
disposal was the responsibility of the Food Ministry. For the pagh six mon
# has bean ig charge of my Ministry snd we are baving oecasional eheck-ups.
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Dr. P. 8, Deshmukh: Will the Honourable Minister be pleased to draw the
attention of the Food Minister to this matter and also bring i} to his notice that

so much of good and valuable food-stuffs hava been spoilt due to the negligenee
of one Department or the other.

The Honourable Dr. Syama Prasad Mookerjes: ‘I do not think, Sir, a lot of
gnod food-stuffs have been wasted. In fact the priority lists are there. We

oircularise Governments and institutions and whenever there is & demand we
give them firat preference.

Dr. P. 8. Deshmukh: Is the Honourable Minister aware that there are huge
stocks of these tinned food-stuffs lying all over the country and that they are
deteriorating day after day?

The Honourable Dr. Syama Prasad Mookerjes: If there are no purchasers
Government cannot help it,

Dr. P. 8. Desbmukh: Js it not & fact, Sir, that this situation has arisen
because Government was not quick enough to offer these for sale.
Mr. Speaker: Order, order.

Mr, R, K. 8idhva: In view of the loss of about Re. 7 crores in these food-
stuffs transactions, will Government kindly make enquiries with a view to

inform this house,*what were the reasons that led to Government incurring this
heavy loss.

The Honourable Dr. Syama Prasad Mookerjes: The position is that there
are certain reserve prices fixed and Government has to sell them to the highest

bidder. If no persons are available to purchase the stuffs, Government is help-
less.

Shri H. V. Xamath: Was all the stuff purchased from the United Btates
of America or a part from the United Kingdom as well?

The Honourable Dr, Syama Prasad Mookerjee: The total quantity of food-
atuffs which came from America was 57,900 tons valued at Rs. 8,38 .44, 700.
The total quantity of food-stuffs that we got trom His Majesty’s Government
and the Indian Stores was 22,500 tons and the book value was Rs. 1,65,00,000.

Bhrimati Ammu Swaminadhan: May I kmow from the Honourable Minister
why there is o much of tinned milk available in the crdinary bazaars, if priority
of supply had been given to infants and nursing mothers?

The Honourable Dr, Syama Prasad Mookerjee: I cannot say what the
reason is.
DmxvupaTIiON oF IND1A’s FOREST WEALTH DURING 1939-45 AND CONSERVATION OF
FoRrEsTs -

1244. *Bhri H, V. Kamath: Will the Honourable Minister of Agriculture
be pleased to state:

(8) how much forest wealth India was denuded of during the war years 1989
%o 1845, on account of timber and other accessories; and

(b) the steps Government propose to teke for forest comservation, planting
or regeneration?

The Honourable Shri Jairamdas Doulatram: (a) Information given by. the
Provinces indicate that demands of war were met mainly by making advance
iolh_ngs against the prescribed yields of working plans and to a small extent from
fellings in ‘unclassed forests not under working plans.® The advance fellings

amoun$ to some 4 to B annual yields of timber or about @emillion tons. As

regards fuel producing forests, advance fellings were also made of sbout the
sane order as for the timber forests.
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(b) An extract from the recommendationos of the Policy Committee No. V on
Agriculture, Forestry and Fisheries (held at Simla from the 26th to 80th June,
1944) is placed on the table of the House. Thesé recommendations weré accept-
ed by the provinces and ateps to implement them are being taken by the
Provir ces through their post-war forest plans. The progress ‘made so far, how-
ever, nas not been satisfactory.

Extract from the recommendations made by the Policy Committee on Agriculture, Forestry
and Fisheries at its meeting held at Simla_from the 26th to 30th June, 1844

VIL.-WHEREAS

a* . . . . d * *

&2] Over 35 per cent. of the ares of India is not at present under either cultiyation
or foreats;

(8! Forest management, especially in head-waters areas, is the most eoffective land
management as an insurgnce against the disatrous effects of floods and erosion;

(4) The existing forest resources of India are inadequate in extent and unsuitably dis-
tributed to supply the needs of the population)~ especially the village population, in fuel
sad small timber;

(5) The provision of fuel is necessary to release farmyard manure for use as fertilizer;

(6) Unregulated grazing has been responsible for much forest devastation :

THIS COMMITTEE RECOMMENDS THAT—

(i) the 1ssurved foresta be immediately examined and working plans revised or pre-
parod to ensure the conservative management that will bs necemsary for a few y.ars to
repair the damage done by advance fellings during the war;

('.'J L L L L] -

(iii) each Province and State should aim at having not less than 20 per cent. saa if

ible 25 Tor cent. of ita total ares under forest and so distributed that the villager
may be enabled to satisfy his requirements of agricultural timber and fuel within a resson-
sble distanc of his home;

(iv) a8 & basis for the extension of forest areas and especially village forestsa and
forests in arras of low rainfall, a classification should be undertaken forthwith of wnculti-
vated land to determine the aress in which timber can be grown or forest management
should be introduced; .

h&v} Boil Conservation Circles should be formed in each Province and State to deal with

management, the regulation of grating with due regard to* the needs of the caitle

wn and the Towmg of trees whether as a protetcion against floods, erosion or
ion or to supply the meeds of the rural population;

(vid * . . . . . . .

(vii) for the conservation and extension of the forest resources of the country, powers

should be taken by Government to exercise control of private d
Thould o o e pr ly-owned forests, up to the

) Decessary ;
(viii) steps should be taken for the Jevelopment of industries for the utilization of

;m:r orest pm;duu which will provide avenues of employment for the growing population

(ix) steps shonld be taken as early as ible to train forest staff of ROcASIA
gredes so that the personnel may be -vsihgl.:"to carry oat the fmgoln: the i
I

ll;rl H. V. Kamath: Was much timber exported abroad during the war
yoars

The Honourable Shri Jairamdas Doulatram: T am not aware; probably so.

:Bhrl H. ? Iun.lt.h In view of the fact, Sir, that animals and beasts play
& vital part in jungle economy, do Government propose to restrict shikar in the
interest of our forest development? ,
a Th; Honourable Shri Jairamdas Doulatram: That suggestion will be con-
sidered. .

8hri K. Santhanam” May I know, Sir, what was the, extra quslity of timber
which was felled during the war years over the pre-war average? ,

The Honourable Shri Jairamdas Doulatram: I have not got the figures with
me.

- € *
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Prof. . G. Rangs: Bir. in view of the fact that the manufacture of fuel
gas has added greatly to the denudation of our forest wealth, will Government
consider the advisability of reserving, to some extent at least, a portion of our
forests for the manufacture of charcoal used for the production of fuel gas.

The Honourable S8hri Jairamdas Doulatram: That suggestion will be con-
sidered.

Shri 8. V. Krishnumurthy Ra0o: May I know if any afforestation schemes

have been tuken up?
The Honourable Shri Jairamdas Doulatram: [ am noi aware,

Shri K. Santhanam: May I know if the Ministry of Agriculturc bus any
idea of instituting any census of the forest wealth of Indin.

The Honourable Shri Jairamdas Doulatram: No sueh scheme is at present
before Government. But the suggestioon of the Honourable Member will be
considered.

Shri T. T. Krishnamachari: Is the Honourable Member aware that the
denudation ¢f our fowgsts is still going on for purposes of supplemnenting the
fuel resources of the country.

The Honourable Shri Jairamdas Doulatram: 1 am not aware of that.

Prof. N. G. Ranga: Bir, do the development grants proposed to be given to
Provincial Governments by the Central Government also include assistance
from the Central Government to the Provincial Government for the purpose of
developing or improving our forest wealth? :

The Honourable 8hri Jairamdas Doulatram: I do not know.

Shri 8. V. Krishnamurthy Rao: Will the Report of the Commitéee be
made available to the members of this House?

The Honourable Shri Jairamdas Doulatram: 1 think it is in she Library,
but still copies can be given to any members who are interested.
TRANSPORT OF SUGAR AND COAL ACOUMULATING AT FAOTORIES AND CoAL MiNgs

1245. *8bri Deshbandhu Gupta: (s) Will the Honoursble Minister of Indus-
try and Supply be pleased to state whether Government are aware thas large
stocks of coal and sugar are accumulating in coal mines and sugar factories res-
pectively, due to lack of transport and that some of the owners of collieries and

sugar mills are thinking of cloging these down as they cannot afford to pile up
any more of their stock?

(b) If so, what steps do Government propose to take to relieve the situation?
The Honourable Dr. Syama Prasad Mookerjee: (a) Yes, Sir.

(b) The accumulation of pithead stocks of coal was largely the result of trans.
port difficulties during the second half of 1947 due to reasons which ure well
known. A Committee has since been appointed to keep the transport position
under constant review and to make suggestions for improvement. The situation
is gradually improving, but for sometime to come the disparity between avail-
able transport and disposable coal is likely to remain. A Committee consisting
ot represcntatives of the E.I.R., the B.N.Ii., the Coal trade, and the Conl Com
relotively to available transport and the grant of assistance to collieries oyer-
stocked wjth conl. Concrete proposals are shortly expected.

As regards sugar, the stock position of sach sugar mill is  kept constantly
nnder watch and special movements are arranged in cases in which excessive
stocks are accumulating® Sugar is now in class 2(a) of the eailway priority
schedule along with other non-sponsored foodstuffs, but to speed up transport.
all movements from sugar factories on the E.P. and 8.S. Light Railguys to
Bpmbgy, Bombay Area and Ahmedabad have been temporarily up-graded. The
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allotment of a special wagon quota for the movement of sugar on the O. & I.
Railway is also under consideration.

Shri Deshbandhu Gupta: May 1 know what were the sugar stocks

before
decontrol and at present held by different factories?
The Honourable Dr. Syama Prasad Mookerjes: I am sorry I have not got
the corrparative figures. - :

Shri Deshbandhu Gupta: Is it not a fact t;hat the high price level of sugar
fixed by Government is artificinlly being maintained and that sugar is selling
almost in every big city below this price?

The Honourable Dr. Syama Prasad Mookerjee: Well, the price does depend
upon the quantity available. -

8hri Deshbandhu Gupta: Is the Honourable Minister aware of the fact that

the prices of sugar prevailing in the Bombay Province particularly are lower than
what they are in Bihar and U. P.?

The Honourable Dr. Syama Prasad Mookerjee: That may ve; that w.ll
depend on the quantity which has been moved to Bomba# P’residency. But as
I have just explained, the Transport Ministry, the Food Ministry and my

Ministry are discussing this matter together and trying to wake iraprovements
a5 quickly as possible.

8hri Deshbandhu Gupta: Do Government realise that the factories in U, P.
and Bihar are put to a great disadvantage under the present arrangement
inasmuch as the price of sugarcane fixed by Government at Rs. 2 per maund
goes in favour of the factories working in Bombay Presidency as they have got
their own Sugarcane farms to which they cred't the cost of sugarcane at that
rate and there being no income-iax on agricultural produce make a big saving

which may amount to crores of rupees whereas U.P. and Bihar factories pay for
the sugarcane which they get from the farmers?

The Honourable Dr. Byama Prasad Mookerjee: That scheme was initiated
and approved by the industry itself.

Dr. B. Pattabhi Sitaramayya: In view of the obvious and insurmountable
difficulties in regard to transport, will the Ministry take suitable advice with any
other Ministry concerned and concert measures for the development of naviga-
tion so as to convey these goods by canals?

The Honourable Dr. Syama Prasad Mookerjee: 1n inct s schemc is already
under precparation for movement of coal by sca and we have been able to export
an additional quota of about 20.000 tons per month from Caleutta so as to give
some relief. Turther, there is alrendy a reserve of about 40.000 tons which has
been carried from the coal areas to Caleutta and as soon as ships are availuble we
shall be able to work on the coustal areas. Only two days ago T was informed
that four more steamers are goinr to be placed at our disposal so that move-
ment should start immediatelv. Here the movement has becorne more restrict-
ed because we are getting food graius by sca.

Dr. B. Pattabhi Sitaramayya: Can the Honourable Minister supplement
his information by further information regarding navigation by canal by connect-
ing if possible the Ganges with the Cauvery by canals?

*The Honourable Dr. Syama Prasad Mookerjee: Also, I have ssked the

Provincial Government to put up their schemes so that we can send goods by
river.

r [}

Shri B. P. Jhunjhunwala: Is it a fact, Sir, the ree in price of sugarcane,
the rise in levylug cess and the consequential rise in the price of sugar' has
resulted in effisiency of industry? ' . .

" The.Hononrable Dr. Syama Prasad Mookerjee: That is o matter of ophigo.
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Prof, Shibban Lal Saksena: Will the Honourable Minister consider the
desirability of dissolving the Sugar Syndicate which is responsible for maintain-
ing_artificially the high price of sugar?

The Honourable Dr. Syama Prasad Mookerjee: This is 8 matter which will
be dealt with by the Food Ministry.

RE-ORGANISATION OF PJSTAL DEPARTMENT IN Onrissa

1246. *Shrl Lakshminarayar Sahu: (s) Will the Honourable Minister of
Communications be pleased to state whether the attention of Government has
been drawn to the representation made by the Secretary, Oriya People’s As-

sociation, on the 25th February, 1948 regarding the re-organisation of 'he
Postal Department in Orissa?

(b) Do Government contemplate locating the Headquarters of a Postal

Circle in Orissa inoluding the various Divisions and Sections of the Railway
Mail Bervice? .

(¢) Are Government aware that since the merging of the Orissa Btates in

the Province of Orissa, there is a larger area, o larger population and conse-
quently larger postal transactions?

(d) Do Government propose to have the Headquarters of the Railway Mail
Berwice N. Division at Cuttack or any other place suitable for the purpose?

The Honourable Mr. Rafi Ahmed Kidwal: (a) A representation daled the
22nd TFebruary 1948 has been received.

(b) The headquarters of the Additional Postmaster General, Orissa, who
functions as a Head of a Circle in all postal matters, aré¢ in Puri, It is not
possible to locate the headquarters of the R.M.8. ‘N’ Division and all its Seo-
tions in Orisna.

(e) Yes.

(d) The headquarters of the R.M.8. ‘N" Division are at Howrah. They have
been placed there as the mail routes from different parts of India for Or'ssa

converge at Howrah. The question of locating some of these Sections in Orissa
18, however, being examined.

METHOD OF RECRUITMENT IN INDIA METEOROLOGIOAL DEPARTMENT

1247. *Shri Lakshminarayan 8ahu: Will the Honourable Minister of Com

munications be pleased to state the method of recruitment for posts in the
Indian Meteorological - Department?

The Honourable Mr. Rafl Ahmed Kidwal: Rccruitment to Class I and Class
IT posis in the India Metcorological Department is made through the F.d-ral
Public Service Commirsion bv the Government of Tndia and the Director Gene-
ral of Observatories respectively.  Recruitment to the higher grades in Class IT1
posts, wiz,, Professionn] Assistants, Meteorolog'eal Assistants and  Seientifie
Assistants is made by the Director General of Observatories with the aid of a
Selection Committee after duc advertisement in all the approved newspapers.
Recruitment to the grades of Upper Division Clerks, Senior Observers, Observers
and Lower Division Clerks is made on a regional basis by heads of sub-officese of
the Depantment, v, "2¢ Deputy Directors General and Directors whose offices are

located at Poona, New Delhi, Calcutta, Bombay. Nagpur, Mudras and Kodai-
kanal. . L

Pandit Lakshmi Kante Maltra: Ma&’ I inquire of the Honoyrable Minister if
he is aware that there has been a very large number of vacancies in the Metecro-
logical Department due to the opting of the Muslim employees to Pakistan?
It so, why are these vacancies not filled? Do Government propose to réorganise
this Meteorelogieal Departmant? .
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The Homourable Mr. Rafl Ahmed Kidwal: Qualified persons for all those
posts are not!immediately available, but nttempts are being made to fill poste
that are vucant now.

Pandit Lakshmi Kanta Maitra: I am usk'ng, Sir, that the Government
called for applications for filling these vacancies .ond n very large number  of
applications reached the ITouourable Ministr's Department: I wani to know
whether the Government have got in contemplation fmmedintely any scheme
of reorgunisation =o as to =ct this Meteorological Department in proper vorking

order, m view of the 1aet that a large number of veople have already left  th-
Depertinent.

The Honourable Mr. Rad Ahmed Kidwai: As 1
being examined and 1 thimk all posts will he filled.
necessary, it witl bhe done.

Prof.. N. G. Ranga:
traming some people?

The Honourable 14r. Rafi Ahmed Kidwai: Thut is always being done,

Pandit Lakshmi Kanta Maifra: Is the Honourable Minister aware that to-
wards the close of the last War, u very large quantity of valuable scientific

apparatus wus brought into this country which could not be used? Would he °

kindly keep in view that these apparatus, now lying idle, are fully utilised by the
Meteorological Department? .

The Honourable Mr. Rafi Ahmed Kidwai: 1 am not aware of it, but T will
look into the matter.

gaid, Sir, the position I8
U ther: is uny reorganisation

Are Governmnent making any arrangements at all for

ImporT oF MusTaRD OIL AND MUSTARD IN WEST BENGAL FROM OTHER PrOVINCES

1248. *Shri Basanta Kumar Das: Will the Honourable Minister of Food
be pleased to state: .

(a) the total quantities of mustard oil and mustard imported into West
Bengal from other provinces of the Dominion; and

(b) what priority is given on railways for the transport of mustard snd mus-
tard oil to West Bengal from other provinces?

The Honourable Shri Jairamdas Doulatram: (a) The annual import of

mustard oil and mustard seed is spproximately 6,00,000 maunds and 40,00,000
maunds respectively.

(b) Mustard seeds, when consigned to oil mills, move in priority class II(e),
otherwise as non-priority traffic. Mustard oil gets priority class 1I(a) but when
sponsored by Government it gets class I(b).

MACHINERY FOR FI1XING FAIR RETUBNS ON CAPITAL EMPLOYED IN INDUSTRY

1249. *Shri C. Subramaniam: (aj; Will the Honourable Minister of 'Industry
and Supply be pleased to state whether any machinery hss been constituted to
fix o fair return on capital employed in industry?

(b) If so, what is the nature of the machinery and what are the terms of
reference to it?

(¢) If not, do"Government propose to set up any machinery in the near
future?

(d) Do Government propose to fix a uniforrn fair return for all the industries
or to fix the return according to the nature of the industry concerped?

The Honourable Dr. Syama Prasfd Mookerjee: (n), (b) and (c). Not yet,
Sir. The whole matter, however, is under active discussion between the appro-
priste Ministries of Government, and a decision on the actual nature of the

machigery is likely to be taken in a matter of weeks. When decisicms are
re_a.che%. the "papers will be laid on the table of the House. o

. .



STARRED QUERTIONS AND ANGWERS 32569

(d) The question has not yet been taken up; but the case of all the indus-
tries will come up for consideration as soon as machinery is established,

Bhri H. V. Eamath: In view of the re-oricntation of our indusfrial policy,
will Government take steps to see that the profits in ‘industry are diverted not so
much to paying fat dividends on eapital giving better wages to labour in indus-
try, co that they may have life and have it more abundantly?

The Honourable Dr. Syama Prasad Mookerjee: 1 think the Honourable
Member can put forward his viewpoint tomorrow on the Industrial Policy.

Mr. Hussain Imam: May I ask the Honourasble Member if the Government
propose to consult the industries concerned before they finally take a decision
on this matter?

The Honourable Dr. Syama Prasad Mookerjee: Certainly, the industries will
be consulted.

Prof. N. G. Ranga: Were they not consulted the other dav in the Indushﬁes
Conference ?

Mr. Speaker: Order, order.

PrODUOTION OF STEEL, CEMENT, TEXTILE AND SUGAR IN JANUARY AND FRBRUARY
. OF 1047 AxD 1948.

1250. *Shri 0. Subramaniam: Will the Honourable Minister of Industry’
and Supply be pleased to state whether Government propose to luy on tho
table of the House a statement giving the figures of production in the main in-
dustries namely steel, cement, textiles and sugar in the months of January and
February 1948 and the figures for the corresponding period in the year 10477

The Honourable Dr. Syama Prasad Mookerjee: A Statement is laid on the
tahle of the House.

Statement

showing the production figures of cortain importaat Indnstries during  tho moanths of January
and February of 1947 and 1948,

1947 1948
Name of Industry

) January February January Fobruary

Bieel 84,8560 74,730 78,100 72,700
: (tns) (tons) (tone) (tons)

Cement 1,14,159 1,05,989 1,15,807 1,25,377
(tons) (tons) (tons) (tons)

» .
[Yarn'(Ds) 108,479,000 106,237,000 113,450,000 98,000,000

Textile - .
Cloth (yds) 323,328,000 311,788,000 843,585,000 301 .000.0(:0

1 t b b

Bugar . 2,37,877 2,27,007 2,44,088 2,41,826

* The figures are provi!;i'onnl and
yorn and 19 mills in the case

+° Produotion inoluding factorios now in Pakistan.

« 1 Production of Fastosies in Indisn Dominfon cnly.

exclude the production of 20 mille in tho case of
of oloth which are not,yet available.

-
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Bhri 0. Subramaniam: Is there any improvement in production in the
various industries after the Industrial Truce?

The Honourable Dr. Syama Prasad Mookerjee: So far as textiles are con-
cerned, in November the production of yarn was about 105 million lbs. In
December it rose to 119 million lbs. In January it was 118 million lbs. The
February figure is 98 million lbs. only, but it appears that in February mills
were closed for about 6 days. In November, the figure Tor cluth was 804 million
yards. . In December, it was 359 million yards. In January, it was 848 million
yards. The February figure was 301 million yards. Here again, in February.
for about five duys the mills did not work. So apparently therc has been some
increase in production since the Industrjes Conference met.

With regard to others, I have placed the statement on the Table of the
House: In some cases. increase is visible. but of course very slight.

Prof. N. G. Ranga: Woere these figures compared with corrcsponding tigures
for the corresponding months of the previous year. otherwise they might give u
wrong impression ?

The Honourable Dr. Syama Prasad Mookerjee: Yes, the figures have been
compared. In fact. the statement which I bave laid on the Table gives the
House figures for January and February 1947 gnd Januery and February 1948.

+I have also detailed comparative figures ready from Januarv 1946 to February.
1948

Shri H. V. Kamath: - Does the Honourable Minister propose to fix any
targets of production in the near future?

The Homourable Dr. Syama Prasad Mookerfee: That is what we propose
do

Shri H. V. Kamath: Do Government propose to award any bonus for
reaching the target production or for production in excess of the target, to be

‘djst.rihutad among the workers?

The Honourable Dr. Syama Prasad Mookerjee: 1f the Honourable Member

exhausts all hig points today, he will have nothing to speak tomorrow.

8hri BR. K. 8idhva: How do the figures for January and February 1948
given by the Horourable Minister compare with the figures for January and
February 19477

Mr, Speaker: He has included that in the statement.

Shri R. K. Sidhva: [ wanted to know whether the production in the lagt
year i these two months is the same or higher than the production in this year.

The Honourable Dr. Syama Prasad Mookerjee: I have given the'ﬁguras in
the statement

Textiles, yarn was 108 million lbs. in January 1947 and 118 million lbs. in
January 1948. Cloth was 828 million yards in Jonuary 1947 and 848 million
yards in January 1948. Yarn was 108 million lbs. in February 1947 and 98
million lbs. in February 1948. "Cloth was 311 million yards in February 1047
and 801 million yards in February 1948.

I could not get the figures.for. about 20 mills in the case of yarn and about
1Q mills in the case of cloth. ‘ ‘

Prof, Shibban Lal Saksena: Will tha Honourable Minister kindly state the
rensons for the closing of factories for five days in February ? .

The Honourable Dr. Syama Prasad Mookerjee: Gne _reason is, February
unfortunately his 20 days. Thercby we lost 2 days. Then, for two or three -
days. 1 believe after ahstma (tandhi's death, the factories were closed in
some places. .
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Pandit Lakshmi Kanta Maitra: 1u regard to the production of textiles, mnay -
I enquire of the Honourable Minister if the Government of India has sent any
directive to the textile industry to confine the manufacture of cloth only to
certuin specified varicties and not to go in for infinite varieties as they used to
do before?

The Honourable Dr. Syama Prasad Mookerjee: The standardisation scheme
which was approved by Government is still there but of course. the mills have
been given latitude. What we have said is this: We want more production and
if any particular mill is sat'sfied that by following its own method it can give us
more, we shall not stand in the way. In fast, in & day or two, I am meeting the
Textile Advisory Committee and ehell discuss this and other matters with them.

Bhri K. Banthanam: With reference to the Honoyrable Minister's remarks
about the month of February, does the Honourable Member suggest that in 1948
the days in February were less than in the month of February in 1847?

The Honourable Dr. S8yama Prasad Mookerjee: That was not so. But of
course, there were two days less.

Shri K. Santhanam: “But when comparing the production of 1947 and 1948
February, he suggested as one of the reasons the reduction in the number of
days. .

. The Monourable Dr. Syama Prasad Mookerjee: Comparing January and
" February I gave that figure.

Prof. Shibban Lal Saksena: Will the Honourable Minister state whether
there is any connection between the variation in production and the labour.
troubles in the country during the last so many months?

The Honourable Dr. Syams Prasad Mookerjee: Labour troubles certainly
constitute one factor. o .

Prof. Shibban Lal Saksena: Has there been uny definite indication that the
fall in production was due to labour troubles in the country during the last few
months ?

The Honourable Dr. Syama Prasad Mookerjee: Just now nearly 30 mills in
Coimbatore are not working due to labour troubles,

Shri M. Ananthasayanam Ayyangar: And they are going slow elsewhere|

(b) WRITTEN ANSWERS
M=mpioaL OFFICER AT VizAGaPaTAM PoRT.

1251. *Dr. P. 8. Deshmukh: (a) Will the Honourable Minister of Railways
be pleased to state whether there is a post of & Medical: Officer at Vizagapatam
Port?

v Bengal Nagpore Ruilway who administer the Visagapatam
Pol'(tb)rega:t?y l;il:;::ue:l.i ag letter to the Medigal Officer to the effect that a part of
the medical fees collected by the Port Medical Officer by way of private prac-
tice should be credited to Government? ‘

(c) If the answer to part (b) above be in the affirmative, how much amount
has so far been credited?

(d) Ts the Port Medical Officer allowed to have shipping practice? _
(¢) How many patients attend the Port dispensary on an average daily?,

(f) Has the Medical Officer of the Port been engaged by any shipping Firms?
(g) Does this practice prevail in any other Port?

The Honourable Dr, John Matthai: (a) Yes

(b) No. .

.(¢). Does not arise.

{d) Yea. . -
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(e) 150, on an average.
(1) No.
(g) Government have no information, but enquiries are' being made.

RgsgArRcH TO IMPROVE CULTIVATION YigLD OF COFFER AND Tga.

1252, *Bhri H. V. Kamath: Will the Honourable Minister of Industry and
Supply be pleased to state:

() whether any research work is in progress to improve the cultivation and
yield of coffee and tea in our country;

(b) whether coffee and tea plants are subject to attacks of any pests; and
(c) if so, the steps taken by Government so far to prevent such attacks?

The Honourable Dr. Syama Prasad looker]oe. (8) Yes. As regards
Coffee, a statement giving a brief account of the man items of research work
oonductad]by the Research Department of the Indian Coffee Board, is placed
on the table

Research work on Tea is carried on at present at the Tocklai and Nellakota
experimental stations in North and South India maintained by the Indian Tea
Association and the United Planters Association of Southern Tndia refpectively.
These stations are engaged on general breeding and production of new vuarieties
of tea besides suggeat.mg meunsures for counteracting attacks by pests.

(b) Yes.

() In respeet of eoffer, intensive research work is earricd out for the pre-
vention and control of pests and diseases at the Coffee Research Station
Balehonnur (Mysore State), run hy the Indian Coffee Board. Thig rescarch is

“in two diretions: (i) breeding of discase and pest—resistant varieties. which

is a long range problem, and (i) direct control methods desiened to control ore
mitiate the ceffect of these pests and discases,
As regards Tea, the industry is well organised and has itself heen nble to take

the necessary steps.

Statement

#howing brief aceounts of the main items of research carried out by the Coffee Research
Ssation, Balehonnur (Mysore Stato).

Ttem

urial uirements of arabica (a) To determine the optimum combinatijon of pr;nﬂ el
1 Meo ot Coffes. plan: foods for increase of yield. P

» (b) To study the relative merita of bulky organijo
manures and artificials (Fertilizers).

urvey of ooffee growi To olassify soils in sccordance with their t food
: B;il.’: 8 contents and for remedying deficiencies. Pln

f cultural operations. . To study the extent of leaching of plant foods.
3 Theroleofe To “udl‘y the oandltxom required for maintaining soil
I.' B‘l‘o"ﬁh

plaoe of shade in coffee. To stud tlw behaviour and utility of various ios .-
¢ The of @ of lhzde trees and their management. * poe

Breedin better strains of coffee. To obtain straine which combined in them ‘such
§ g of scharacters as disease resistence, yield and quality
produce and to dl.st.rnhute theee strains to growers,
sgetasi pagation of coffee.  To multiply existing selections rapidly and lupplymg
6 Vv ve pro such material to growers for iplication in- order
$o start new clearings or replacing uneconomio plan-
tations.
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7. Control of leaf disease by direct To obviate the ill effects of leaf-disease which is the most:

and indirect methods. ::g:mt limiting factor in production of arsbica
o8,
8, Go%uol of white borer of arabica By direct insecticidal and indirect cultural methods.
Jcortee,
9. Control of weeds . Utilisation of weedkilers.
Bepge ovER BETWA RIVER BETWEEN JHANSI AND LALITPUR ON DELHI-NAGPUR
TroNE Roap

1258. *Shri H, V. Kamath: Will the Honourable Minister of Transport be
pleased to state:

(a) whether there is a bndge over the river Betwa between Jhansi and Lalit-
pur on the Delhi-Nagpur Trunk Road;

(b) if the answer to part () above be in the negative, how the Betwa river

is negotiated by road traffic in fair weather, during the monsoon and in high-
floods; and

(¢) whether Government propese to construct a permanent road bridge on:
the Betwa for the convenience of road vehicles?

The Honourable Dr, John Matthai: (a) No.

(b) Information regarding present day conditions has been asked for from the
Province concerned and will be la‘d on the table of the House when received.

(c) A bridge at the site has been included in the National Highway pro-
gramme,

DELIVERY OF CORRESPONDENCE RE-DIRECTED FROM PAXISTAN PosT OFFICE, POR
FIrMS MIGRATED TO INDIA

1254, *Giani Gurmukh Singh Musafar: (n) Will the Honourable Minister of
Communications be pleased to state whether Government are aware that che
principals of the firms and business houses in West Pakistan who have migrat-
ed to India, are receiving no c(;rrr‘sp'::ud(‘n(re re-directed from the Pakistan Post
Offices, despite intimations duly given, no money order values or V. P. P.
values for the parcels despatched by them and no registered articles or parcels,
intended for them and addressed to them?

(b) If the answer to part (a) nbove Le in the affirmative, what ateps do Gov-
ernment propose to take in this connection?

The Honourable Mr. Rafi Ahmed Kidwai: (a) Some complaints have been
received by Government to this effect. All articles received, after redirection
from Pakistar, for 'delivery in India are ordinarily delivered at the revised
address furnished without any delay. _

(b) Enquiries are in progress with the Pakistan Post and Telegraph-
Administration. If refugees register their revised address with the Post Office,
articles received on redirection from Pakistan would be delivered without any
delay.

MR. JUSTIOR RAJADHYAKSHA'S AWARD ON RArLwAy D1spuTES °
1255. *Shri Lakshminarayan Sahu: (a) Will the Honourable Minister of
Railways be pleased to state whether Mr. Justice Rajadhyaksha’s award on the
Railway dispute will be accepted by Government?

(b) ¥ so, whether 79,000 new hands in Railways are proposed to be taken?

The Honourable Dr, John Matthai: [a) The recommendations made by
Mr, Justice Rajadhysksha in his award are at present under the consideration of”
the Government and f would not like to anticipate the decigion of the Govern-
ment in the matter.

(b) Does no# arise. . -

L]
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REORUITMENT OF KORAPUT ABORIGINALS FOR ASSAM TEA GARDENS BY AGENTS OF
Tea DisTRicT LABOUR ASSOCIATION ON FALSE HOPES
1256, *Shri Lakshminarayan Sahu: (a) Will the Honourable Minister of
Railways be pleased fo state whether Government are aware that in the district
of Koraput in Orissa there is a Tea District I.abour Association of the Railway?
(b) Are Government aware that the Agents of the Tea District Labour As-
sociation are recruiting the aboriginals of Koraput for Assam tea gardens by
giving them false hopes?

(c) Is it a fact that these agents are remunerated according to the number
of aboriginals that they can thus recruit?

(d) Do Government propose to hold a thorough enquiry into the condition
of recruits and make a statement about it?

(¢) Do Government propose to take steps to stop emigration of aboriginals
from the Karaput District to Assam and elsewhere? : -

The Honourable Dr. John Matthai: (a) No. Government are advised that
there is a Labour Association in Koraput which recruits labour for the tea dis-
tricts; this Association is not connected with Railways.

(b), (¢), (d) and (e). Does not concern the Ministry of Railways, vide
answer to portion (a) above.

RevVENUE FBOM DESPATOH OF OBDINARY AND ExXPRESS TBLEGRAMS FROM INDIA.

1257. *S8hrl B. S8hiva Rao: Will the Honourable Minister of Communica-
tions be pleased to lay a statement on the table of the House giving:

(8) the number of telegrams, ordinary and express, despatched from sll
telegraph offices in India in the years 1946-47 and 1947-48; and

(b) the revenue from each of these two oclasses of telegrams separately in
each of these two years?

The Honourable Mr. Rafi Ahmed Kidwai: (a) and (b). Figures for the
whole of the year 1947-48 are not available, A statement furnishing the infor-
mation for the periods 1st April to 14th August for both the years 1946-47 and
1947-48 is laid on the table of the House. Statement for the Whole of the year
1946-47 and up to 80th November 1947 for the year 1047-48 are also placed.

Statement
Bhowing number of telegrams and reveanus

1st April to 14th August
1947-48 1046-47
Number Revenue Number Revenus
Inlond Ra. Ra.
©Ordinary e e 4,604,300  56,66,452 4,619,008  65,21,805
Expross ce . 5,085,491 1,43,56,348 4,263,778  1,62,17,755
1946.47
Inlond Number Revenue
Exprbss and other priority telograms - . 12,863,808 4,17,00,092
Qrdinary . .« . . .. 13,831,234 1,75,68,724
1947-48 (From 1-4.47 to 30-11.47 only)
Inland

‘Expreas and other priority telegrams . . . . 8,035,223 2,33,41,063
Ordinary . . . . . 7,667,162 01,67,877
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RAmLwaY BENEFIT FuND AND EXPENDITURE ON WELFARE OF EMPLOYRRS OF
VARIOU3 RAILWAYS

1258. *Shri Upendranath Barman: Will the Honourable Minister of Rail- -
ways be pleased to state: ®

(a) the policy regarding the administration of the Railway Benefit Fund;

(b) the amount of expenditure incurred for the welfare of the Railway em-
ployees (and their children) of the Eust Indian, Bengal Nagpur, Bengal Assam
and Great Indian Peninsula Railways in the year 1947-48? .

(c) whether Government give any grant to any non-Railway schools whers
more than 80 per cent. of the students are the children of poorly paid clerks and
labourers working under the Railway Administration; and

(d) if so, what is the total number of such schools and what is the amount of
grant paid to each of them?

The Honourable Dr. John Matthai: (a) I presume the Honourable Member
is referring to the policy regarding the objects of the Fund. I would invite the
attention of the Honourable Member to Chapter XII of the State Railway Estab-
lishment Codé Volume I, a copy of which is available in the Library of the
]Ei‘longe. which gives all the information in connection with the Staff Benefit

und.

(b) to (d). I have called for information ard will lay a statement on the
table of the House in due course.

PURCHASE OF TRACTOR BY GOVERNMENT

1259. *8Shri Baldeo Bwarup: Will the Honourable Minister of Industry and
Supply be pleased to state whether it is a fact that agricultural tractors are
_being purchased by Government in their own account; and, if so, whether Gov-
ernment propose to lay a statement on the table of the House for the period
1047—49*showing (i) the names of firms from whom tractors have been or are
proposed to be purchased; and (ii) the names of firms whose offers were refected
or who were asked to approach the India Supply Mission with reasons for this
-differential treatment?

The Honourable Dr. Syama Prasad Mookerjee: If is a fact that agricultural
tractors have been and are being purchased by Government oun their own
account. It is presumed that the Honourable Member is referring to the pur-
chases made in 1947-48 or proposed to be made in 1948-49; and, if so, & state-
ment has been laid on the table showing (i) the names of firms from whom
tractors have been or are proposed to be purchased; and (ii) the names of firms
whose offers were not awepé.

The reasons for preferring the offers of certain firms. and not accepting those
of the others are also giveh in the statement.

Statement
Names of firms from whom tractors
have been or are proposed to be Reasons for purchase.
purchased. Y

1 M/s. Marshall SBons & Co. (India), Delivery in India was required to be completed by«
Calcutta. May 1948 and these were available for despatch ex-
atocks. Delivery of 95 tractors is to be completed by
. . end of MAy 1948 and further 156 Noa. will be supplied
by June 1948, The firm has ®dequate Servicing faci-
litiee both with regard to technical personnel and
spare parts, .
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Name of firms from whom tractors

~ have been or are proposcd to be

R Reasonr for purchase

2.

3.

4.

-1

M/s, Construction Huipment Co., Theso tractors were offered for immediate shipment

Bombay. before March 1948 which would enable their being
received in the ocountry before the end of May 1948
aa rquired by the Ministry of Agriculture. The
firm has adequate servicing facilities both with regard
to technical personnel and spare parts.

M/s. IBuchnll & Co., Ltd,, New Thaee tractors were offered for deliv in India

Delhi. end of May 1948 as required byoze Ministry o
Agrioulture. The offer was for very well known and
tried tractors and the firm has adequate servicing
facilities both with regard to technical personnel and
spare parts.

M/s. Volkart Bros. Bombay. . Theee tractors were offered for delivery in India by end
ofllaymumquimd by the Ministry of Agricul-
ture, tractors are very popular in this count:
and the firm has ate l;:rvi facilities box
with regard to technical personnel and spare parts.

M/s. Mineopolis Moline Tractors These tractors were offered for immediate shipment

purchased through India* which would enable their being received in the

Bupply Mission, Washington. eountry before the end of May 1948 as requirsd by
the Ministry of Agriculture. These are well known
and tried tractors. -

M/s. Johan Fowler & Co., Madras. This firm has offered to supply in India by May 1948 10
Field Marshall Diesel ﬂo&oﬂ which are very well
known and are of a special type. These have been
offerod to Govt. as a special case and it is proposed
to purchase theso tractors for experimental purposes
This firm has adequate servicing facilities both with

. regard to technical personnel and spare parte. These
- tractors are run on Diesel oiland not on petrol and

» kerosenc oil a8 in the case of the other makes. Hence

it_is probable that the running cost will be much less,

M's, Ateliers de Constructions These tractors nre of a spocial type and threo such traes
Mecaniques do Vevey, Switzerland.  tora Lave been ordered through 1.G. 1.8.). Black-
- pool for test and demontration on the recommendation

of the Joint Becretary Ministry of Agriculture who had
seen them in oporation while he was in Switzerland.

Statemen'
Names of firms whose offers were re-
jected or who were asked to w:pmuh Roasons for rejection
the India Bupply Mission, Washing-
ton.
- L]
1. M/s. Binex Corporation (I) Ltd., This firm offered ‘Leader’ tractors. The Ministry of
Bombay. m by M/s.  Agriculture and India Bupply Mission, Washi
ional Cor- stated that these tractors had not passed the ‘“Neb-
poretion, New Delhi. raska’' tests which are considered to be standard all
the world-over. There was also no authorised ls'ni
for these tractors in this country and as such diffi-
cultiee with regard to servicing arrangements and
availability of spare parta was envisaged.
2. M/s. Pashabhai Patel & Co., This firm offered has only 10 tractors for irsmediate

Bombay. shipment wherast he Ministry of Agriculture insist
- that they would accept tractors in lots of not less
then 28 Nos. to facilatate operation and maintenance
Although this firm also offered moro tractors for
shipment in June 1948 this would have meant that
the tractors would have arrived in India about
July or Auﬂlt 1948 whereas the indentor
delivery to be completed by the end of May 1948.
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Names of irms whose offers were re-
jested 0 w1y wird akad to approach
th» India Bupply Mission, Waihing-

ton

Roasons for rejection

8. M/s. Bhatnagar & Co., Delhi. The *Moto Mule' tractors offered by this firm had not

been set in production and consequently deliverics
offered by the firm could not be depended upon. Be-
inz an untried make the offer was passed over. No
sutisfactory explanation with regard to servicing
arrangeroents or sto:ks of spures wore forthcoming
from the firm.

4, M/s. Nanavati & Co., Bombay This firm quoted for “Skoda’ tractors and deliveries

were to begin in May 1948 and completed by end of
SBeptember 1408. In view of tho uncertain poeition
which turned out to bo fairly bad later on, these
tractors were not purchased. Moreover the delivery
did not suit the Ministry of Agriculture.

B. M/s. Swekissendass  Daulal,
Calcutta.

M/s. Ramkay and Co., Ludhiana | Offers from these firms were received much later after
7. M/s. B, K. Khanna & Co., New r tenders had already been opened and orders placed,
Delhi

8. Mj/a. ioulture Farms Limited
Madras.

Note.—The indentor in sll thess
bean

cases is the Mi of Agrioulture, Government of India
and all purchase actions have nknhohamﬁtbh

TanDEBS FOR PURCHASE OF TBAOTORS ACUEPTED BY GOVERNMENT

1260. *Shri Baldeo Swarup: Will the Honourable Minister of Industry and
8upply be pleased to state whether it is & fact that tenders for tractors opened
on the 29th December, 1947 were accepted from firms who quoted higher rates
and who did not even quote the horse-power of the tractors; and, if so, whether
Government propose to lay on the table of the House a comparative statement

of the tenders received with reasons for preferring the tender of these firms and
rejecting others and giving the following information:

(i) whether guarantee for replacement against bad workmanship or con-
struction existed in the tender form; and

(ii) whether any encouragement is given to new comers?

The Honourable Dr. Syama Prasad Mookerjee: It is a fact that some of the
tenders for tractors, opened on the 29th December 1947, were accepted from
firms*who quoted higher rates. Government had, however, full information of
the specifications, includiug the horse-power of all tractors offered by the different
Mirms. A comparative statement of thé tenders received, giving reasons for

‘passing over certain offers and accepting others as asked fgr, has been laid on
the table.

« The reply to (i) is ‘yes’ and to (ii) is also 'yes,' if they offer a quality product
backed by test reports and have facilities for service and spdre parfs.
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FAOTORIES ¥OR PRODUOTION OF POWER ALCHOL

1961. *Shri V. O. Kesava Rao: Will tho Honourable Minister of Industry
snd Supply be pleased to state:

(a) the targets that have been fixed for the production of power alcohol;
(b) the location of the proposed factories and their expected output; and.

(¢) whether the necessary technical manpower is available and if not how
Government propose to acquire them? - '

The Honourable Dr. Syama Prasad Mookerjee: (a) In January 1947 the
target was contemplated to be fixed at 23 million gullons per annurn but no tinal
decis on has yet been reached.

(L) It is proposed to consult the Provincial Governments in deciding the loca-

tion and output. .

(¢) Government do not huve precise information about the availability of
necessary technical manpower but the process is well known and is in use in this
sountty. Government sre ready to afford such reasonable assistance in thir
behalf ss industry may stand in need of. :

SALg OF SURPLUS STORE AND SALVAGE DURING LAST FinaXCIAl YEAk

- 1262. *Shri V. C. Kesava Rao: (a) Will »the Honourable Minister of
Industry and Supply be pleased to sfate the book value and the sale price of
the surplus store and salvage sold during the last financial year?

(b) Is it a fact that before 15th August. 1047, » large quantitv of serviceable
mutenial was sold as junk?

(c) What precautiona are Government taking to see that good material is
not sold as obsolete?

(d) Who is the final suthority to deolare these articles as obsolete?
The Honourable Dr. Syama Prassd Mookerjes: (a) A statement giving the
vequired particulars is placed on the table of the House.

(b) No, 8ir; not to my knowledge.
(¢) Liste of surplus stores are circulated to Government Departments anc
their requirements are met before sales are made to the public.

A Technical Advisory Committee was appointed in March last to ensure that
surplus stores, useful for industrial productjon or similar purposes. are put to the
most appropriate and expeditious use. It is at present inspecting various
Depots, and is expected to finish ite work in about two months time.

Government have also decided to set up Burvey Parties consisting of repre-
sentatives of various Ministries concerned, to go round the Salvage Depots in the
country to see What stores already set aside for disposal, can be brought to use
Pending a survey by these partics, instructions have beent issued that ng stores
which are prima facie serviceable we sold us scrup. Air Heandquarters them-
colves are re-examining the Sulvage stores previously set apart for disposal with
a view to utilizing whatever may be found uscful.

(d) The decisioh as to whegher a particular store is absolute acoording o
Military standards rests with the Defence Services. Such decisions are usually
recorded on the declaration forms at the time these stores are declared surplus.
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atatement

Showing the book value and the sale price of Burplus stores and salvage sold' during the
financial year 1047-48 (March 1047 to February 1048 ea for March 1948 not available yet)

Surplus Stores. Book Value, Bale Pries.
HM3/Indian/Lasse Land Surplus Stores . . . 46,74,62,311 20,38,59,376
American Surplus Stores . . . . . . *Not available 5,44,20,000
Amerioan Foodstuffs . . . . . . 2,08,04,309 54,138,018

Salvage.
1,23,220 tons . . . . . . Book values are  5,48,00,33

not known in
the case of
Balvage Stores.

*Beparate flgures, year by year, of the book value of American surplus stores disposed of
are not available It may, howsver, be stated that from the time disposal of American surpluses
bogan, s.6., June 1946, upto February 1048, the book value of stores disposed of in about
Ras. 169- 30 or;»m. agginat the sale value of Ra. 31-57 orores. (The latter figure is inclusive of
oustoms duty

PosT WAR PLANS FOR DEVELOPMENT OF DyesTurr INDUSTRY

1263. *Shri V. O, Kesava Rao: (a) Will the Honourable Minister of Industry
and Supply be pleased to state what are the post.-war plans of Government for
the development of the Dyestuff Industry?

(b) Are Government aware of the shortage of coaltar dyes and alizarin dyes
in the country, and if so, what steps are being taken to meet this deficit?

(¢) Has a survey for the necessary raw materials for the manufacture of
these dyestuffs been carried out and if so,~with what result? '

The Honourable Dr. Syama Prasad Mookerjee: (a) and (¢). A Dyestuffs
Explanatory Comrmittee was set up under the Board of Scientific and Industrial -
Research in 1940, to make a survey of necessary raw materials for the Dyestuff
Industry and to consider ways and means for the manufacture of Synthetic dyes
in India. The final report of the Committee was submitted in August 1945. A
vopy of the treport is placed on the table of the House.

17.is report contains a plan for the establishment of an Indian Dyestuff
Industry for the manufacture of all the dyes in substantial demand in the
country together with all the necessary intermediates within a period of 15 to
20 years at a total cost of about Rs. 25 crores. In accordance with the recom-
mendations of the Committee. some schemes of research are now in progress
under the auspices of the Council of Scientific and Industrial Research. The
Government consider that this is one of those industries in which the state will
not hegitate to step in, if found necessary.

(b) There is a shortage of only specific items of fast coal tar dyes, suche as
(treens, Blues and Purples. Every possible assistance is being given to
mmporters~for obtaining supplies of these items from C(lermany, Italy, France,
Holland and Czechoslovakin

Alizarin, a denvatwa of coal tar is not in short supply. At present, available
stocks are act.ually in excess of demand.

e +Not printed in the dey's Debates. A copy has been placed in the Library ot the

.—Ed. éf D. .. .
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r
DECREASE IN DISTILLATION OF COAL-TAR

1264. *Shri V. 0. Kessva Rao: Will the Honourable Minister of Induatry
and Supply be pleased to state: .

(8) the tonnage of cosl-tar distilled in the pre-war days;
(b) the tonnage distilled during the last financial year; and
{¢) the reasons for the decrease, if any, in the quantity distilled ?

The Honourable Dr. 8yama Prasad Mookerjee: (a) 1983-84—26,500, tons.
1935-86—380,000 tons, 1087-88—44,700 tons, 1939-40—46,200 tons.

(b) The latest financ'al year for which information is available is 1943-44.
The tonnage distilled in this year was 88,700.

(¢c) The fall in distillation is due to the fact that the Indian Coal Tar is nod
‘eminently suitable for distillation to recover useful by«products unless it isx mix-
ed with imported coal tar containing richer amounts of by-products. At present,
the import of coal tar from foreign sources has fallen off considerably due to
shortage in exporting countries and, consequently, the Indian tar is ‘being used
to a greater degree for producing road tars and for other similar purposes.

DirricuLTIEs To SECOND CLASS PASJENGERS IN SECURING RESERVATION o BERTHS

1265. *Shri V. C. Kesava Rao: (a) Will 'the Honourable Minister of Rail-
ways be pleased to state whether Government are aware of the difficulties expe-
rienced by the second class passengers in-securing reservation of berths?

(b) Are Government aware that in the list maintained by the railway
authorities the names of fictitious passengers are given in the books?

() Is there a list of precedence for second class passengers’ reservation?

(d) Are any seats reserved for tourist agencies on railways?

- whe Honourable Dr. John Matthal: (a) Government are not aware of any
special difficulties in the way of Second Class passengers securing reservations of
berths, except on oecasions when demand exceeds the accommodation available.

(b) and (c¢). In the register of reservations, Railways have been gtrictly in-
atructed to make entries in order of application and on the production of journey
sickets. Cancellation of réservation involves forfeiture of the reservation fee and
10 per cent. of the fare paid. There is, therefore, ordinarily little chance for the
ipsertion of & fictitious name in the list of reservations made. It is now the
practice also that on most railways a waiting list is maintained showing the
names and addresses of passengers who have been refused reservation. This
Yt is in the order of refusal and ensures the allotment of any additional accom-
modation becoming available later, being made in the order of application.

(d) This is so only on the Assam, B. B. and C. I. and the M, and 8. M. Rail-

Ways.
INDIA’S APPROACH TO SOVIET (GOVERNMENT FOR SUPPLY OF WHEAT
1266, *Seth Govinddas: (a) Will the Honourable Minister of* Food be
pleased to state whether any approach Has been made by the Government of
India to the Boviet Government for the supply of wheat?
[ ]

o

(b) If so, what was the result?
The Honourable Shri Jairamdas Doulatram: (a) Yes. .t
he

L4

(b) Negotiations with the Sovie?’ Union are proceeding. L
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Post or Crxer MaBKETING OFFICRR, INDIA CoFFEE BOARD

1267. *8hri 8. V. Krishnamurthy Rao: Will the Honourable Minister of
Industry and Supply be pleased to state: - -

(a) whether the pogt of the Chief Marketing Officer, Indis Coffes Bgard,
has been filled up;

. (b) if 8o, whether the new incumbent is an Indian; and

in) if not, why it is that a non-Indian is preferred.

The Honourable Dr. S8yama Prasad Mookerjee: (a), (b) and (¢c). Dewan
Bahadur M. V. Vellodi, the permanent Chief Cofiee Marketing Officer fell ill
in November 1947 and resigned. The Director of Propaganda, Rai Sahib M. J.
8imon, who was uppointed to officiate as Chief Coffee Marketing Officer died
suddenly on the 7th March, 1948. In the absence of a suitable officer under the
Board who could be asked to tuke charge of the work, it was felt essential to
make some temporary arrangements for the day to-day administration of the
Coffee Board pending the selection of a successor. Mr. Ivor Bull who has been
a member of the Coffee Board and its Marketing Committee since its inception
hus been appointed as an honorary Chief Coffee Marketing Officer as & purely
temporary measure. In the meantime, a suitable Indian is being selecfed to fill
the post on a permanent basis,

Issur or VEHiOLE PERMITS BY Pnomctn. TRANSPORT AUTHORITY, DELHI

1268. *Giani Gurmukh Singh Musafar: (a) Will the Monourable Minister
of Transport be pleased to state the factors that are taken into consideration
by the Provincial Transport Authority of Delhi Provinece, while issuing vehicle
permits? :

(b) Are the refugees from Pakistan given any preference?

(c) Is it a fack that only one permit for a taxi. was issued to ten refugees
(taxi owners and drivers) from Karachi, on the 10th February, 1948?

(d) Can such cases’be re-considered by the Provincial Transport Authority ?

The Honourable Dr. John Matthai: (a) Honourable Member's attention is
invited to Sections 47,50 and 55 of the Motor Vchicles Act, 1939,

(b) Yes. '

(¢) Yes, but the permit was grunted in response to a joint applicalion made

by some Sindhi refugees at a mecting of the Provincial Transport Authority
held on the 7th and not on 10th February.

(d) Yes.

CLASSIFICATION OF MaTRIOULATE AND NoN-MATERiOULATE DRIVERS ON O, axp T,
Ramwway

1269. *Shri H. V. Kamath: Will the Honourable Minister of Railways
be pleased to state: .

(a) whéther it is a fact that mat.riculat«s; and non-matriculate drivers on the
Qudh and Tirvhut Railway are called upon to shoulder the same responsibilities ;
and

(b) whether Gqvernmént propose to abolish this classificatin and if not,
why not?

. The Honourablq Dr. John Matthal: (a) and (b) I have called 6r informatiem
and wifl lay a statement on the table of the House in due course.
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Inpia’s ParTiOrPATION AT U. N. F. A. O. CONFERENORS FOR PROOUREMENT OF
Riog, gTO.

1270. *Mr. R. K. Sidhva: (a) Will the Honourable Minister of Agriculture
be pleased to state whether Government have sent any Delegation to the United
Nations Food and Agricultural Organisation Conference held towards the end of
February, 1948 and in which South-East Asia countries were participating for
oconsidering questions relating to fisheries, rice and nutrition?

(b) If so, has any delegation been sent for similar confereaces in .the
previous years?

(c) If so, what advantages have been achieved by Government in regard to
procurement of rice in India from such delegations?

(d) Have any schemes been prepared and accepted by Governmeat on the
basis of their knowledge acquired from these conferences?

The Honourable 8hri Jairamdas Doulatram: (a) Yes.

(b) A Nutrition Conference wus held in May, 1946 at Singapore in which
India participated.

(c) The recent Rice conference at Baguio ia the Philippines was not intended
to allocate rice quotas to various countries but to set up an International
Machinery for convening technical and other conferences and providing for

t}fw study of problems relatiag to the production, processing and distribution
of rice.

-

(d) No particular schemes have been prepatred so far.

1271*—1273.*, [Withdrawn.]

A0QUISITION or (GoODS THROUGH DISPOSAL BELONGING T« THR GOVERNMENTS OF
Uxrrgp KingpoM axp U, B. A/

1274. *Dr. P. 8. Deshmukh: Will the Honourable Minister of Industry
and Supply be pleased to lay on the table of the House a statement containing
the following information:

(i) the nature, quantity and value of goods that came into the possession
of Government through Disposals: :

(i) how much of this belonged to Govermment and how much came to
Government from (i) the U, K. Government and (ii) the Government of the
U.8.A.;

(iii) what was the total cost incurred by Goverament;

(iv) what percentage of these was disposed of upto 15th March, 1948;

(v) the names of persons to whom the articles and goods were sold;

(vi) the nature and quantity of articles sold to each with the prices paid by
each?

The Honourable Dr. 8yama Prasad Mookerjee: (i) and (ii). Two statements
ate placed on the table of the House, showing the information desired in respect
of American surpluses and other surpluses. BStatistics are only maintained
under these two heads, and the statement relating to declarations of H. M. G.
and others contains items originally financed from Indian account, which would
be very small. '

(iii) The Honourable Member’s attention is invited to the statement tabled
th reply to part (iii) of his question No. 1152 of 1st April 1948. .

(iv) A statement (No® III) is tabled which shows sales effected up to
February 1948 as a percentage of total arising in so far as surplus stores other
thun American surpluses are concerned. As reardg American surpluses, all
the foodstuffss and 70 per cent. of the remainder, have been disposed of.

(v) and (vi). To compile such a mass of material would, I fear involve an
unjusfifiable waste of time and effort. If the Honourable Member is interested
in any particular categories of stores, I will try to collect the relevant informa-
tion. . !
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- Statement I.

Bhowing the hook value of daclsrst.ionl of H. M. G. and others and lend lease surplus stores
received by D. G. Disposals du.nng period October 1044 to February 1848 by sub-heads

Total . 19,00,25,562

. .

{Bxcluding American Surplus).
Arisi
Classification : . .
H. M. G. and Lend Lease Total
o
1 2 3 4
3 Olothing and Textiles.—

" L. Clothing (Serviceable made-up garmsnts) 6,34,07,081 2,290,588 6,36,87,569
2. Textile Material (Piece-goods) of cbtton, 14,72,16,024 1,290,256 14,73,45,280
¥¥ wool and silk.

8. Textile material and manufacture of 7,74,81,117 40,22,950 8,14,54,087
jute, sisals, ramie, coir and other
fibres. .
4. Oordage and Twine . . . . 1,02,90,328 . 1,02,00,328
5 Garniture . .. . 68,04,509 o 68,04,500
8. Heavy Textile a.rt.iolol . . . 5,66,36,863 8,276 5,85,40,130
7.4 Other Toxtilo articles . . . 428,45638 50,200  4,23,05,987
Total 40,40,32,460 44,385,369 40,84,87,820
II. Leather and Leather goods.—
8. Footwear . . .« 1,11,26,220 74,056  1,12,00,276
9. Harness and B-ddhry .nd Leather 40,36,968 . 40,368,953
Fry Equl-r:l:nt.
10. Other . . . 63,006,407 .e 63,096,407
l’l. Leather . . . . . . 2*.28;’71 . 2428’711
Total v 2,39,88,446 74,056 2,40,62,602
I11. 12. Tentage and Connected store’s.—ToraL  *1,75,84,076 . 1,75,94,976
IV. Machinery and Plant.— i
13. Hand tools . . . . . 2,08,64,742 8,81,178 3,07,45,,915
14, Machine tools '. o . . . 1,37,96,798 41,75,095 1,79,71,808
15. Engineering workshop and oconstructional 1,64,30,5670  1,03,08,300 2,67,42,870
machinery and plant.
18. Elﬂmio&l Mwhi.mry and pl.a.nb . . 1,00,23,200 9,37,1“ l,ls,w,”‘
17. Internal ocombustion Engines, other 13,83,187 9,74,709 23,57,806
F than MT Aero and large Marine
L Engines, .
18. Other Plant and machinery " . 3,62,60,182 20,41,008 8,88,07,278
- Total 10,83,73,879 1,98,12,607 12,81,86,1868
'n M atak.—- L] .
10. Ferrous including unfebricated steel 14,76,37,504 2,51,41,33PF 17,27,77,028
20.,Nomferrous . ) . . . 5,13,88,088 58,109  5,14,47,077

51,090,440 * 22,42,75,002

L]
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1 1 ‘8 3

V1. Vehicles and spars.—
21. Lorries, Trucks and Armoured v ioles 10,77,71,351 8,81,39,024 19,59,10,375

3. ‘Heavy and light cars . . . 1,10,55204  1,62,73,470 2,78,28,674
23, Trailer . . . . . . 44,652,540 5,14,016 49,606,556
34. Motorcycles . . . . 67,956,305 6,00,861 73,006,166
35. Spare parts and fittings . . . 1,07,51,267 7,21,986 1,14,73,268
26. Tyresand Tubes . . . . $6,37,713 . 56,37,718
27. Bicyoles, Carts, ete. . N 31,92,088 .. 81,02,088

Total . 14,06,55528  10,62,40,357  25,50,04,8858

VII Transporialion stores.—

18. Decauville track and rolling stock 1,12,30,730 0.48.104 1,18,76,834

29. Locomotives . . . . 3,85,352  10,64,42,514 10,58,27,868

80. Other rolling stock . . . 43,79,406  11,88,81,938 !2.23.1 1,3432

81. Railsand fittings . . . . _ 63,065,765  1,62,86,036 2,26,02,701

82, Bridges and heavy oconstructional 1,97,72,562 e 1,97,72,562
material.

38. Other railway and transportation equip- 11,14,925 .7 11,14,928

ment except cranes.

Total .  4,31,88,730  24,07,07,402  28,36,06,231

VII1. Building material, Furniture and Miscella-
neous engineering siores.—

34. Structural steelwork . 2,21,97,735 2,22,07,735
85. Timber . . . . . N 5,32,14,379 6,487 5,32,20,806
86. Building Ma#erials, Cement, Asbestos 2,28,24,302 ' .. 2,28,24,302

Masonite, ete.
87. Banitary fittings (including water- 3,88,50,116 20,71,531 4,09,2],647
supply fittings). !
38. Furniture . . . . + 1,00,75,486 . 1,00,75,486
898, Typewriters and Office machinery . 5,093,737 5,562,068 11,46,700
40. Elootrio wire, cable and fittings . .  8,78,49,505 £9,81,344  3,87,80,840
41. Stationery stores . . . 39,94,802 3,64,535 43,590,427
42, Bolts, Nuta, rivets and Washers . . 8,74,01,876 3,44,799 3,77,46,478
. Total . £2,71,01,918 42,7,650  23,13,78,677
X, Oonvnunication atores.— ' _ ’
- B ¥
43, Rodio Equipment . . . | 80,14,880 13,95,208 4,10,088
44, Telephone Equipment excluding 156,51,189 17,438 15,068,622
Bloapt.torios, Cells and Wires. .
46. Telegraph Equipment . . . 1,23,33,401 2,590,048 1,25,08,347
Total . 2,18,00,450 16,72,687  2,36,72,087

. -
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1 2 3 4
X, Scientific Instruments other than aircraft '
Instruments.—
46. Burvey and Opbiu&l Tnstruments . . 63,15.813 45,927 43,61,240
47. Phobogrsphio and Cinematographic §17,37,260 48,800 17,83,860
Equipment.
48. Searohlights, Floodlighta and 14,17,082 32,208 14,50,188
Bignalling lamps. .
49. Other instrumenta . . 5,32,278 18,241 5,560,519
Total . 80,02,783 1,42,974 F i,!ﬁ.'fﬁ'l'
XI.60. Antigas Stores, A. R. P. firefighting
Bquipment.— ToraL . 1,46,26,106 11,612 1,46,37,707
II. Arms and Ammunition— /
81. 8mall Arms . . . 16,560,130 16,50,180
- 52, Guns and Eqmpmont . . . 21,15,836 “ 21,185,835
53. Ammunitions . . . . . 38,18,763 38,13,763
Total 75,79,728 75,709,728
XIIl. Medical and veterinary storea—
54. Drugs and Chewmicals . . : 8,06,21,308 22,406,881 B,28,88,079
#5. Drossingaand Bandages , . .  2,03,15,876 .. 2,03,15,375
56. Surygical and Dontal instruments 4,56,29,838 9,86,437 *,65,1}7,275
57. Other Stores . . .. 45,70,009 * 45,70,009
Total . 15,10,27,710 32,833,118 15,42,60,828
X]IV. 88, Acids and Chemsioals— Total 2,72,60,828 5,49,304 2,77,99,632
XV. 50, Paints, Varnishes and Enamels— .
. Total . 71,75,158 84,522 72,50676
XVI. P.O. Ln—
00 'Pat.rnl kerosene and Fuel oil . 69,41,200 2,068,801 71,48,181
61. Lubrioating oil . . . . 12,19,118 3,21,13,8158 3,33,82,7838
82, Other potreleum oil products 9,956,109 2,81,541 12,486,740
Total . 91,565,607  8,25;72,047  4,17,27,654
- L]
XVII. Foodsteffs.—
83, Canned Goods . . . . . 1,78,11,460 1,78,11,460
84. Other foodstuffs . . . . 1,000,725 e 1,99,90,725
Total .  3,73,02,185 8,78,02,188
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1 2 3 4
XVIII. Containers,—
86. P. O. L. Drums and Cans used and un.  1,98,25,880 81,103  1,03,56,988
6. %t;m:'-. unused including Boxes and 1,30,42,088 7,80,000  1,38,22,088
ttles, .
68, Others used . . . . 25,290,457 35,100 25,684,557
Total 8,48,97,870 8,46,208  3,57,43,678
XIX. Aero stores—
60. Airframes, engines and spares . . 517,87,787 67,128 58,04,810
70, Aircraft instruments . . . 18,18,018 47,721 18,686,730
71. Parachutes and fittings . . . 6,45,38,407 61,42,008 7,06,80,508
72. Btores not elsewhere provided for] . 71,81,610 4,756,000 76,60,610
Total 7,92,75,842 67,831,042  8,60,07,764
XX, Naval craft and parts.—
73. Boats . ., . . . . 80581465 1,48,44,881  9,40,26,338
T4. Ships stores not otherwise provided for] | 86,04,886 6,67,826 42,72,712
75. Viotualling stores other than clothing 8,690,501 3,09,50
and foodstuffs.
76. Armament stores other than guns and 81,618 81,618
ammunitjon.,
77. Other RN Stores. . . . . 717,14,817 7,14,617
Total 8,53,62,077  1,60,12,707  10,03,64,784
XXI. 18. Amenity Stores.—
Total . 3,80,460 3,80,460
XXII. 19. Other Miscellanequs Stores.—
Total . 288,566,186 80,288  2,84,44,474
XXIII. Animals and Livestock.—
$9. Remounts 0Ny . . 76,97,320 75,987,320
8l. Farms . . . . . . 50,05,6390 59,05,689
Total 1,35,02,069 1,36,02,050
XIV. Lond and Buildings.—
$4. Bujldings . . B . . 36,208,295 36,29,208
85. Land and Buildings . . 13,89,82,818 18,89,82,813
Total . 14,26,12,108 14,26,12,108
XXV. Installations.—
86. Factories and Indusfrial Units , . 1,81,00,264 5,50,000 1,86,60,264
87, Installations, Hospitals, ete. . . 97,71,848 ‘ 97,71,648
8. pihon . ] . . . 8,17,838 8,17,838
Tokal 2,66,89,745 5,50,000 9,72,39,748

———
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1 . 2 3 4

XXVI. Bulk Reporis.—

89. Bulk ealesgeneral . . . .  54,24,875 .. 45,24,375
0. Bulk Bsles Engi neering® . . . £8,75,689 . - 88,75,886
91. Bulk sales Mixed Stores . . . 17,40,072 17,40,072
Total . 1,51,40,186 - 1,51,40,136

"]

XXVII. 92. Minor surplus, direct reportsto regions.—

Total . 33,438,909 §10,058 33,53,002

Graxp ToTAL .~1,88,66,30,219  46,22,56,137 _ 2,84,87,86,856
-
Statement 11,

Bhowing the figures bf Categorier of American Surplusesincluding Foodstuffs, their quantity
and book value.
Berial Store Quantity
No.

Book value

43,000 Nos. Rs. 240 orores gpproxi-
mately.

[

Vehiclea

Engineering Stores . . . 500,000 Tons,

Medical Btores . . . e o

Bubaistance Btores, . . e e

Signal Btores . . . e —

Ordnance Btores . . .

Quartermaster Stores .

Chemical Warfare SBtores .

Miscellanec u.s sores (including)

Salvate, Bpare Parts etc.).

Foodstuffs . . . . 57,800 Toms Rs. B8,33,44,700 ap-

proximately. )

o 00 =1 3D O W kD
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S8howing

Statement I11.
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of surplus stores for the period October lOH to February 1048

fing “Amerioen

by sub. honds (axal{t Surplus).
Book Value Bale
Main and sub-heads
HMG & others Leass/Lend Total HMG & others
1, Olothing and Textiles,.—
1. Clothing (Servigeable 4,32,44,286 1,388,045 4,33,78,281 2,04,93,087
made- 'if‘ garmenta). §
_ 3. Textile Material (piece-" 11,57,81,5490 .. 11,57,61,649  11,27,87,787
gaods} of ootton.
and silk, -
3. Textile Material and 7,31,48,480 38,57,767 7,70,08,243 4,00,84,063
manufacture of jute,
sisals, ramie, coir and
other fibres, y
1. Cordag: and Twine 64,39,760 .. 04,39,760 30,41,314
5. Garnitme . 42,109,748 . 42,109,748 5,381,602
t. Heavy Textile Artioles. 3,35,47,375 .. 8,35,47,375 50 06385
7. Other Textile articles . 1,42,82,774 .. 1,42,82,774 70,387,817
Total 20,08,43,978 20,01,702  20,46,35,680  19,92,53,835
III.Leegther & loather poods.—
8. Footwear . 850,46,715 . 59,46,715 35,60,613
9, Harness & Saddlory & 20,14,380 . 120,14,380 3,22,671
* Leather Eqpt.
. lo. Other leather gooda . 8,765,462 - 8,75,462 8,71,146
. Leather . . 11,290,872 . 11,20,872 10,82,208
Total . 09,66,420 09,686,420 53,26,637
111. 12. Tentage and connected 28,04,964 28,04,964 k22,78,257
slores.—
IV Machinery & Plant,—
13. Hand Tools . . 1,42,47,216 6,44,989 1,48,92,204 48,390,416
14. Machine tools . 465,83,004 F19,681,621 65,44,626 41,98,794
16. Eng. worksho and 717,653,617 1.50,61,048 1,28,15,565 54,73,482
oonstructiona ma- .
chinery and plant, .
18. Electrical achinery 53,683,635 3,33,000 56,96,636 42,04,684
and Plant,
17. Internal combustion 9,75,661 8,15,940 17,91,601 9,62,147
: Engines, other than
M. T. Aero and large
Marine Engines. :
18. Other Plant & Machinery 1,20,52,365 13,904,332 1,43,46,607 88,62,652
* Total 4,568,75,497 1,02,11,830 5,60,87,827 2,86,41,177
’ V. Meals.—
19. Ferrous including un. _ 444,565,422 82,71,044 ‘5,%7,27,366, 3,31,17,957
fabricated stgel,
20. Non-Ferrous . 2,10,59,675 81,070 2,10,90,845 1,78,36,664
Total . 6,66,14,997 88,08,014 7,38,18,011 5,04,564,621
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Value of sales Closing Balance Percentage of
Lease/Lend Total HMG & others Lease/Lend Total D:spoaah
43,384 2,057,331 _ 2,01,63,605 95,643  2,02,59,338 68.1

. 11,27,87,787 3,14,54,475 1,29,256 3,15,88,731 8.8
25,608,625 4,26,52,678 42,84,631 1,665,193 44,47,824 ) 04.4

.o 30,41,314 38,560,568 .. ,38,560,568 62.56

. 8,31,802 25,84,761 e . '25,84,761 82.0

.e 59,960,885 2,29,89,488 3,276 2,20,02,764 59.3

.o 70,387,817 {80 62,864 50,299 2,81,13,163 33.6
26,12,009 20,18,65,844 11,83,88,482 4,43,667 11,38,32,149 72.1

35,650,612 51,79,505 .74,058 52,58,561 58.0
3,22,871 /20,22,578 ve 20,22,578 49.8
3,71,146 56,21,035 .. 65,21,035 13.6
10,82,208 12,98,809 .. 12,98,899 46.5
53,26,637 1,40,22,017 74,066 1,40,96,073 41.4
o 22,73,267 1,47,90,012 .. 1,47,90,012 16.09
d ——

4,17,088 62,606,484 1,56,17,627 2,386,184 1,568,67,711 48.4
12,23,320 54,22,114 92,13,794 22,183,474 1,14,27,268 36.4
43,81,816 98,565,208 86,85,963 52,41,362 1489,27,305 47.9

8,26,582 45,31,286 52,59,565 6,04,134 58,63,609 49.2

7,80,260 17,42,407 4,07,628 ' 1,58,760 5,66,205 ?.9

! N &

9,39,357 98,02,009 2,33,13,817 11,468,764 2,44,60,681 o 36.9
80,68,403 . 3,66,09,580 6,24,98,182 96,00,877 7,20,98,859 43.7

®

81,565,938 4.12,/73.895 10,31,81,172 1,68,80,387  12,00,50,5659 30.5
L]
72,078 1,74,08,742 3,03,29,393 217,039 3,03,58,432 40.9
'82,28,016 5,86,82,687  18,35,10,565 1,68,06,426  15,04,00,991 82.9
A -
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. ‘Book value Sale value
Main and sub-heads
HMG & others Leuse/Land Total H.M.G. & others
¥1. Vahioles and Spares— .
21. Lorries, Trucks & 7,17,74,912  3,22,09,348  10,39,84,260  4,95,78,417
| o] Armoured Vehicles, .
22, Heavy and hght oars . 61,44,604 .  1,42,85,986  2,04,30,530 $5,04,428
23, . Trailer . . 8,03,060 4,09,061 18,02,121 9,16,223
24. Motor Cycles . . 48,609,168 1,32,620 50,01,786 40,77,927
25. Spure purts & fittings 33,83,786 2,31,7086 36,95,401 14,87,3817
26. Tyres and Tubes . . 26,40,508 ‘e 26,40,503 30,45,065
27. Bicycles, Curte, eto. . 18,88,060 .. 18,858,080 4,01,583
Total . 9,10,74,081  4,72,68,670  13,83,42,761  6,30,10,980
¥I11. Tramsporiation Stores—
28. Decwville truck and 43,85,270 .o 43,85,270 85,186,284
rolling stock . )
29. Locomotives . . 2,37,272 10,27,65,327 10,30,02,699 3,44,071
30. Other rolling stock . 38,58,688 9,05,73,877 9,44,32,366 36,24,600
31. Rails and fittings 58,85,042 1,36,66,737 1,95,42,679 54,86,620 .
32. Bridges and heuvy 90,63,477 .. 90,688,477 56,562,680
constructional mataerial ,
83. Other riilway and 5,381,255 5,31,255 8,47,196
transportation equipment
exoept cranes. .
Total . . 2,30,61,904 20,60,95471  23,00,57,645  1,94,70,459
WIII. Building material, fur-
onginecring Stores,—
34. Btruotural steel work .  1,25,01,001 .. 1,25,01,901 78,58,881
35. Timber . . 3,00,687,135 2,580 3,00,60,715 2,38,93,610
36. Building M. um.l.. 1,67,12,605 .. 1,67,12,695 ° 78,863,651
Cement, Asbestos, Maso- '
nite, ew
37. Banitury fittings (in- 57,60,012 .. 57,60,012 37,22,968
" cluding water supply :
fittings). ' '
38. Furniture . . 18,17,295 .. 18,17,295 8,687,281
89. Typewriters & Office 2,865,978 2,46,712 5,32,885 1,756,985
. machinery. , . :
40. Electric wire, cable & 2,71,28,254 7,13,038 2,78,41,202 1,41,10,0661
fittings.
41. Btationery stores . . 22,90,184 8,62,304 26,42,488 10,109,840
42. Bolts, Nuts, Rivets & 1,38,567,683 1,87,238 1,40,44,821 1,12,92,152
‘Wushers. -
Tatal . 10,94,20,842 15,01,872 11,00,22,714 7,08,04,014
IX. Cbmmunication Stores— ’ .
48. Redio Equipment . 44,30,892 9,48,201 53,78,803 26,96,200
. Telephone Equipment 3,04,474 2,600 3,06,074 2,92,781
excluding Butteriea °
Cells & Wires.,,
#5. Telegraph Equlpmmt . 27,29,746 . 27,29,746 2,566,487

Total . 74,64,012 9,560,701 84,15,613 82,465,404
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. Closing Balance . Peroenteg
»
se/Lend Total HMG & others Lease/Lend Total Disposals

1,63,73,306 6,50,51,818 3,50,06,439  6,60,20,676  9,19,26,115 53-0
74,70,682 1,09,75,010 . 49,10,610 19,87,634 68,098,144 747
5,05,005 14,22,128 85,590,480 1,04,955 36,64,435 26 2
73,395 41,51,322 18,268,139 4,68,241 23,04,380 o71-8
76,966 15,683,358 - 78,87,481 4,90,281 78,717,762 31-3
. 80,45,065 29,07,270 . 29,07,270 46-8
4,01,538 18,04,028 18,04,028 434

244,099,244 8,76,10,224 5,85,81,447  5,89,80,687  11,75,62,134 54.0
: 35,186,284 68,465,460 6,46,104 74,081,564 36.9
4,54,17,839 4,567,61,010 1,48,080 26,717,187 28,265,207 97.3
2,67,01,647  8,03,26,147 520,717  2,77,58,261  2,82,78,978 76.9
1,04,43,046  1,59,28,675 4,19,823 26,30,199 30,50,022 86.4
. 56,62,680  1,07,09,085 . 1,07,09,085 45.8

;8,47,105 5,83,670 5,883,670 41.

8,25,62,432  10,20,32,801  1,02,26,836  8,37,11,761  5,29,38,586 81.8

.. 73,568,881 97,965,834 .. 97,985,834 56.07

2,680 2,38,06,090  2,31,47,244 3,907 2,81,61,151 56.43

‘e 78,683,651 71,11,887 .. 71,11,887 60.45.

37.22,953  3,30,80,104 20,71,631  3,51,61,635 14.88.
.. 8,687,281 82,568,101 .. 82,568,191 18.2
1,60,040 3,26,026 3,07,764 3,06,251 6,14,015 46.40
6,81,088 1,47,92,649  1,07,21,251 2,168,308  1,09,30,557 7.7
= 44,282 10,684,122 17,04,708 12,231 17,16.939 60.6
1,24,616 1,14,16,668  2,35,44,093 1,67,661  2,37,01,854 3.72
10,03,408  7,13,08,320  11,76,81,078 27,60,787  12,04,50,863 47.9

. .

- 6,65,88. 33,62,177 35,84,168 4,47,007 40,31,175 57.1
2,600 2,96,231 12,460,716 14,933 12,61,648 19.55
289,437 96,03,856 2,560,946 9§,63,601 21.68

6,68,381 39,183,846 . 1,44,34,638 7,21,886  1,51,56,424 35.65
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p——

Book Value of sale Bale
Main and sub-heads, -
' HMG & others Lease/Lend Total  HMG & others
/!
X, Scientific instruments other -
than asroraft insiruments,.—
46. Survey and optical 5,01,233 5,01,233 1,22,805
instrumenta.
4.'7i Photogruphio and 8,41,364 8,41,364 1,205,041
Cinematogtaphioc Eqpt.
48, Searchlights, Floodlights, "~ 82,433 82,4338 34,089
and Signalling lamps. .
49. Other instruments . 53,634 53,684 17,645
Total . 14,78,664 14,78,664 .3,01,180
XI. 50, Antigas astores, ARP,
and firefighting Egpb.—
Total . 69,78,044 8,250 69,87,104 15,45,129
X1I. Arms and Ammunition—
51, Small Arms . 3,05,752 3,05,7562 8,21,084
52. Guns and Equipment . 2,98,206 2,908,206 13,742
53. Ammunition . _— 3,183,398 3,183,308 650,297
Total . 9,17,353 9,17,3568 3,86,023
X1I1. Medical and Veterinary N
Stores.—
54, Drugs and Chemicals . 2,14,20,430 6,465,091 ?,20,65.521 71,656,636
565. Dressings and Bandages 1,63,66,440 1,63,66,440 1,08,71,6569
58. Surgical and Dental 1,72,43,468 - 1,72,43,469 58,02,739
instrumonts,
B7. Other Stores . . 6,61,804 6,61,804 8,44,040
i
Total . 556,982,238 8,456,091  5,63,37,324 2,475,974
xIV. 58, Acids and Chemicals Total 76,37,888 3,15,683 79,563,471  62,40,212
XV, 69. Painta, Varnishes and
Enamels.— 43,165,198 43,15,198 81,587,711
Total
XVI. P.O. L—
80. Petrol, Kerosene and 5,32,109 2,006,250 7,8859 5,30,381
*Fuel Oil. .
81. Lubricating oil . . 11,16,202 3,09,27,174 8,20,43,466 9,15,427
A8, Other petroleum and 6,16,451 1,765,375 7,01,826 5,22,403
oil products. ) -
TotaT . 22,64,852 8,13,08,799 8,35,73,651 19,68,301
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Yalue of m!en_. . Closing Balance Percentage of

Lease/Lend Total HMG & others Lease/Lend Total Disposals
) 1,22,605 38,14,080 45,927 38,690,007 11.7

o 1,25,941 8,065,896 46,800 9,42,496 417.0
34,080 18,35,409 32,208 18,67,706 5.68
. 17,645 4,78,644 18,241 4,068,885 9.78
3,01,180 65,24,119 w 1,42,074 66,67,003 “18.18
4,000 " 1549,120 76,47,251 3,262 76,560,513 47.58

. 8,21,084 13,44,378 o 13,44,378 18.53
13,742 18,17,630 .. 18,17,630 14:08
50,207 35,00,367 .. 35,00,367 8.18

.. 3,868,023 66,62,375 .. 66,62,375 122
2,46,451 80,01,987  5,02,00,068 16,01,690  6,08,02,558 26.61
.. 1,08,71,659 39,48,035 . 30,48,935 80.22
58,02,789  2,82,77,369 9,806,437  2,02,63,806 37.08

.. 3,44,040 39,08,205 .. 39,08,205 14.48
2,46,451  2,50,20,425  9,53,35,477 25,88,027  9,79,23,5604 36.34
2,783,015 65,13,227  1,96,12,440 2,838,721  1,08,46,161 28.8
31,857,711 28,50,955 84,522 29,44,477 50.43

[
]
. . &
T.28,750 6,590,131 64,009,181 641 64,00,822 19.32
1,77,62,613  1,86,78,040 1,02,826 11,86,441 ~  12,80,267 95.93
1,68,114 600,607 2,78,748 76,166 454,914 03.35
A
1,80,50,477  2,00,27,778 68,90,755 12,638,248 81.564.003 '  80.51
- _ . - -
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Book vnl_uo of sale

-
Main and sub-heads. -
" HMG & others Lease/Lend Total ~ HMG & others
XVII. Foodstuffe.—' .
63. Canned Goods . . 35,383,650 * 85,33,650 20,01,345
64. Other feodstuffs . . 65,96,983 65,906,933 54,098,386
Total . 1,01,30,502 1,01,30,592 74,94,731
XVIII. Containere.—
66. P. O. L. Drumsand 1,02,27,362 1,02,27,362 84,387,661
Cans used & unused. .
47, Ostisrs, wnusad inolud-  1,08,32,4%2 1,08,32,432 21,48,078
ing boxes & Bottles.
68. Other used. . 7,42,120 7,42,120 4,72,310
Total .  2,18,01,014 2,18,01,014 60,568,049
XIX, AeroStores— ’ -
80. Airframss, engines and  45,44,983 10,700 45,64,688 9,31,214
spares, 4
70. Aircraft instruments . 17,25,032 180 17,25,212 16,28,817
71. Parachutes & fittings .  6,40,86,647 £51,08,007 6,92,78,744  2,87,62,101
72. Btores not elsewhere 11,37,486 2,388,338 18,75,769 8,02,315
provided for. # "
. Total .  17,14,94,008 54,50,310 7,69,44,408 3,22,14,447
X X. NavalCrafi & FPorts.— .
73, Boats . . . 55679732 96,11,868 6,51,01,508 2,20,54,142
74. Bhips stores not other- 12,05,490 6,67,646 18,73,145 9,40,602
wise provided for, .
75. Victualling stores othér
than eclothing and
foodstuffs. )
76. Armament Storee other 27,739 27,739 042
than . guns and
aymanunition.
17, Other R. N, Stores 41,020 41,020 19,837
Total .  5,68,64,809 N 1,02,79,612  6,71,34,411 2,30,15,583
XXI. 8. Amenity Stores.—Total 82,087 32,087 13,082
XX11. 79, Other miscellaneous store .
- —Total .  1,72,92,583 4,878  1,72,97,461 91,40,050
XX11I. Avimals and Livestock.—
80. Remounts . o . §75,97,320 ave §75,97,320 77,7,044
81, Farms e . . . 59,05,639 [59,05,839 . 62,46,808
- Total .  1,85,02,050 1,35,02.050  1,89,73,987
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Value of Sales 4 Closing Balanoe, Percentage of
Lease/Lend Total HMG & others Lease/Lend Total Disposals
[ ]
. 20,01,845  1,37,77,801 . 1,37,77,801 20.4
. 54,983,386  1,33,03 702 : 1,33,93,792 33.0
. 74,04,781  2,71,71,508 .. 2,71,71,598 27.18
34,37,681 90,98,518 31,103 91,29,621 52.18
. 21,48,978 22,009,601 7,80,000 99,89,601 77.93
4,72,310 17,87,337 85,100 18,22,437 28.%3
. 60,58,940  1,30,05,456 8,486,208  1,39,41,659 60.9
19,700 9,560,014  11,02,804 47,4238 12,40,227 78.43
* 180 16,28,097 92,986 47,541 1,40,527 87.1
51,92,007  ,839,54,198 4,561,760 9,50,001 14,01,761 97.98
2,38,338 11,30,648 60,44,174 2,36,667 62,80,841 17.96
54,50,810  8,76,64,757 77,81,724 12,81,632 90,683,356 89.36
28,238,411  9,43,77,563  2,50,01,728 47,33,016  2,07,34,738 68.6
1,60,500 11,01,162 23,990,887 180 23,99,567 43.8
3,60,501 3,690,501
942 53,879 58,879 3.9
19,837 6,72,688 ° * 8,712,088 5.8
24,83,911  2,64,90,404  2,84,97,178 47,33,1956  8,32,30,378 66.8
13,982 3,48,373 8,48,373 8.4
3,557 91,143,607  1,10,62,603 84,410  1,11,47,013 6078
- 7702700{4 . -~ .e L] 100.0
. . 62,46,808 .. .. 100.0
1,39,78,987 . . o 1000
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1276. ‘Bhﬂ 8. V., Krishnamurthy Rao: Will the Honourable Ministar of
Agriculture be pleased td state:

(a) when the Survey Research Institute waﬁ\ started ; -

(b) what ite pay bill is: h ‘Y

(c) the different branches in which it is carrying on Research Work;

{d} when the presen President of the Research Institute took charge:

(e] what his sala.ry is; and . .

{ f} how many research papers have been published and on whab subjects; (I}
before he took charge ¢f his present gﬁce and (ii) after he took, charge?

The 'Ennoﬁmbls 8hri Jairamdas Doulatram: (a) It was slatted in 1943
under the nue **Wur Survey Lesearch Institute. The word ‘“War'' was drop-

ped with effectt from 2nd December 1946,
(b) Rs. 19,000 monthly. (appreximate),

t¢) In carrying out the Regular pmgramme of Geophysical and Mathematma-l
work of the department this lostitute is required to undertake from time to time
reseurch work In connection with the following.—

(i) Geodetic Triangulation, obrervation, Computation and Adjustments,
Leveiling. Deviation of the vertical standardisation of tapes for geodetic and
other base measurements, etc.

(ii) Prediction of Tides.
(iii) Magnetic.
(iv) Geophysical (Gravity).
(d)} 2nd December 1946
te) Rs. 1.850 phié dearness allowance.
(f) (i) Nime papers as followr-
4—on rapid position fixing by aséronomical methods
1—on nagnetic deolination.
. l—on triangulation.
’ 1—on mngnetig_amm:zliés.

, 1—on standards of measurements.
1—on Map projecting.
(ii) Bix papers as follows:
1—on Levelling.
1—on Tidal work: .
, $—on Geophysioal work.
, 1—on Geodetic work (in pweo). . .
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AQOOMMODATION FOR LABORATORIES AND STAFF OF Ixpx INstrruTE OF FRUIR
TECHNOLOGY SHIFTED FROM LYALLPUR

1276. *Giani Gurmukh Singh Musafar: (a) Will the Honourable Minister of
Agriculture be pleased to stute whether the Indian Institute of Fruit Technology
was shifted from Lyallpur (West Punjab) during August, 19477

(b) Have any arrangements for accommodating the laboratories and the stafl
of the institute been made so far? If pot, why not?

(¢) Do Government propose to close down the institute now?

(d) If tlic unswer to pdrt (c) above be in the affirmative, how do Governmenll
intend to mak® good this deficiency to the fruit growing and preservation indus-
try? )

The Homourable Shri Jairamdss Doplatram: (a) fhe Hesearch Beotion
relating to Fruit Preservation which was attached to the Agricultural College at
Lyallpur was shifted from there to Delhi in August, 1947. ’

(b) No satisfactory arrangement have so far been possible. The queation of
providing satisfastory accommodation is under consideration,

{e) No.
(d) The question does not arige.
GuipNg CLUBS I¥ 'REMIER EDUCATIONAL INSTITUTIONS IN INDLA

1277. *8hri V, O. Kesava Ra0: (a) Will the Honourable Minister of Com-
munications be pleased to state what steps are being taken to make the younger
gevieration of students Air-minded ?

(b) Have Government considercd the possibilities of instituting Gliding Clubs
in the premier educational institutions of the country? : :

The Honourable Mr. Rafi Ahmed Kidwai: (a) The following measures have
been taken or are under the consideration of the Government of India to make
youngmen airminded: (i) Model Aeroplane Clubs in Colleges, (i) Aviation
Bocieties in Colleges, (iii) Kxtra-ourricular instguction at certaiv  University
Centres and in Schools by means of Instructional Films ctc., (iv) Publication of
historical-technical material in Secondary School text-books, and (v) The forma-
tion of n National Cadet Corps which will inter alia provide opportunities for
Indian youths to train themselves in flying. .

A-~tual Flying Training is provided at Flying Clubs. Government have been
substantially subsidizing and supporting the activities of these Flying Clubs.
There are seven Clubs at present at Delhi, Bombay, Madras, Calcutta, Patna,
Bhubaneshwar and Lucknow. Tt is proposed to start three more Clubs during
1948-49.

The Aero Club of India, which is also subsidized by Government hag for oge
of its principal activities the popularisation of flying. The Club has inoluded in
ifs plans the organisation of Air Sports meetings and similar activities. °

(b) The Government of India’s general intentions relating to Gliding are
outlined in para. 6 of the Pamphlet on ‘‘Postwar Planning-+Aeronautical Train-
ing and Education’' a copy of which is in the library of the House. @Gliding is
bggically a sporting activity and the initiative must come from those who are
interested in it. Government are prepared to extend support to organisations to
4oster gliding, established on the basis of local initiative.

ExrorT PERMITS FOR ROSE-WOOD AND SOFT-WOOD

1278. *Shri V. 0. Kesava Rao: (a) Wil] the Honourable Minister of Indus-
try and Supply be pleased to state the quantity of rose-wood and soft-wood for
whnicheexport permite were granted in the last financial year and the countries

to which they were ex ?
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(b) Are Government aware that the Indian budding industry is suffering
owing to such unrestricted exports? * .

(¢) Is there any committee to udvise (iovernment on these questions?

(d) If not, do Government propose to consider the appointment of an ad-
“visory body to examina the whole question of expnrt of aucg commodities ?

The Honourable Dr. Syama Prasad Mookerjee: (a) Licences were issued
during the last financial year for the export of 8240 tons of Rose-wood, mainly
to Italy. and Frupce. No licences were issued for the export of soft-wood.

(b) Rose-wood is an ornamental variety of timber chietly used for furniture
making and not for building purposes. Its export is restricted to ceiling limite
fixed .ufter taking into considerstion the internal demands of the country.

(¢) No. ) -

(d) The value’ of such a Committee, in the present context is not very
apparent, but if the Honourable Member will develog his idea further, I am
prepared to consider the question.

SHORT NOTICE QUESTION AND ANSWER
" REHABILITATION OF NoX MusLiM KAraoHT PorT TRUST 'EMPLOYEES

Dr. P; 8. Deshmukh: (a) Will the Honourable Minister of Transport Be
pleased to state whether it is a fact that at the time of partition, the Karachi.
Port Trust employees were asked to fill the questionnaire forms as to whether
they opted to serve in India or Pakigtan? ?

(b) If the answer to part (a) above be in the affirmative, svhy waa the
option denied to them on a later stage?

(c) Why have not Karachi Port Trust employees been trcated on par with
Government servants? ] .

(d) What steps have been taken to rehabilitate the non-Muslim -employees
of the Karachi Port Trust, who have been uprooted from their homes uand jobs
due to the disturbances in Karachi on 6th January, 1948?

(e) Do Government propose to give an assurance regarding the rehubilita-
tion of 2000 non-Muslim Karachi Port Trust employees?

() Are. Government awdre that = large number of these are trained per-
sons who should be highly useful for the development of Indian shipping?

(g) Do Government therefore propose to take immediate steps to rehabili-
tate them and afford them emplovment? -

The Honourable Dr. John Matthai: (a) Yes. ;

(b) and (c¢). The option to serve in Pakistan or India at the time of parti-
tion was given only to Government servants. The Karachi Port Trust emplo-
yees are not and have never been considered as Government servants and it
was through an unfortunate misunderstanding on the part of the Chairman of
the Port Trust that they were asked to indicate whether they chose to serve ia
Pakistan or Indis. The mistake was corrected us soon us it came to the notice
of the Government of India and the position was explained to the entployees
by the Chairman. -

(d) With a view to finding employment for refugée employces of the Kara-
chi Port Trust, Govesnment have issued instructions to Major Port Authorities
%o consider sympathetically and applications for re-employment réecived from
any such employees and to absorb as many of them as possible without attach-
ing undue weight to the restrictions of age etc. forentry inte the Port Service
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{Dr, John Matthai] - _
or any tests Eresaribed for fresh recruits. Besides, non-muslim employees of
tho Karachi Port Trust are eligible for registration at the Employment Hx-
changes of the Ministry of Labouj. The representatives of the employees in
question who approached Government in the matter have also been told thab
the claims of the latter on account of leave sulary, contributions to Provident
Fund, Gratuity etq. for the period of their service under the Karachi Pory
Trust may be registered with the authority appointed by the Central, Provin-

‘cial or Btate Government of the area in which they have settled down for the

registration of property left or lost in Pakistap.

(e) The Government are unsble-to give an assurance regarding the rehabi-
litation of all non-muslim employees of the Karachi Port Trust as this ‘will
depend on the employment opportunities available. They, however, hope that
the facilities stated in the reply to part (d) will render possible the rehabilita-
tion of a large number ob these employees..

(f) Government have no definite information regarding tHe qualifications
and training possessed by the refugee employees of Karachi Port Trust. Some
of them have probably qualifications for the development of Indian shipping,

() Attention is invited to t@pe reply to part (d) of the yuestion.

Dr. P. 8. Deshmukh: May I know, Sir, whether the officer in charge of the
actual employment of these servants at the Bombay Port Trust is an Indian
qr an Englishman? .

The Honourable Dr. John Matthai: The question of appointment is in the

hands of the Chairman of the Port Trust, who is a verv senior Indian member
of the Bombay I.C.B.

‘Dr. P. 8. Deshmukh: Is he assisted by uny Briticher or an Englishman,
8ir?
The Honourable Dr. John Matthai: There are, I believe, European emplo- .

. yees on the'staff of the Port Trust, but whether in this particular matter the

Chairman is assisted by a particular officer is not a question to which I can
give-an answer, but the matter ia finally in the hands of the Chairman.

Mr. B. K. Bidhva: Is it not a fict that the representatives of the Karachi
Pori Trust labour, which is 2,000, applied to the -Chairman of the Bombay
Port Trust to employ them in the vacanies that had occurred and they have
been refused and the attention of the Government of India hus been drawn
to that fact? )

The Honourable Dr. John Matthai: Certain complaints were made to me
as regurds that matter und we have reiterated our instructions and the latest
f'gures that 1 have seen show that a few hundreds have already been emplo-
ved. .

Mr. R. K. 8Sidhva: Is it not a fact that a letter has been written by 1ne to the
Hdéme Ministry -and the Home Ministry have said that the lettex has been sent
to the Transport Ministry for immediote consideration? If so, what steps the
Transport Ministry have taken in thie direction?

'he Honourable Dr. John Matthai: We have repeatedly reminded thes Chair-
men of the vuarious Port Trusts of the importance of making gvery effort to
provide employment for these refugees. '

Prof. Shibban,Lal Saksena: Is the Government aware that they have got
the same responsibility to provide employment for these people as they have’
‘towards Government servants, even though they are not full fledged Guvern-
mant #@rvants and are Port Trust Employees? .
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The Honourable Dr, John Matthai: The Honourable Member's point is tha$
in the matter of providing for the transfer of the employees of the Port Trus¥
they should be put on the same footing as Government servants. Is it the
point that the Honourable Member is raising? ;

Prof. Shibban Lal Saksena: Yes.

The Honourable Dr. John Matthai: Thut is a matter which is now under
consideration; it raises certain difficult questions of policy, but the matter is
being actively pursued.

Prof, Shibban Lal Baksens: Do not Government consider it an urgent mat-
ter in view of the plight of these people?

The Honourable Dr. John Matthai. Yes, it is an urgent matter and we are
trying to speed up a decision.

Mr. R. K, Sidhva: The Honourable Minister stated that the Chuirman of
the Port Trust, Kaerachi through an oversight made s mistake in asking the
stafl whether they would like to opt out. Is it a fact that the Chairman, Kara=
chi Port Trust. notwithstanding the mistake having been wade, came perso-
nally to New Delhi and persuaded the Government to take these men up be«
csuse he wanted these non-Muslims not to remain there?

The Honourable Dr. John Matthai: What really happened was that the
Chairman of the Karachi Port Trust misunderstood the instructions issued
drom here and as soon as the mafter came tp our notice, we explained the posi-
tion to himi; he decided to come here for a perdonal discussion and we re-iterae
ted our position.

shri Bifwanath Das: From the replies. that have emanated from the
Honourable Minister, it is seen that the Government of India have taken &
wery sympathetic attitude. May I know the result of the -sympathetic atti-
tude so taken by the Government of India in securing the number of jobs for
people up to date? _

The Homourable Dr. John Matthai: That is a point to which 1 made & re-
ference just a little while ugo. 1 have seen the figures with regnrd to the
Bombay Port Trust a few days ago, which showed that already a little over
200 people have been employed from among these Karachi Port Trust emplo-
Yees and I am going to see that wherever possible opportunities will be pro-
vided for the ex-employees of the Karachi Port Trust.

Mr. R. K. Sidhva: May I ask whether Government intend to eall for weekly
reports from the Bombay Port Trust as to the number of the staff that anay be
taken?

Mr. Speaker: I am afraid these are now suggestions for action and argument.

*8TATEMENT ON THE INDUSTRIAL POLICY OF THE GOVERNMENT OF
’ INDIA—LAID ON THE TABLE

The Honourable Dr. Syama Prasad Mookerjee: (Minister for Industry and
Bupply): I beg to lay on the table the statement on the Industrial Policy of
the Goverument of India.

An Honourable Member: As the discussion is t'.aking place tomorrow, shall
we be dipplied with copies of this statement?

Mr. Speaker: (opics will be distributed as early as possible.
¢

Statement re Industrial Policy of the Government of India
The Government of India have given careful thought to the ecenomic prollems facing the
country. The nation has now set itself to establish a social order where justice and
equalify of opportunity ehall be secured to all the people. The immedifte a‘h)ertﬁe is to
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provide educational facilities and health services on a much wider scaley and to promste
a rapid rise in the standard of living of the peopls by exploiting the latent resources of
the country, incressing production and offering opportunities to all for employment in the
wervice of the community. For this purpose, careful planning and integrated effort over
the whole field of national activity are necessnrv; and the Government of India propase
to establish a National Planning Commission to formulate programmes of development
and to secure their execution, present statement, however, confines itself to Geovere-
ment's policy in the industrial field. N - )

2. Any improvement in the economic conditions of the country postulates an increass
ip nutional wealth; u mere redistribution of existing wealth would moke no essentisl
difference to the people and would merely mean the distribution of poverty. A dynamle
pational policy imust, therefore, be directed to a continuous increase in production by all
possible means, side by side” with measures to secure its equitable distribution. In the
present state of the nation's economy, when the mass of the people are below the sub-
sistence level, the emphsais should be on the pxpansion of production, bothagrieultural
and industrial; and in particular on the production of capital equipment, of gonds satis-
fying the basic needs of the people, and of commodities the export of which will increass
earnings of foreign exchange.

3, The problem 'of State participation in Industry and the conditions in which privale
enterprise should be allowed to .sperate must be judged in this context. There can be
no doubt that the State must play a progreasively active role in the development of indud-
tries, but ‘sbility to achieve the main objectives should determine the immediate exteht
of State responsibility and the limits to private enterprise. Under present conditiodp,
the mechanism and the resources of the State may not permit it to function forthwith
Indestry as widely as may be desirable. The Government of India are taking steps o
remedy the situation; in particular, they are considering steps to create a body of mem
trained in business methods and management. They feel, however, that for some time
%o ‘eome, the Btate ocould contribute more quickly to the increase of national wealth by
expanding its présent activitias wherever it is already opersting and by concentrating on
mew units of production in other fields, rather than on acquiring and running existing
units. Meanwhile, private enterprise, properly directed and regulsted, has'a valuable
role to play. ; '

4. On these considerations the Government have decided that the manufacture of arms
and ammunition, the production and control of atomic energy, and the ownership and
management of railway transport should be the exclusive monopoly of the Central Govern-
ment. Further, in any emergency, the Government would always have the power to take
over any industry vital for national defence. In the case of the following industriss,
the State—which, in this context, includes Central, Provinical and State Governments
and other Public Authorities like Municipal Corporations—will be exclusively respnnsible
for the establishment of new undertakings, except where, in the national interest, the
Btate itself finds it necessarw to secure the co-operation of private enterprise subject to
sach control and regulation as the Central Government may prescribe :

(1) Coal (the Indian Coalfields Committee’s proposals will be generally .followad).

(2) Tron and Bteel.

(3) Aircraft Manufacture.

(4) Bhipbuilding.

(5) Manufacture of telephone, telegraph and wireless apparatus, excluding radio
receiving sets, -

(6) Mineral Dils. i

While the inherent right of the Btate to acquire any existing industrial undertaking
will always remain, and will be exercised whenever the public interest requires it. Govern-
ment have decided to let existing undertakings in these flelds ‘develop for a peoriod of
ten years, during which they will he allowed all facilities for efficient working and reason-
_able expansion. At the end of this period, the whole matter will be reviewed and a
decision taken in the light of circumstances obtaining at the time, If it is decided that
the State should acquire any unit, the fundamental rights guaranteed hy the Constitution
will be observed and compensation will be awarded on a fair and equitable basis.

Management of State enterprise will, as a ranle, be through the médium of publio
corporations under the statutorv control of the Central Government, who will assilne such
powers as msy be necessary to ensure this, -

5. The Government of India have recently promulgated a measure for the eontrol by
the State of the generntion and distribution of eclectric power. This industry will continue
to be regulated in {orms of this measure,

6. The rest of the industrial field will normally be opan to private enterprise, individual

as well as co-operative. The State will also progressively participate in thin field; mor will
It hesitaje to intervene whenever the progress of an industry under private enterprise is
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unsatisfactory. The Central Govermmnent have already emburked on enter}?rgea like large
river-valley developments, which are multi-purpose projects of great maguitude, involving
exténsive generation of hydro-electric power and irrigation on a vsst scale, snd are calcu-
lated in a comparatively short timo to change the ‘entire face of large areas in this country.
Projects like !En Damodar Valley Scheme, the Kosi Reservoir, the Hiraknd Dam. etc., are-
in a class by themselves and can stand compariron, with ‘any. of the major schemes in
America or elsewhcre, The Central Government have also undertaken the nroduction of
fertilizer on u very large scale,” and have in viow other enterprises like the manufactars -
of emsential drugs. and of synthelic oil from cosl; many Provineial and State (Governuients:
are also proceeding on similar lines. T .

7. There are cartain basic industries of importance, apart from those mentioned in-
peragraph 4, the plagning and regalation of which by the" ant.rn'l Government is necessary
in the national interest. The following industries .whose location must be -governed by:
economic_factors of aH-India import, or which require considersble investment or a “hignr
degree of technical skill, will be the subject of Central regulation snd control :—

(1) Balt. . N

{2) Automobiles  and tractors. .

13) Prime Maovers, .

(4) Eloctric Engineering. ’

{5) Other heavy mwachinery.

(6} Machine tools. :

(7) Heavy chemicals, fertilizers and pharmaceuticals and drugs.

(8! Electro--chemigal industriex.

(9) Non-ferrous metals. )
(10) Rubber manufactures. .
{11) Power and industrial alcohol.

(12) Cotton and ‘woollen textiles.

(13) Cement. »
(14) Bugar. _

(15) Paper ahd newsprint.

(16) Air and "B'aa Traneport.

(17) Minerals.

(18) Industries related to defence.

Tha ahnve Jist nennnt phvinusly he of ‘an axhanptiva nature. The Government of India..
while retaining the ultimate direction over this field of industry, will comsult the Govem--
ments of the Proyinces and States at all stages and fully sasocinte them in the formulation:
and execution of plans. Besides these Governments,” representatives of Industry and”
Labour will also be associated with the Central Government in the Industrial Advisory
Council and other bodies which they propose to esatablish, as recommended by the-
Industries Conference, :

8. Cottage and emall-acale industries have » very important role im the national
economy, offering ss they do scope for individual, village or co-operative enterprire. and’
means for the rehabilitation of displaced persons. These industries are particularly suited:
for the better utilisation of locel res s and for the achievement of local sclf-sufficiency
in respect of certain types of essential consumer goods like food, cloth and agricultmral”
implements.. The healthy expansion of cottage and small-scale industries depends upon a
numher of factors like the provision of raw materials, cheap pewer, technical advice,
organised marketing of their produce, and, where necessary, safeguards against intensive
competition hy large-scale mammfacture, as well as on the education of the worker in the
use of the best available technique. Most of these fall in the Provincial sphere and are
receiving the attention of the Governments of the Provincen and the States. The Reso-
lution of the Industries Conference has requested the Central (Jovernment to investigate
how far and in what manner these industries can be co-ordinated and integrated with
large-scale industries. 'The Goyernment ¢f India acrept this recommendation. It will be
examined, for example, "how {he textile. mill industrv can be made complementary to,
rather than competitive with the handloom industry. which is the country’s largest esnd
best organised cottage industry.. Tn cartain other lines, of production, like agricultural
implements. textile accessories, and parts of machine tools, it should be possible to produce
eompnnents on a enttage-indnstry scale and ascemble these into their final product at » factory,
It will also be investigated how- for industries at present highly centralised could be
decentralised with advantage. - P R .

Tho Resolution of the Industriés Conference has recommended that (lovernment should’ |
establish a Cottage Industries Board for the fostering of small-scale industries. The-
Government, of India accept this recommendation and propose to create Jfuitable machinery:

.
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to implement it. A Cottage-and Small-..ule Industries Directorate will also be set up
within the Directorate Ueneral of Industries and Bupplies.

One of the miain objectives will be to' give s distinctly co-operative bias to this field
-of industry. During and before the last war, even a predominantly icultural country
like China showed what could be dome in this respect, and her mo.f:’llo industrial co-
-operative units were of outstanding assistance in her struggle aguinst Japan. The present
international situation is likely to lessen to & marked degree our chances of getting capital
- goods* for large-scale industry, and the leeway muat be made up by having recourse to
small-size industrial co-operatives throughout the country,

9. The Government, however, recognise that their objective, viz., securing the maxi-
anum  increase in production, will not e realised merely by prescribing the respective
:-Eharu of the Btate and of ‘private enterprise in Industry : it is equally essential to ensure
the fullest co operation between labour and manangement and the maintenance of stable
-and friendly relations between them. A Resolution ou this subject was unanimously passed
! tg the Industries Conference which was held in December last. Amongst other i%ingu,
‘the Resolution , states : '

. The system of remuneration to capital as well as labour must e so
devised {hat, while in the interests of the consumers aud the primary producers, excessive
profits should be prevented any suitable methods of taxation. and otherwise, both will
- share the %l;oduct of , their common effort, atter making provision for payment of fair
~wages to labour, a fair retarn on capital employed in the industry and reasonable reserves
“for the maintenance and expansion of the undertaking.”

Government accept this Resolution. They alsc oconsider that labour’s share of the
profits should be on a -lidinF scale normally varying with production. They propose, in
addition to the overall regulation of industry by the State, to estaplish machinery for
"advising “on fair wages, fair remuneration for capital, and conditions of labour. They will
:also take steps to associate labour in all matters concerning industrisl production,

The machinery which Government propose to set up will function at different levels,
central, regional and anit. At the Centre, there will be a Central Advisory Council,
which will cover the entire field of industry, and will have under it Committees for each
‘major industry. These Committees may be split up into sub-committeef dealing with
specific questions relating to the industry, e.g.., production, industrial relations, wage
fixation, and distribution of profite. The regional machi under the Provincial Gov-
ernments will -be Provincial Advisory Boards which, likamge Central Advisory Council,
will cover the entire field of industry within the province; they will have under them
"Provincial (‘ommittees for each major industry. The Provincial Committees may also
“be split up into various sub-committees dealing with specific questions relating to produc-
tion, wace fixatiog and industrial relations’ Below tbe Provincial Committees will come
the b‘}’ﬂ"(ﬁrk& Committees and the Production Committees attached to each major industrial
- establishment. N -

The Works Committees and the Production Committees will be bi-partite in choracter,
corsisting of representatives of employers and workers only, in equsl numbers, All other
Gommittees will be tri-partite, with representajives of Government. cmployers and workers,

Government hope that the machinery proposed will substantially reduce the volume of
industrial disputes. In the case of unresolved conflicts, Government trust that manage-
ment and labour will, ip their own interests and in the larger interests of the country,
-agree to settle them through recognised channels of conciliation and arhitratign. which
will be provided by Government. The Industrial Relations Machinery, hoth ut the Centre
and in the Proviness. is being strenczibened. and permanent Industrial Tiibunale ave heing
estahlished for dealing «with major disputes.

The Government of India are also taking special steps to improve industrial housing
as quickly as possible. A scheme for the construction of one million workers’ houess
in ten years in under contemplation, and a Housing Board ix being constituted for this
parpose.  The cost will be shared in suitable proportions hetween Government, cmployers
and labour. the share of labonr heing recovered in the form of a reasonable rent.

In order to ensure quick decisions on the various matterg arising out of the Industirial
Truce Resolution, Govornmenf are appointing a -specisd officer.

0. The Government of India agree with the view of the Industries Confereive that,
while it should be reqognised that participution of foreign capital aund enterpriee, parti-
cularly as regards industrial technique and knowledge, will be of value to the rapid
industrinlisation of the country, it is necessary that the conditions under which they may
participate in Indian industry should he g.mful]y regulated “in the national interest. Suit-
able legislation will*be introduced for this purpoee  Such legislation will provide for the

. scrutiny and approval hy the Centrel Covernment of every individual case of participation
of foreign capital and management in industrﬁ'. It will provide that, as & rule, the major
interest @ ownership, and cffective contral should always be in Indian hands: but power
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will be taken to deal with exceptional cases in a manner caloulated to serve the national
interést. In all cases, however, the training ol suitable Indian personnel for the purpose
of eventually replacing foreign experts will be insisted upon. .

11. The Government of India are fully alive to &heir direct responsibility for the
development of those industries which they have found necessary to reserve exclusively
for Btate enterprise. They ure equally ruag to extend their assistance to private or co-
operative enterprise in the rest of the industria] field, and in particular, by removing
transport difficultied and by facilitating the import of essential raw materials to thé max-
mum possible extent. The tariff policy of Government will be deyigned to prevent unfair
foreign competition and to promote the utilisation of India's resources without imposing
apjustifiable burdens on the consumer. The system of taxation will be reviewed and re-
adjusted where necessary to emocourage saving and prodactive investment and to prevent
undue concentration of wealth in a spall section of the population, *

12. The Government of India hope that this elucidation of their intentions on funda-
mental aspects of industrial policy will remove all misapprehénsions, and they are confl-
dent that a joint and intensive effort will now be made by labour, capital and the general
public, which will pave the way for the rapid industrialisation of the country..

ELECTION TO STANDING COMMITTEE FOR MINISTRY OF COMMUNI-

CATIONS N
The Honmourable Mr, Rafi Ahmed.Kidwai (Minister for Communications):
Bir, I beg to move: .

“That this Assembly do proceed tu elo;:t. in ‘such manner as the Honourable the Bpeaker
may direct, one member to serve on the Standing Advisory Committee of the Constituent
Amembly of India (Legislative) attached to the Ministry of Communications, in the vacancy
caused by the resignation of Bhri Prafulla Chandra Sen."

Mr. Speaker: The quextion is:

“That this Assembly do proceed to elect, in such manner as the Honourable the
may direct, one flember to serve on the Standing Advisory Committee of the Constituent
Assambly of Indis (Legislative) attached to the Ministry of Communications, in the vacancy
caused by the resignation of Shri Prafulla Chandra Sen."

The motiggy was adopted. N

ELECTION TO STANDING COMMITTEE FOR MINISTRY OF WORKS,
MINES AND POWER.

8hri Satyanarayan Sinha (Bihar: General): 8ir, I beg to move:

“That this Assembly do proceed tc elect, in such manner as the Honourable the Speaker
may direct, one member to merve until Lhe end of the financial vear 1848-49 on the Standing
Committee to advise pn sbjects concerning the Ministry of Works, Mihes and Power vics
Shri Prafulla Chandra Sen, resigned.”

Mr. Speaker: The question is:

“That this Assembly do proceed tn elect, in such manner as the Honourable the Bpeaker
may direct. one member to serve until the end of the financial year 1048-49 on the Standing
Committee to advise om subjects concerning the Ministry of Works, Mines and Power wvice
Shrei Prafulla vhandra Sen, resigned.”

The motion was adopted.

ELECTION TO STANDING COMMITTEE FOR MINISTRY OF .
TRANSPORE

The Honourable Dr. John Matthai: (Minister for Railways and Transport);
I moye:

“That this Assembly do proceed to elect, in such wnnner as the Honourable the Speaker
may direct, one member to serve on the Standing Committee for the Ministrr of Trans
(other tlun Roads), until the end of the financial year 1948-49 wice Shri Mohan Lal Saksens,
resigned.” )

Mr. Speaker: The questionsis:

“That this Assembly do proceed to elect, in much manner as the Honourable the Speaker
may direct, one member to serve on the Standing Committee for the Ministry of Transport
(othor $h,n.n Ronds), until the end of the financial year 1848-49 vice Shri Moban Lal Saksena,
resigned.’

The motion was adopted. . -

L]

.
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‘ M, 8peaker: I have to inforry Honourable Members that the following dates
have been fixed for receiving nominations and hoklding clections, if necessary
in oonnection with the following Committees, namely:

3. ‘Btanding Comimittee for the

Date for Date for
nomination election
1. Btanding Committee for the
Ministry of Communications,
2. Btanding Committee for the
Ministry of WOrkﬂ Mmes nnd - :
Power. ' 7-4-48, 5.4.48.
|
i

Ministry of Transport Othar
than t'I}t?:ua.d.l!) Po (

The nominations for these Committees will be received in the Notice Office
upto 12 Noon on the date mentioned for the purpose. The election, which
will be conducted by means of the single transferable vote, will be held in the
Assistant Secretary’s room (No. 21) in the GJLouncil Houae between . the hours
10-80 a.M. and 1 p.M,

ELECTIONS TO STANDING COMMITTEES FOR MINISTRIES OF
HEALTH AND DEFENCE

Mr, Bpeaker: I have also to inform the Assembly that upto ghe ‘time fixed

12 oo for receiving nominations for the Standing Committees for the minis-

tries of Health and Defence, one numindtion in each case was receiv-

ed.  As there is only one candidate for a vacancy iu each case, jggrleclare the
following members to be duly elected :

Standing Committee for the Ministry of Health
®  8hri Kuladhar Chaliha.
. Btumimg C‘omm;ttu for the Ministry of Dsfsnce .
. ‘Dr. B, V. Keskar.

DBOMBAY, CALCUTTA AND MADRAS PORT TRUSTS (CONSTITUTION)
(AMENDMENT) BILL.

~ The Honomrable Dr. John Matthai: (Minister for Rallweys and Transport):
Bir, 1 move for leave to introduce a Bill to amend the constitutions of the Port
Trusts of the major ports of Bombay Calcutta and Madras.

Mr. Speaker: The question is:

" ¢'That leave be granted to introduce a Bill to nmend Lhe constitutions' of the Port Trusts
of the major ports of Bombay, Culcutta and Madras."

Jhe motion was adopted. -
The Honourable Dr. John Matthai: Sir, T introduce the Bill.

8hri K. S8anthanam (Madras: General): Sir, miy T know if it is intended bo
move for the consideration of this Bill during this session?

The Honourable Dr. John Matthai: That does not seem to be likely. Tb
depends_ of course on the legislative programme whis h is pretty heavy.



CENTRAL SILK BOARD BILL

The Hounourable Dr. Syama Prasad Mookerjee (Minister far Industry and
Bupply): 8ir, 1. beg to move for leave to introduce a Bill to provide for the
development under Central control of the raw silk industry and for that pur-
pose to establish the Central Silk Board.

Mr, Speaker: The question is: @

“‘That leave be granted to introduce s Bill to provide for the development under Central
ocontrol of the raw silk industry and for that purpose to establish the Central 8ilk Board.™

The motion was adopted. )

The Homourable Dr. Syama Prasad Mookerjee: Sir, I introduce the Bfll,

ESTATE DUTY BILL

The Homourable Bhri R. K. Shanmukham Ohetty (Minister for Finance)y

1311-, I move:

“That the Bill to provide for the levy and collection of an estate duty in the provin_
of India, be referred to a Belect Committee oonsisting of Shri K. Santhanam, Shri T. A.
Ramalingam Chettiyar, Prof. N. G. Ranges, Shri Satyanarayan Sinha, Shri M. Anan
oam Ayyangar, Mr. Naziruddin Ahmad, Shri 8, V. Krish.lmnnrt.hy Rao, Bhri Buren
Mohan Ghose, Mr. B. K. Bidhva, Shri Rohini Kumar Chaudhuri, 8hri Mohan Lal Baksens,
Shri Ram Sahai, Bhri V. C. Kesava Rao, and the Mover, with instructions 4o report moé
Ister than the last day of the first week of the next session of the Assembly and that the
number of members wime presence shall be necessary {0 constitute & meeting of the
Committee shall be five.”

Sir, it is not necessary to go at this stage into any details regarding all the
provisions of this measure. The House is invited by this motion to accept the
principle of the levy of a death duty in the provinces of India. Death duties
in one form or another are & permanent feature of all taxation systems in the
progressive countries of the world. In fact ay early as 1025 the Indian Taxa-
tion Inquiry Committee recommended the levy of such a duty. On accound
of the then impending constitutional discuesions the matter was not immedia~
tely taken on hand. At u subsequent stage when the Government of India in-
tended to introduce a measure of this kind i§f was found that under she consti-
tution it was nct clear whether it was competent for the Central legislature to
enuct a measure levying such & duty. This difficulty was subsequently removed
by an appropriate amendment of the Government of India Act passed by the
British Parliament, Under this amendment theé Central Government and the
Central legislature are empowered to enact legislation“for the levy of an estate
duty on all propertv except agricultural land; it will be open to the provinces
to enact corresponding legislation to apply to agricultural land.

The social justification for this measure is the fact that it is one of the inevi-
table measures hecessary for removing the disparity in the wealth among the
various sections of the community and to bring agout a more equitable digtri-
bution of wealth amongst our people. The economic justification for this mea-
sure is the need for additional revenue by the provinces-for all the great schemes
of expansion and development in various fields. The measure now before the
House empowers the Central Government to levy the duties and collect them
and hand over the proceeds to the provinces. The actual rate of duty is not

" mentioned in the Rill nor is the proportmn in which the proceeds ought toebe
distriblited among the provinces mentioned in this measure. These are matters
which will be decided Iater on in consultation with the provincial Governmenta
after the measure has been placed on the statute book. I hope, Sir. the House
will not find any difficulty in accepting the need for placing on our statute book
a measure of this kind and that it will agree to my motion to rpfnr the Br]l
to Select Committee. 8ir, T move.

. 13299)
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Mr. Bpeaker; Motion moved,

*“‘That the Bill to provide for the levy and collection of an estate duty iu the pwvmwl
‘of India, be referred to s Select Commuttee condisting of Shri K. Senthanam, shn .
Bamalingam Chettiyar, Prof, N, G. Hanga, Shri Satyanarsyan Sinha, Shri M. Amnmmys ,
nam Ayyasngar, Mr. Naziruddin Ahmad, Shri 8, V. Knsbnamurthy Rao, Bhri Burendrs
Mohan -Ghess, Mr. R. K. Sidhva, Sbri R...m Kumar Chaudhuri,” Shri Mohan Lal BSaksena,
Sori Kam Sahai, Shri V. C. Kesava Kao, and the Mover, with instructoins to report not
later than the last day of the first week of the nexi wession of the Assembly and that the
nomber of members whGse presance shall be necessary o constitute a meeting of the
Cammittee shall be five,”

Dr. P, 8. Deshmukh (C. P. and Berar: General): 8ir, this Bill is a very
welcame messure although it will probably be opposed by sectious who are
likely to be inost directly affected. In my view this is & legislation which was
long due und it i8 somewhat unsatisfuctory thut in spite of the deluy, the
Honourable Minister should not have prepared and laid before the House the
ratos at which the estate duties weuld be charged. -

Bir, therp are many advuntages, some of which have been pointed cut by
the i1lonourable Minlster in his brief speech that.he made while making his
motion. The great advantage that we will derive in India is not only to geg
hold of the superfluous money that is in the hands of a few capitalists, bub it
will also lead to a better social order. The present circumstances are responsi-
ble for ereating ir: the country, and .especially among the masies, a very bitter
seuse of dissatisfaction, because the disparity between our well-to-do people
and those whn'are poor is very great. That evil has got to be oured if we are
feying to estublish social justice and want to provide for social security.

So this medbure would be useful not only for the purpose of obtaining
larger revenues for the centre by getting hold of the surplus in the hands of
the richer elements of people but will also serve as a kind of restriction on
the accumulation of wealth by inheritance with the -next generation and
the generations after. It would also lead to better social justice, inasmuch as
it will serve to correcy the mul-distribution of weulth in the country.

Very often we find a complaint made that the inflation in the country has
gone up. bometimes we find responsible people making statements which
are not quite correct, For instange, it was long being urged that giving higher
prices to agriculturists would increase inflation and prices-of food gruins wera
forcibly kept down. I have also heard it said that the fact that people are
prepared to buy sugar at black market prices shows that 1nasses have gone
richer. It is also believed th#b the agriculturists have got mueh more money
at the present moment ¥han he ever had, and that he is much better off anfl
happier. Iu making these statemments these persons forget that although
the numnber of rupees the agriculturist -gets may be more thin before, nctually
he is far poorer than he wus at any previous time in the history ¢f India.
Whatever be the number of rupees in his hands the necessari® of life that he
has to buy exhaust them all. The fact is that in many cases he is not in a
position to meet the ordinary daily noeds of hig family. Inflation is really due
to the fact that v small body of persons. wnot more than about 2,000, holds
nearly 75 poar cent of the inflated currency of the country. T do. 3ot know how
far my figures are correct. hut I remember having read an article in the
Modcrn Review, pointing out that nearly 90 per cent of the inflated currency

in the hands of a very small group of capitalists in the country, and if
that money, instead of being allowed to be retained by them for furfher ex-
ploitation of the masses was in the Wands of fhe nation for the country's deve-
lopment, industrial and otherwise, the nation would have prospered fur hetter
and the masses would have also henefited. :

T do not wish to go into the details of the B'l. T only wish to say tha$ it is
High time n.Bill like this was brought forward. I welcome it and 1 hape before
$he Selact Compmittee reports upon it to the House. we will have definite rates
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at which the duty Wl be charged, and any consultatious that way be necessary,
between the Frovincial Goveruments and the Cenpral Governments would be
completed by them. The members of this House would certainly like to
have w precise idea of the benefit the State and this free nation of ours is going
to derive out of this measure.

I-hope, Bir, the Honourable Members who do not like the bils will realise
that in pussivg this bil we are doing nothing very original or out of the way,
1f we look at the history of this legislution, we tind thag as early as 1768
England there. were legucy duties and probate duties, and it was in 1848 or
even eurlier i.6. uver a ceutury ago that the Hstate Duties Bil] was imposed.
It has been in operation ever siuce with its rigours increasing every few years,
Since we ure serious about industrialization and early nationalization of indus-
ties 1t is nevesssry and desirable that further accumulation of excessive
woalth in few hunds should.be restricted and progressively reduced and the-

same be made available to the nation for more rapid and all%ided development
of the natiou,

Dr. B. Pattabhi Sitaramayya (Mudras: General): This new innovation a§
tirsy sigat ¢ ppears welcowe to ulmost all people because everybody- has a
grouse agaiusy the rich man. Bug in our country when we take into consider-
ation the unportunt fact of the luw of inheritance amongst the Hindus, parti-
cuarly in the Mitakshara where the unborn male baby in the womb is entitled
to an equui share with the born sons, we see that the law of inheritance is &
socialistic law which always tends to break up the corpus so that no man can
accumulate for generations.  If we will only remember that this 15 the law
of inberitunce in our country, we can then at once understand the counditions,
grave and economic, and the references to those conditions, as they prevail in
& country like England and i India. In England where the law of primogeni-
ture in respect of private property rules and the younger sons are let loose upon
the Lmpire—the first son becomes u commercial magnate, a managing direc-
tor, a millowner, a proprietor and the Peer of the rcalm, here on the ccntrury
all power of property is so distributed that if I haye 100 acres my five sous get
20 ucres each and in less than two generations the wccumulated property 8
to be brokeu up and divided. Therefore the dangers of accumulation are 'not
ipherent in the laws of inheritance and the sociul laws or civie institutions of
the land as in England. All the socialist measures in England are the .anti-
dotes to the economic conditions and the capitalist laws prevalent in that
country. Therc they have created evils and are finding remedies for them.
The whole of western civilization is a process of generating evils and finding

" remedies for them,-They create o motor car, and raise &, cloud of dusd.  The
man that drives in that motor car is happy to leave a trail of dust penetrating
into the eyes, ears, nose and tongue of the people left behind. He does not
care n bit as to what happens to those whom he leaves behind. He progresses
and progresses at brenk-neck speed and he considers his good fortune alone as

progress and prosperity, much to the detriment of those whom he Jeaves
behind.

And this analogy of the motor car applies to every one of the soneceptions,
social, civic and economic of thq western countries, and when members of this
House ,with facile eare quote examples of England and say how centuries ago
the estate duties were contemplated, I say that from very early zears our
society had laid down Jaws which made it impossible for property to acoumulate-
in the hands of one family; and therefore, i.e.. because of the incoming of the
western nations and the establishment of western civilization in this ocountry
during the last few years. “capitalistic endbavours have grown up. 8o let ::s_m?t-
be obhefsed and over-borne by the few examples of ocapitalism and capitalistic:
endeavour that are trying to submerge the poor in.the vast gulf of voverty.
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l'I would like o understangyhc:!w the Kstate duty would work. Luckily this
Bill does not cover agricultural property but it is left to the provinces to make
-up for what it lacks and I am sure with this cruze for money for Governieng
and the distribution of functions us between the Central Government and the
.proviucial governments, the provincial governments iu their turn will come
forward with their own bills, [ might accumulate a small amount cf 50 acres
.of Bapjar land which is uncultivable and which 1 have not cultivated for the
lust 40 years because Goverument would not atford the necessary iucilities by
way of irrigation etq, or unless I paid Rs. 25 an acre as premium. If my
sons have inherited it and you want your mona{. in hard cash, not by clasiming
e share in the uncultivated land, my sons will be obliged to sell the- property
and instead of giving half of the estimated value they will lose the eutire
property. Of course it is one thing to say that no property should accumu-
late .

Dr. P. 8. Deshmukh: This is not appliaable to agricultural property.

Dr. B. Pattabhi Sitaramayya: ] have just now stated that the provincial
governments charged with the jurisdietion over land will in their turn come
forward with their own Bills in this regard. I am just now telling you ull the
difficulties. If I have got some shares, the Bill applies to that equally. I
have to part with a moiety of the share money und the shares do not sell. A
numbur of people die and the shareholders put the shares for sale in the
-market. The market people know how to manipulate the shares in the rnarked
and immediately the share values go down, I suggest that Government
becorme the residuary legates and Government may deal with this property,
whether it is shares or immovable property, in whatever way they kke. 1t is
impossible for the successors of a deceased person to render into cash the moiety
of the estimated value of the property. The estimate is there but the cash
wvalue is not forthcoming. I am sure the Finance Minister is resourceful
enough and experienced enough to understand all the difficulties, apart from
his finunce ministership, as a citizen and u wealthy citizen. He knows all these
diticultiss and I am sure as a wise man of the world, he will in the s:zveral
stgges of development of this legislation contrive means so as to eliminate™ the
‘hardships that I am contemplating. Of course the Select Committee will
doubtless go info it. In the present stage it is not for us to do more than just
go into the broad outlines and the general principles upon which this Bill is
based. I only wish to invite attention to the fact that Indisn society, Indian
law of inhevitance. Indian civic instibutions and social laws may have to be
studied side by side with this imitution of western laws and western insti-
tutions. .

Shri T. T. Krishnamachari (Madras: Gencral): Sir T wani to say o few
words in regard to the motion hefore the House.  Tf vou will permit me I
would like to move the amendment which T have given notice of. The amend-
‘ment is of o formal nature, T would like to move:

“I'"hat, the name of Shri Alladi Krishnaswami Ayvar be agdded to the Select Committen.*”

The Honourable Mr, R. K.  Shanmukham Ohetty: I have no objection.
° Mr. Speaker: The Honourable Member may ‘proceed on the assampiion
that the name is there.
®Shri T. T. Krishnamachari: One is rather at a loss to make up his rhind in
-regard to what the consequences of a Bill of this nature will be on cur so~iety
.and to gome extent I share the scepticism of my Honourable friend TDr. Pat.
tabhi Ritaramayya, because in the nature of our society us it exists in this
-eountry, disintegrating as it in doing now, unfortunately the application of a
-tax measnure of this nature i going to create a lot of complications.- . The.
‘Mover of this Motion has explained to us in the notes on elauses how this Bill
~will affect the Hindu joint family. To the extent that it will cut right across
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all ideas of co-parcenary rights it will mean thaf it will hasten the disintegra-
vion of the joiut Hindu family. Perhaps it is not a matter to be regretted. Bub
in the light of the fact that this House itself is going to consider very sliortly
a bill to codify the Hindu Law I am afraid there seems to be a certain amouns
of incousistency in introducing a measure of this nature at this juncture. I
rememnber very well that in 1945 when a previous Finance Member brought an
amendment to the Securities Act I had to fight rather hard to preserve the
nights of the joint Hindu family in regard to transfer of securities, once the head
of the family dies, on to the next surviving male member or members as the
casc may be. It was then said that the joint family was disintegrating and
the removal of the concession was justified. My own feeling then was thad
8o loug ss the joint family was there and was recognised by law, their righte
must not be altered. Al] those things will now go. The rights that have been
conceded by law so far as the surviving members of the joint Hindu fawily is
concerned necessarily go.  One thing that I would like people in this IIouse
and also outside to understand is that when we are passing this measure we
sre doing so_with the full knowledge that we do not want the joint Hindu
family the existence of which is dependent on the properties it holds to remain.
Personally I attach much less value to property than probably many other
people in the House und perhaps it is right that in the egalitarian socisty that
we envisape in the future we should by legislative and other measures sce fa
the dimunition of property to such an extent that the craze for property will te
a large extent be kept under check, (An Honourable Member: ‘That 'is Uto-
pian’) It may be an Utopiar fancy. That is why I would at the appropriate
moment when we think of codifying the Hindu law suggest that we had better
have n common civil code, that we have one common law with regard to sue-
cession, in which case the position of a Bill of this nature will become easy.
As it is T only see any amount of litigation, any amount of dispute and evasion
arising out of this measure becoming law and the net result of it all will be
perhaps that for quite a long time to come until people get reconciled to the
existence of this parficular measureson the statute book and in course of time
lose their fear of it, transfers will take place, perhaps much earlier than the
three years that this particular Bill envisages and about thail I would also like
to say a few words,

One of the points to which I would like to draw the attenfion of the House
in regard to this Bil] is that part which relates to exceptions in clause 19. The
clauge deals with foreign property and excludes it from the Bcope of the bill.
I am quite sure in my mind that the set up of the Indian Union which is rapid-
ly undergoing a change will ultimately resolve ifself into a form where there
will be no part of the country where property sifuated can be freated as foreign
property.  Assuredly with this snowball movement going on the Sfafes will
come into the Indian Union and they will all be treafed in the same manner
s the provinces are being treated under this parficular measure. But in the
face of the possibility of even a few states still remaining. T would like to ask
the House to read section 19 carefully. It says: ' ’

. “'There ehall not be included in the property passing on the death of the deceased
immovable property situate outside- the provimess of India.” -

. A

The Honourable Minister himse!f Imows tha® one of the most fruitful
avenues of evasior: happens to be the Indian Btates, in which so many of our
capitalists have got properties, immovable properties and probably also mov-
ablo propertios secreted away. I am noB quite sure whether we could legislate
in regard to foreign property as such perhaps we could. Bub if that list of
exception rerains as it is, my feeling is that quite fiffy per cent of the possible

. Tevenueg from thie particular scurce will evaporate. What will * the Seleot
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Committee do about it. The eminent lawyers who constitute the Belecs
Committee will undoubtedly deal with this. provision aud taking into cousider-
ation the particular set-up in which we are now placed and will be placed af
the time when the Bill becomes law they ight perhaps enlarge the scope of
what constitute the province of India so that any property in India may not be
treated as foreign property.

Auother factor which 1 would like to mention is this. I have not had the
time to delve into & field to which 1 am uniamiliar, namely legislation in this
regard in U.K. and U.8.A. But a8 I understaul, the legislation in 1.K. a8
it was originally introduced, had only a twelve months’ limit in regard to trans-
ter of property before the death of the owner which would be considéred as
void. It might conceivably happen that I might like t6 make - a gift of my
property in the full hope that I would live for fifteen or tweufy years there-
atter.  On the other hand some accident or something mighy happen in the
next eighteen months and I might die. I do not see why that restriction
should be enlarged in the case of this measure, namely, that in regard to gifts
and transfer of property within three years, if death intervenes within that
period the property will be treated as the property of the person whb is dead
and assess2d accordingiy. I think that is unfair because one year is sufficiently
long if & person feels he is going to die and has courage enough to divest him-
self of his property in favour of his children or some other relative. , People .
rarely do it. Where there is life there is hope and they cling to their property
in the remote hope of living instead of sttempting to save some mouney for their
own heirs. The natural factors are ngainst it, and I do not see why the par-
ticular Bill should make it more rigorous than what it was at any rate when a
similar  measure was thought of in another country where it has now become
so fruitful s a source of revenue. I hope the Select Committee would pay
careful attention in regard to the position of Hindu joint farnilies—not that I
want them to allow loopholes. If you are allowing loopholes in regard to the
joint Hindu family, practically the Bill becomes useless. T believe that was
the difficulty that Government was feeling all along ever since 1924 when the
l'axation Enquiry Committee reported and had recomimended this step. I
also understand that the Government of India had a special officer on this par-
ticulur measure going round the various provinces sometime between 1988 and
1980. Though the report of the special officer is not available my mforma-
tion is that that officer was in grave doubt as to the feasibility of this measure,
particularly ae if would affect” Hindu joint families and especially the tarwads
of Malabar. This problem is a serious one and I hope the Selec§ Committee
will pay very careful attention fo it and also recognize the fact that this is nob
the finnl word we are going to say in regard to a measure of this kind. Let us .
start in & manner that people will get accustomed to the exixtense of this
measure. As yeaws pass and we are acoustomed to this taxation measure it can
be tightened up. Let people get accustomed to something which is absolute-
Iy vovel so far"as the joint Hindu family is concerned. The son or sons now
sutomatically get into possession of the property once the senior member of
the family dies. If the Government are prepared to fake courage into their
bands and at one sweep make this country have one single personal law, auto-

*matically all the difficul{jes which are envisaged in this Bill both in the expla-
nation in regard to the clhuses and the various hedges put in regard to assess-
ment will evaporate. Have one common Succession Act and the mnatter
becomes simple. I would suggest to the Select Committee to examine thal
prospecd.  If opinion is not sufficiently educated in this country we can bring
in being a .common Buccession Act even though there may not he a common
single Civil Code. I hope these suggestions will engage the oonsideration of
the Belect Gommittes.
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1 would also like that when the Bill comes bdck from the Selec Committee
she Honourable the Finance Minister should give us some idea of how he is
going {c start this measure. This is as it is more or less & blank cheque—the
other provisions in regard to minimal limits, she range of taxation etc. will be
by means of a separate Act; perhaps the Act wil] be changing from yesr to
year. But we want to know how the beginning is going to be made. It is
always the beginning which makes us either reconcile ourselves to the
existenc: of u measure of this nature or resist it—I do not mean to say by my-
self or by members of this House but the vast majority of the people in this
country. 1f the rates are going to be very high, if the rates are not going to be
such us will be negligible for the time being, there roight be, as there was in
the case of the Barda Act, quite & large numher of people trying-to defeat the
purpose and transfer their property straightway in the hope that they will live
for the next three years and their heirs will not be paying the estate duty. That
kind of thing is possible because propertied people are prone to be scared by
such measures than anybody else. I would therefore like the Honourable
Ministor to tell us when he presents the report of the committee how he pro-
poses to start it, to set the thing going, what will be the minimal limits, what
will be the rates at which the duty would be levied and what will be  the
different slabs.

"

Mr. Spesker: Amendment meved:
€ That the name of Shri Alladi Krishnaswami Ayyar be added to the Select Committee.”

Shd Remnarayan Singh (Dihar: General): Si», in regard to this measure
I have got no courage to congratulate my Honourable friend the Finance
Minister.  In our society there is a class of peolpe who ure culled (Kantahas
or Mahupatras or Mahabrahmans. A Kantaha is never invited for any feast or
any such functions b{ snybody. His presence is regarded as so very inauspi-
cious that nobody calls him even for o feast. But as scen as & death occurs
in any family a Kantaha has to be invited because much of the funeral cere-
monies depend upon the Kantaha. On this occasion the Rantaha has to be
invited; he has to be fed and given gifts and many other things according o
his demand. T feel sorry from:the bottom of my heart, that our national
government is going to be a Kantaha government in the country. No attempt
has hitherto been made by this Government to reduce the expenditure of the
edministration or to reform the corrupf administration. And Bill after Bill
is coming tor taxation. ~What is this? There is no sgheme for development
and expenditure. I do not think there is any want of money anywhere. Then
why this Bill? Now un appeal has been made by our-leaders to confribute
towards the Gandhi Memorial Fund and crores will be coming forward. Why?
Because people are generous and they want to pay towards a good cause. Bub
even after the inauguration of our national government the people in thiy
country feel that any money given to the Government is a wasfe. 'That has
baen their feeling till now and even now they feel like that. They feel why anv
monsy ought to be pald to the Government. I think our Government and the
Finance Minister and all of us should try our best %o so create an atmosphere
in the country that people may feel it a virtue to pay to tha Government, an
People may feel it a sin to evade any taxation. That atfitude ought to be
created in our society. That will be done only if the money will be well spen®
by the Government and sll the people engaged in the administration will be
getting only that much as is required for their maintenance and no¥ fo hoard
monay at the cost of the taxpayers,

Bir. it has been said thal in every advanced ocountry this kind of tax has
heen impnse.d, Ts the country so advanced? Are we in a position fo follow

| Boviat, Russin or Britain? Well, Sir, T am mof going o say much on thir poin8,
E but everybody knows that law is nothing but the will'o# the people expressed
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in terms of law. I thiuk if this Bill bé oirculated for opinion throughout the
country, iucluding every village, it will not be supported. There is no will of
the people in this matter. Death is vhe worst oalamity in the world. When o
person dies—the near und dear ones will be shedding tears , they will be
beating their breasts, and the Kantaha portion of the govVernment will be haunt-
ing at the door so that it could get a proper share. I ask, Bir, in all serious-
ness sud sincerity that the Government and the Finance Minister should see
their way to withdraw this mteasure. We have & new born freedom. Our Gov-
ernment is new, There is no want of money. What is the need for such an
inauspicious measure, & Kantaha, method to get money from the people?

With these words, Sir, I advise the withdrawa] of the Bill by the Govern-
ment end the Finance Minister, )

Shri Biswanath Das (Orissa: General): Sir, the motion for consideration of
this Bill brings to my mind & sad reflection of the fact that we have been going
on following Western customs and systems ceaselessly despite the fact that
western culture has in its operation swept away all the good institutions thab
we had. The joint family institution was a great institution devised by the
Hindu society. The operation of the income-tax law has practically smashed
and brought out of existence by a slow process the Hindu joint family system.
Buch of the families like those of mine who resisted the operation of the Act,
preferring to pay tax rather than suffer division of the family, persisted very,
long and in the fifth generation we had to be crushed rather than stend to
oppose the system of taxation devised to break up the Hindu joint family
systern. 'This is another legislation which crushes once and for all the. join#
Hindu family system and puts it out of existence altogether. Bir, let it not be
understood that I am opposed to taxation. On the other hand my complsint
is that taxation has not come as it ought to come so that Government will have
enough money and the benefits of the government action flow to the underdog
to the fulless extent. I am one of those who always realised the wise sayings
of Bhishma laid down in Mahabharata where the economic ideal was taken to
ite highest pitch and expounded to Yudhishtira to be followed in his adminis-
tration—how the Finance Minister of the State has to so adjust the taxation
system so that the benefite first accrue to the citizen and the citizen pets him.
self properly established, and conserve his energy and direct his attention and
energies to courses of action which leads to greater production, and having
done that, the Btate comes in at the final stage fo collect ite share. That is
how the ancient system of taxation was devised and carried on to the benefi
not only of the producers but also of the State and of the citizens. Sir, all
that is being given up, and a course of action known to western society and
culture has been introduced into our society, with the result thal the joind
Hindu family system, which was the backbone of our society, is going to be
crushed once for all. Having stated so far about the operation of the Bill
after it becomes law on the joint Hindu family system. I come to the Bill it.
self. Bir, T must complain about the way in which the Bill is sough? to be
justified. The Honourable the Finance Minister, in his Statement of Objects
and Reasons, states that in spite of war time taxation, enormous private for-
#nes have been made during the war aggravating the great inequality which
already existed. Is that the real aim of the Bill? If if is so. I would rather
implore him #® do away with this Bill and straightaway face the finanoial
gituation as it is today in our counfry. You have got a currency in circulation
to ths extent of 1240 crores without any backing. Why not demonetire? Why
nof do away with the exisfing paper currency snd turn out a new leaf? TLet
the Government of India make a declaration to do away with the existing cur-
rency notes apd begin ite own so that all the moneys that have been accumu-
lated will cease To exist. That will be the straight course. France has already
begun it. Many othes dountries have already been thinking of the course of



o ESTATB DUTY BILL 3307
action that I suggest. If you really desire to fight inflation, the  only
proper and straight course would be to do away once and for all with the vast
socumulations of paper money that have been made by unscrupulous people
by meuns fair or foul. Instead of teking a straight course, this would be a
dubious and doubtful course. I do not know how far this will benefit the
Htate.

Agaiu, the entire picture is not placed before us; we do not know the rates
of taxution.  Bir, while I was looking into the income and the death duty that
wag imposed on the estate of Ford, 1 wus surprised to see that about two-thirds
“of the whole estate was consumed by death duty and succession duty. That is
we.come; that is certainly fighting against inequality. But my Honourable
friend does not give us any idea as to the pitch of taxation that he would like
to have in the operation of the duty. ’

Secondly, he says that the proceeds of this tax have to be divided between
the Centre and the Provinces and that the question of theg share of Provinces
has yet to be determined and that all these have to be done by legislation. If
that is s0, I should have thought that the whole thing should have come in one
legislation; that would have given a correct picture of the whole question so
8 to enable the Assembly to come to correct decisions. Piecemeal logislation,
however good it might be, is never desirable nor is it fair to the House. There-
fore, I should have liked that ell the bits that constitute this legislation should
have been placed before this House so as o enable us to make up our minds.

Bir, the Qovernment have, I believe, enough material at their disposul on,
each of the questions that I have just now discussed. A Committee was
appointed by the Government in 1925—the Indian Taxation Enquiry Com.
mittee--presided over by a Madras civilian. The Committee had on it very
influential members and monied people, I mean zamindars, merchants and
the like. This Committee has recommended this measure; that medns that
the monied people who are the main contributors to this taxation have agreed
to the purpuse and necessity of such a measure. We should have liked to know
why, under the circumstances, a Bill such as this was not brought before the
Legislature so long as between 1927 when the Committee’s Report was pub-
lished, and 1948; that means & period of about 21 years. A little explanation
in this regard would have been certainly useful and helpful to us. '

Sir, I am thankful to my Honoursble friend Mr. T. T. Krishnamachari for
giving us the information that the Government of India appointed & Special
Officer in this regard to collect further data. I should have expected the
Honourable the Finance Minister to place at leagt a gist of the enquiry and of
the recommendations of this Special Officer on each of the points that he
was called upon to report and the views that were expressed in the Report.
Such information, also, I feel sure would have been verv helpful tc  the
members of this House.

I would refer Honourable friend to clause 19 of this Bill which is enough
%o take away a very important slice out of the expected proceeds of the duty.
The oclause exempts from assesément certain cases. It says:

““There shall not be included in the property passing on the death of the deceased—

(a) immovable property situate outside the provinces of India;

(b) movable property situate outside the provinces of India at the time of the death
exoept— .
(i) in the case of settled property of which the deceased was a life tenant, if the

l::ﬂ:l‘ was domiciled in any provinre of India at the time the settlement took

effect ;

(ii) in the caso of any other property, if the deceased was domiciled in any province
of India at the time of his death.'

It means to say that certain exceptions have been made so far in the body of
the Bi|l, namely that the property situate in Indian States will nét come under
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the operation of the Bill. This is u very important one. This means that
people just beiore their death, could eusily get away into Indian States, or a#
least repatriate their movable property into Indian States. Added to this I am
afraid that the bili with such exceptions as these will create »n incentive for
Indians to own properties or to purchase shares in States other than lndin in
order to escape this form of taxation. 1 would beg of the Finance Minister as
also the members of the Select Cominittes to consider this uspect of the ques-
ticn and minimise the possibilities I have mentioned.

1 would come again to the question of the joint Hindu family. - This system
was practically functioning as a socia] corporate body in the Hindu sociery.
Lhey are dwindling in numbers, but still there are families, I know, wno since
generations, five, six or seven generations, have been lving together under tne
same roof in tens and dozens of numbers, I would beg of the Finance Minister
to make som:, provision regarding these joint familiss whereby the operation of
this Bill may be kept within special limitations so that its operation may not
be very hard on families who want to pay some tax and yet live together.

. With these¢ words, Sir, I appeal to the Honourable the Finance Minister
and to the mecinbers of this Select Committee not to be very hard on the joint
Hindu family. Secondly, they shbuld see that necessary provisions are made
in the Bill so that repatriation of movables may not be allowed into Indian
Btates who still have not merged.in the Prowinces, and third]ly that strict provi-
sion be made in law so that incentive may not be created for Indians to acquire
movable property in States other than India.

8hri EKhurshed Lal (U.P.: General): Sir, in spite of the very moving
speech by my Honourable friend Shri Bﬂmnﬂ.rayun Singh, T must confess that
I still am inclined to congratulate the Honourable the Finance Minister for
bringing -this mcasure. There is unly one aspect of the question, to which 1
would -like to drsw the attention of the Beleett Committee. It is well known
that it is the firsy instinct of every middle-class Indian to build a house for him.
self. I am not concerned with those who make a large number of buildings
for huginess purposes or for earning rents out of them, but with people who
make only one house fer themselves. Their lot is going to be made very hard
unless some modification is made in this Bill. Now, Bir, before the war, if an
ordinary, average middle-class man built a house, say, after a life time o)
working and saving a sum of Rs. 15,000 or 20,000, that usually is his only
property. Due to inflation during the war, that same house, if it is to be
valued at market rates today, although before the war it was built for
Rs. 15,000, 20,000 or 25,000, it will be worth now a lakh of rupees. That man,
if he dies, the only property that he leaves for his childrap would probably bs
this house, and if that house is to be valued all one Wkh of rupees or 80.000 o
000, 000--although it was built for Rs. 15,000 or 20,000 before the war——then
the result of this measure would be that the only belonging—the house—which
the children inherited from the father is to be lost to them, because they would
not be able to pay the duty without selling the house.

Dr. B. Pattabhi Sitaramayya: They will get three houses in its place!

Shri Ehurshed Lal: I would therefore suggest that the BSelect Committee
may corsider the advisability either of exempting one house or some such
measure from this tax. I do not know. Bir. what is the limil which the
::lonourab!e the Finance Minister proposes below which this duty wil] not be
evied. "

An Honourable Member: One lakh.

Shri Khurshed Lal: 1 am sorry. It is my misteke. In any case I would
suggest that this aspect of the matter may e taken into consideration: other-

wise many people are going to be hit very hard.
The Honofirable S8hri R. K. Shanmukham Ohetty (Minister for mmn“).
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1t might save further discussion if I intervene at this stage, it would be
worth while, 8ir, my doiug it in view of the heavy programme that still re-
mains and hes to be gone through. I only wanted to assure Honourable
Members that it is not my intention to rush this legislation at all, As a
matter of fact, by executive order the Bill was corculuted und we have got a
lot of public opinion already received. I will place all these matters before the
Belect Committee, and if it is found that it is not possible to report within the
time fixed, 1 will not hesitate to come before the House to ask for an extension
of time. I ain fully alive to the fact that especially in the case of the Hindu
undivided family, the matter requires very serious and very careful attention.
because under the Mitakshara law of the Hindu undivided family, as soon as a
male child is born ir a family, it acquires property rights.

Shrt Ramnarayan Singh: Not as soon as it is“born; as soon as it is con-
ceived. &

The Honourable Shri R. E. S8hanmukham Ohetty: As soon as it'is conceiv-
ed even. Well, let us take it, to be a little more precise, as soon as & male child
is born, it acquires u share in the property and if the next day it dies, perhaps
the duty will have to be paid, and if ancther woman in the family gives birth
to a child the next day, the share is again reduced. Therefore, these are all
serious complications in the Hindu family and they will require very careful
consideration. So. if the Honourable Members are satisfied that it'is not my
intention to rush this Bill through, perhaps we might save the time and agree
to the motion for reference to the Select Committee.

Shri M. Ananthasayanam Ayyangasr (Madras: General): I want to say
something on this, Sir, I find the Law Minister when he presides over the
Belent Committees—and 1 have had some experience about five or six Select
Lommittees—if we suggest any amendment, he at once says ‘‘This is not your
work. You ought not to touch this.. This was referred to me.’”’ He considers
many a matter as a changp of policy and in spite of our earnest requests to him
and appeals that we can change certain things, and if necessary, regulate and
recast, and that he should accept them, he is not usually agreeable. I wish to
Place this matter before you, Bir, after Lunch, because I find this is a serious
handicap. In regard to this particular duty, Sir, it may be an Estate Duty or
it may be 8 Succession Duty. Nobody has till now studied what the differences
are.  The purpose is of regulating the wealth; and not allowing the concen-
tration of wealth in the hands of individual. That purpose can be served
both by an Estate Duty and s Death Duty or either hy an Estate Dufy or Suc-
cession Duty. I would like to place this matter. before the House, because if
I. were to raise it in the Belect Committee, ten to one, I will be hushed into
silence by the Law Minister.

Prof, N. G. Ranga (Madras: General): Yes, you will be.

Shri M. Amanthasayanam Ayyangar: 1 do not want that to happen. 1
want the House Yo know the implications. We must know and find out whether
it would not be a better method, having regard to the seriousness of the mca-
sure, to have n succession duty. Each man who leaves a lakh of rupees or
over a lakh of rupees, it is in the hands of the heirs and that will be liable tg
dnt.-_v‘ Trrespective of the question whether a man may have ten sons—in
which case, the property when dividegy would come to only 10.000 Tupees—as,
opposed to a man who has only son and all the property goes to him. Thus it
is not un equal sacrifice. Therefore, there is a vital difference in this matter.
Of course, T may be changing the structure of the measure. I would like to
bave an opportunity to speak on this matler affer Lunch if you are not pre-
Pared to sit now. : .
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Mr. Speaker: I propose to adjourn now, bup the Homourable the Law Minis-
ter would be requested to be present in the afternoon, because L believe, as
ez-officio Chuirman of every Seleet Committee, it is better that he is present.

Prof. N. G. Ranga: 1t is better you request him to be present on all Bills.

Mr. Bpesaker: I will convey through the Honourable the Finance Minister
the request thatrthe Honourable the Law Minister may be: present.

Prof. N. @. Ranga: On an earlier occasion also, the same difliculty arose.

Mr, Speaker: We shall see to it now.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the ("lock, Mr.
Bpealer (The Honourable Mr. G. V. Mavalankar) in the Chair.

Shri M. Ananthassyanam Ayyangar: This Eatate Duty is intended to*
render sociul justice. During the war, as will appear from the Statement of
Ubjects and Reasons, large fortunes have been accumulated by various persons
and the ooncentration of wealth is in the hands of a few individuals. The
wealth of the individual while alive is taxed so as to reduce the income to a
level which is consistent with the safety of society and it would not make thaf
mau absolutely corner all the wealth of the werld. Bo after his death in spite
of taxation, large surpluses might be accumulated and over and above all to
give his children a start over the others his property is also taxed. That ia the
object of this Bill. In addition by these taxes the revenues of the Provinces
is also sought to be sugmented. That is the seoondary purpose of the measure.

Now, Bir, my feeling so far as all these measures are concerned is that these
measures adopted in foreign countries cannot apply automatically to our
gountry irrespective of the circumstances in which we live. Whatever migh#
be snidy. large fortunes have not been made by more than a few persons in this
country, and the majority of the people are poor. Ifethe estate individually is
taxed, irrespective 'of the number of children which the individual leaves, the
very purpose of rendering social justice will be denied. ~There would not be
4hut kind of equality of sacrifice. Let us take the case of a person who leaves
behiud him Rs. 2 lakhs as property. But he leaves only oue son, whereas an-
other man with a lakh of rupees property leaves behind ten children.  The
ten children will divide this property os tem among themselves or Ras, 10,000
each whereas one boy will get Rs, 2 lakhs. Now Rs. 2 lakhs are no doubt
taxed, but one lakh is also taxed whereas one lakh is to be distributed over ten
children.  Once again instead of this imposition of the Estate Duty there will
be an enormous difference between man and man in regard to wealth. I am
therefore of opinion that instead of an Estate Duty of this kind where the
property is taxed and is left by the deceased the property received by the vari-
ous heirs or successors may not be taxed and then it is possible to adjust the
rates of taxation and also give exemptions to a particular limit. Instead of
giving 8 lakh of Rupees now we might then reduce from a lakh to Rs. 50.000
in the oase of each individual. 8o far as I am concerned, T do not want this
measure to he defeated and request that the Honourable the Finance Minister
Thould withdraw thig Bill and bring in another Bill. 1 would certainly do so;
I myselt have not thought abou# it in full. I also would like that the rnembers
wof the Select Committee along with tWe Honourable the Finance Minister
would hav® greater opportunify to consider this measure in the Select Com-
mittee, If perchance we come to the conclusion after discussing the various
methods of adjusting or equalizing incomes of various persons in this ecountry
and so a8 to avoid concenfration of wealth in particular hands. that it is better
to have imposed & succession duty in the place of an Estate duty as envisaged
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in this Bill, there ought to be no difficulty for us in the Belect Committee to:
send it back with that recommendation. I see the Honourable the Law Minis-
ter is here; he-has been finding very great difficulty in the varous Select
Comuinittees; objections used to be raised that a particular thing that was sug-
gested, however, good it might be and even in some cases where ghe l'inance
Minister wus himself prepared or other Ministers were acceptable to thab
course there was difficulty felt as o whether that measure was not disturbing
the nature or the spirit of the Bill and enlarging ite scope altogether, He felt.
that difficulty. Therefore, it is necessary even now for the House to give direc-
tion to the Select Committee that in-case an alternative method is suggested
thut it was open to the Belect Committee to enquire into that alternative method
also. My own belief is that I disagree in this matter from the oplnion of the-
Honourable the Law Minister that it is open to a Select Committee to disouss
various other methods, and then suggest to the House that the alternative:
method might be accepted in which case it may go into the official gazette.
That is what we have been accustomed to dv, but the Law Minister has been.
taking in some eases a different view. I would like you, Sir, also to kiudly
énlighten us as to what our scope is so that if it is possible as we have been
doing -till now to suggest other methods so thaf our combined objeot might be
achieved in the Seloct Committee and there may be no difficulty at all. If
perchance it is not so, we will issue directions Lom the House from time to-
time. That is my first point regarding this Bill.

I do not want to go into the details as to whether a reference to the Belect:
Committee has,not been made and whether this measure had not been before
the House for some time. 8ir Archibald Rowlands was then the Finance
Minister who introduced this Bill. I believe, 8ir, Mr, Liaquat Ali Khan also
introduced this Bill or promised to introduce this Bill and as the Honourable
the Finance Minister has said this has been agitating us for over 20 years. We
have been accustomed to this and people are expecting that it may uot ke suif-
able to our country but other methods might be devised. If we say all this, we
will be immediately put down as reactionary. I therefore do not want to go
into the matter, but will try to convert this into a measure which may not be
controversial and carry out the objeot for which it is intended. There ought to
be a clause for exemptions here, because that was referred by my Honourable
friend the Iinance Minister. If a child is born in a joint Hindu family, the son
by birth is entitled to his property, but if he dies the next day, there will be
such a disturbance. If a new child is horn to some other person there is a pro-
vision here which says in suitable cases exemption may be made, but ittis true
that all these ratters have to be thrashed out because they have far-reaching:
consequences. The limit of three years, I do believe, might be there and so
far as the transitory provision is from the date of the eoming into operation of
this Bill, three vears will be too long a period. It will have to be reduced to
one year because nobody may have come to a settlement within three years
and nobody would have contemplated that the Act would come into force.
‘I'herefore a3 a transitory measure three years may he reduced to one year and
in general the provision may be kept in the Bill exempting or bringing withim

_the scope all dispositions made within a period of three years. And beyond o
period of three years bona-fide settlements alone should be accepted. -

There are n number of other ways in which estate duty may be evaded.
Thera is now a practice going about of issuing bearer bonds, and no one cam
possibly know who is in possession of those bonds. T think it has been stopped
by an Ordinance, T do not know exactly what the position is, but some steps
have been taken.- If such measures of avoiding this kind of taxation ought
also fo be thought out T am sure the Finance Minister will himself come forward
with ‘some proposals and. if necessarv. incorporate them in the Bill. Other.
wisg 1 am in favour of the Bill only with the Iatitude that we rhay, if nécessary,.
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alteti_- it into a succession duty Bill in the Belect Committee. &ir, I support the

motion .

Pandit Thakur Das Bhargava (East Punjab: General): Sir, it was in 1860
that the Income-Tax Act was pussed, and from that time the Hindu undivided
family has been treated as an individual. During 87 years of taxalion in this
way the Hindu undivided family has been put to great loss and also to great
harussmenv.  This Income-Tax Act has resulted in the disruption of many
Hindu undivided families. Now the preseny trend 1s that the Hindu vndivided
family may be liquidated. In 1947 when I referred to clauses 6 and 12 of this
Bill the then Finance Member stated that these principles are not applicable to
the Hindu undivided family. Even the last time when T referred to the ques-
dion of the Hindu undivided family the Honourable Finance Minister wag kind
enough to say that he would sympathetically consider the case; but when it
cawmo to action he did not do anything. After having hit the Hindu undivided
family in this manner for 87 years, when it comes to realising tax such family
is being treated differently. In the year 1924 when the Taxation Inquiry
‘Committee was ou the guestion was debated; and when the question of ?svm-
ing court-fees or succession fees came before the Committee they were of the
view that for the purpose of levying court-fees the Hindu undivided family
should be treated as if it was separate. If you look at clauses 6 and 12 of this
Bill you will come to the conclusion that though death as a matter of fact
and legal theory is of no consequence so far as the continuance of the Hindu
undivided family is concerned, now it will play a very important part. There
in a certain meaning given to ‘‘property passing on death.”” According to the
'esal conceptior: of the Hindu undivided family no property passes on the
leath of any particular person, but according to the provisions of this Bill the
‘Hindu joint femily is being treated as & unit in which death will have all the
censequBhces which it should have in families which are not Hindu undivided
faniilies.

Now, 8ir, since I have been advocating in this House and submitting for the
-consideratior of the Finance Minister time and again that the Hindu undivided
family should nof be treated for the purpose of income-tax as an individual but
‘should be treated as separate, it does not lie in my mouth now to say that the
Hindu joint family should be treated in a different way; and I do not want it to
'be treated in a different way. All that I wish to say after going through the
provisions of this Bill is that the Hindu joint family will be allowed to exist
:any longer, 1 do not desire at the same time that the Hindu joiut family
ghould be allowed to continue any fgrther as it has outlived its usefulness. But
it is quite o different, thing that by propaganda or otherwise we may say t-hat\
‘the Hindu joinf family may not exist any further. Butto enact a law which
will harm and kill the undivided family in a different manner is quite a different
thing, '

Sir, the Hindu Code is coming up for discussion in n day or two and it
‘would appeer, when the provigions of that Code are exarngned in this House,
that the scheme underlying that Code also is that the Hindu joint family will
‘not be allowed to exist any longer. Bir, we have read Maine's Ancient Law and
“we know that the archaicforms of society countenanced institutions like the
‘Hindu joint family which was not only tolerated but held sacred
-and allowed to be continued. Now with the changed conditions I for one do not
are if the Hindu joint family does not survive this impact of different forces.
But we should at the same time understand fully that if the provisions of this
8ill ars to be applied to the Hindu undivided family, we must understand full
well that we are sounding the dirge of the Hindu undivided family. I ecannot
.condeive how the principles of this Bill will be fitted into the texturs of ' the
Hindu undivided family. Bither death is of no consequence or it is of all conse-
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quence. Looking at clauses 6 and 12 I cannot understand how in future sny per-,
son born n a Hindu undivided family will be regarded as a person with an unde-

tined share. Now also in certain parts of India this old conception is a8 & watter

of fuct dying away. 1n the Punjab u person is not born with a share in the family

he has no right to get a partition made and the conception is always changing. 1

therefore submit that, so far as legal objections are cancernad, it will be very

ditficult to reconcile the conception of the Hindu joint fumily and sne conception

of taxation underlying this law; we shal]l have to chunge one of tham.

Now, Bir, as regards the utility of this meagure and as regards the tima
sppropriate for ite enactment, I um rather doubtiul if this time is appropriate
for the cnactment of such a measure. This measure was brought in the year
1046 and then it was allowed to lapse. Now from the speech of the Financa
Minister I come to the conolusion that this legislation will" not be ruehed
through. I would have wished that after the new elections the new House had
debatsd this measure and adopted or rejected it, because the effect of this Bill
on society in general will be much more than one expects. In the first place.
in my humble opinion this is & revolutionary Bill from one aspect, and if we wan$
a real revolution to come let us face the consequences. We want that Govern-
ment should take up the establishment of a national militia in this land, we
want that they should be responsible for free and compulsory education, we.
want industrialisation raising of standard of life and many other things. We
have just rcceived a note on the policy of Government in regard to industries.
The country wents money and wants it very badly; I cannot understand how
we shall be able to tackle all these various problerd which reanlt fromn these
new policies aud new ideals unless we geb o good amount of money from the
country. The provinces will certainly be in very great need of money; but
then it should be for the provinces to find money and not for the Central Gov-
ernment. Now to sfart with, a distinction has been introduced in regard to
properties, agricultural and otherwise. In regard to agriculture this Bill says
that this shall not apply to agricultural lands, und it has been left to the pro-
vinces to see whether it will be advisable to enact measures which would apply
to agricultural land, It means that in regard to the incidence of taxation a
distinction will be introduced between those people whose mein pruperty is
landed and those who have en immovable property to depend upon.

Then again, Bir, there is &bsolutely no indication in this Bill as to how it
will be worked end what will be the incidence of taxation. As rerards the
minimum I would very humbly suggest to the Belect Committee that they
should exempt at least one dwelling house of eash person. After all everv eco-
unomic unit of the society should have a house fo live in, and that houes should
be cveinpted, Becondly, I want that the taxable minimum should be placed
et such a limit that the ordinary middle class man is notl touched by thin Rill.
After all the idea behind this Bill is that large accumulated wealth s to be
tapped, and not the resources of the ordinary man. Tnercfore I should think

" that every person who will inherit something like one lakh of rupees should not
Le touched ut all. If those who inherit more are to be touched, than so much
should be taken in a graduated mamner as will not leave mnch more with them.

Now, Sir, T sbomld have liked that this Bill, instead of gning to Selsct (‘om-
mittee, should huve been circulated for public opinion because it is a Bill haying
®uch consequences us will effect the people in general. When T 4hink of the
manner and the mode in which this Bill will be put into exeoution, 1 will not
besitate to say that I am rull of grave doubts as to how far its provisions  will
succeed in that designed effect. People will contract fictitious debts. They
will bury their treasures or their gold and silver nnderground. Thev mey con-
vert their moveable property into diamonds and put it underground ‘so as to
elude the reach of the Finance Minister. There will alao he many other wavs
in which people will try just to see that the fiscus does not tdke away from
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in which people will try jusy to see that the fisous does not take away Irom
them whuy they may not wish to be taken away. .

Evoea today there is u lurge amount of wealth in this country which can  be
tapped by ordinary means for the purposes for which I have already mentioned
—Ilurtherance of cowpuisory primary education snd the establishinent of &
nations| militia and industralisation of the country. Crores of rupees—if 1o0#
huudreas of crores—are lying with the people by way of Dharmadhas and no
one has touched those Dharmadhas, 1f this money can be realised by tax-
ation all thes¢ purposes can be fulfilled. But the difficulty is that no ways
snd 1neans are devised to capture this amount and if the ways and means are
devised 1hay are not fully utilised for the purpose. Even the income-tax, as
is exists, if it is rightly assessed and proper steps are taken for ita collection. I
have no doubt thav & very great amount of money can be collected. The penal
provisions of the Income-tax Act are not fully utilised nor have thuy been
sought to bo strengthened. T would therefore submit, Sir, that ‘6 would be
better to see th-t the provisions of this Bill are broadeast al] over Tndia and the
opinions of all kinds of people are taken before we enact this measure, because
it is a mcasure of a revolutionary character. At the same time, I sm not, nnd
I do not want to say that I am opposed to it. If the oountry wants 1noney
and wants to revolutionize all things, then this is the only way. Without
money (ioverament cannot work in the way we desire it to work. So it we
want Government to take all these measures the only way is chal we must
submit tc be taxed in the manner in which other countries have bean taxed.
I would say that we do not want to imbibe the bad things of othar countries.
. But in good and beneficent rneasures we should follow them. We want a state
of society in which people will not be very excessively rich and therefore we
should adopt measures in which the extra wealth of the people might be taken
by the Btate. I therefore support the principle of thy Bill which is that the
extra wealth of the people should be taken away from them for heneficent
measures calculated to benefit the nation:

The Honourable Shri R. K. Shanmukham Ohetty: I have really nothing
to say by way of reply. I have no objection to the course suggestei by Mr.
Ananthasayanam Ayyangar for the consideration .of this Bill in Scleet Com-
mittee. unless there is any technica] objection to that course.

So fa: as I can see, the principle of this Bill is to devise soms measure for a
better distribution of wealth nnd to prevent the aceurhulation of weulth in  a
few hands. Tf for that purpose it is better in our state of socioty to introduce
a Buccession Duty rather than an Estate Duty. I certainlv will have nn objec-
tion. Therefore, subject to these observationa. I would be prepared to exa-
mine nll the imnlientions of the Bill in Select Committae.

.Mr. Speaker: Just to clarify the whole position: aceepting the principle of
the Rill ns stated by the Honourable the Financa Minister: T take it that the
House will give the Select Committee the liberty of considering the various al-
fernntives. On that understanding. T am p‘flﬂnp the motion to the House
now

o will first put the amendment. The question is:

¢That. the name of Bhri Alladi Krishnaswami Ayyar he added to the Relect Gommit
The motion was adopted.
Mr. Speaker: The question im .

“That the Bill to provide for the levy and collection of an estate duty in the provinces
6t India. bhe referred to a Select Committea consisting of Shri K. Ranthanam, Shri T. A
Ramalineam Chettivar. Prof. N. (3. Ranea, Shri Satyanaravan Rinha, 8hri M. Ananthasava-
nam Avyangar, M? Nazironddin Ahmad, Shri B, V. Krishnamurthy Rao, Bhri Surendrwe
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Moban Ghose, Mr. R. K. Sidhva, Shri Rohini Kumar Chaudhuri, 8hri Mphan Lsal Saksens,
Bhri Ram Babai, Bhri V. C. Kesave Hao, Shri Alladi Krishnaswami Ayyar, and the Mover,
with instructions to report not later than the last day of the first week of the next session
of the Assembly and that the number of members whose presence shall be necessary to
constitute a meeting of the Committee shdll Le five.” '

“The motion was adopted.

-

ATOMIC ENERGY BILL

- The Homourable Pandit Jawaharlal Nehru (Leader of the House, Prime
Minister and Minister for External Affairs and Commonwealth Relations):

Bir, I 1uove:

*‘That the Bill to provide for the development and control of atomic energy and for
purposes connected therewith, be taken into consideration.”

Unfortunately, the first use that atomic energy has been put to has some-
what clouded the other manifold uses that it is likely to be put to in ths future.
Most people probably think of atomic energy in the sense of something produc-
ing atomic bombs for the destruction of buman heings.  But probably, even
the great destruction of that atomic bomb will be forgotten, while the use of
atoniic energy may in future powerfully influence the whole structure of the
world.  No one can say when that use will be perfected or brought into the
common life of man. But the tempo of change and progress is so great now-
adays, that it is quite possible that within our life-time we may see the whole
world change because of the use of this enormous power being rcleased for
human purposes. Therefoge, it is not from the point of view of war that T
am placing this Bill before this House but rather from the point of view of the
future progress of India and the Indian people and the world at large. If we
do not set about it row, taking advantage of the processes that zo towards 4he
making of atomic energy, and join in the band of scholars and researchers who
are trying to develop it, we will be left behind and we shall possibly only just
have the change to follow in the trail of others. Thaf is not good eniugh for

3 *  any country, least of all to a country with the vast patential and
-3 P. M. ctrength thab India possesses. Fortunately for India we have mosb
of the material that is needed—the minerals that are essential and the human
material, which is perhaps even more essential. All that is necessary is that
we should put them togather and the State should give every facility for this

development.

Now because of this association of atomic enefgy with war insvitably the
matter has become o highly secret matter and most of the countries advanced
in research are jealous that the results of their research should not be kncwn
to others, unless of course there is some kind of mutual exchange. We have
therefore ourselves proceeded somewhat cautiously, that is to say, in the sense
that our research work cannot be as public as normal scientific research or
soientific work ought to be.  Firstly, because if we did that may be the ad-.
vantage of our research would go to others before even we reaped it, and
secondly it would become* impossible for us to co-operate  with any other
country which is prepared to co-operate with us in this matter, becanse it will
nob bo prepared for the results of their research to become public. ~ Therefre
this Bill lays down that this work should be done in privacv and in secrecy.
There is no other way of dding it. Tt is not that we desire secrecy and privacy.
We would rather that all scientific work and scientific research wers publie
and that the world could take ndvantage of it. T am entirelv opposad T any
secrecy in science, just as T sm entirelv onposed fo the pernicious system of
patent medicines that has sprend. whether thev are the Western tvpe of patend
medicines or Unnani or Ayurveda or any other. I think secrcty in science or
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10 the urt of cure is a dangerous thing, o it is not our desire to keep these
processes secret but we are compelied by circumstances to proceced along these
linws : otherwise there can be uo progress at all. .

So this Bill gives certain powers to the Atomic Energy Board that we have
already got subject of course ulways to the supervisory and superintgnding
power of the Government, to carry an these researches in a non-public and
secret way and to concentrate more o less all the researches in it and bring
them more or less together into its own domain.

There is & tendency, and that tendency might perhaps increase, for indivi-
dual rescarchers to dc work separately. ''hey are welcome to do 2.  Nobody
wants to come in the way of any individual doing any_ research work. But
stomic eneryy research, if it is to be effective and successful, must be on &
big scale. Individuals can do research work in & petty way on the theoreti-
cal aspect of it: nobody comes in the way. Fortunately we have some  very
eminent scientists who are acknowledged to be very cminent in regard to
theoretical physics and even in the study of cosmic rays and atomic energy.
But when you come to the practical side of it it is just impossible for any in-
dividual to do it without pooling all the resources that we have and without the
aid of the State. This Bill provides for that being done, the pooling of their
resources and the aid of the State for which we shall have to provide later on.

A number of amendments have been moved. I should like the movers of
those amendments t bear two or three facts in mind. One is that this work
must be of & secrat character. It cannot be done publicly, Therefore to have
advisory committees and the like will defeat the purpose of this work. There
is an Atomic Board: I forget what the exact namé of it is—a Board for the
study of this problemn and the execution of any projects that we may huve. It
consists of very eminent scientists. That is the advisory board for (}ivornment
and the Board will presumably carry out the schemes. That the Board may be
added to is a different matter. But if we have other boards and advisory com-
mittees it would be impossible for that Atomic Energy Board to function with
any privacy or seorecy. .

Secondly, there is a certain amount of urgency about this matter, not that
we are going to produce any great results immediately but we have to preserve
our mineral depcsits, those that might be used for this purpose and already
there is a hungering for them and there might be misuse. so that we cannov
delay this matter. And if we are to enter into any cc-operative terms with
other countries engaged in the production of utomic energy we have to
guarantee them secrecy on this thing. We cannot talk to them till we have
scine such Act cn our statute book and some Board appointed under the Aect.
There is a proposal that there should be an Advisory Comimittee and secondly
that this Bill should be circulated for public opinion and be brought again at
the next session. 1 submit that this delav would not be good nnd we might
lose valuabla time.

As for the other amendments and there are many, some are rather verbal
snd some of them T propose to accept but those whiash infringe these fundamen
tal provisions I would rather not accept, because T do not want to weaken this
measure. It is not a measure of course applying to the people in general: it
applies to a very limited number of persons who might be interested in or who
might be working for the production of atomic enerxy and if in this particular
case, for the safety of the State we apply rather stringent rules to them, I
do not think any person has a right to complain. Ulfimately of conrse it will be
for the Government and bevond that for Parliament here to determine what we
should ﬂo‘ or what we should not do. The ultimate authority will inevitably
remain with this House. Apart from that we should give them suffcient
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authority {o carry on their work ingsecrecy and effectively without what mjéht
be called governmenta] or other interference. 8ir, I beg to move,
Mr. Speaker: Motion moved:

“That the Bill to provide for the development and control of atomio energy and for
purposes connected therewith, be taken into consideration."

g5 Mfag @ : gamfa o, & 57 fao &1 @ F@ g 1 @
faor § wgt a% T@ SWW &1 ¥y § A gO% fou @faw qemat
T AT g, AN F THAFO FW N oq@ w0 §
7z gaar M@ § 1 TW W@ R N sfee @t 7@
e | g a% AT @ FT T § agi a% Ig a1 /v
gy fF ag @9 § A% AT § @ AgE@QW awraw @i § 1 fame
¥ Ay A1 fawtor QAT FIA Fr oafsw @A g 1 s aw A v
Fit fugas fear mar § owg ww@ o &t fmiw &1 w1 of
FE@ § | ¥R 99 FA @ 3! & .39 faway &1 @I § a9 g¥ Ao
T i fF @ 9 Y g 3w & ®9 § Ffy4F FT FAr & 1oy
qraAE g WA St 7 a8 q@orar fF gER agt 9T s owEwg &
afig & Al gak aw § o &@fqwr o=mdt At sosfey § M1 gt @
TAFTE ¥ 4 W UF AgdqW €417 @AT § | d UF 90 ) Fg
g § | AR agag g 5 i aF g9 T@F (Philosophy) T
graey §, 99 LT @ Wt wafaq Ew 3@ feam ® o§wiT & o v
FE FGT | gAT AT ot Afgqr & 7°T gRT &@EAT AT @Y & oY
qare & frdY o 3w 7 oo a% A feAr 1 efgEr g T@Ewar st
F gAT I GO A o a1 A@ fEmr § 1 @ afgws
TRAFAT F FTOT TGS AT IGFT SR WY FATT S
frafor &) feam & &Y &40 1 T W W @ A W gD F
Fmr fr fEeT M@ | W &4 |

ZATY Q@THHAT $ I¥9Tq g9T §6 &9 9T §AT B afE Ig
fao qor @& feam oTar @ UF TG FY AT ST | O M A
Tz @I T4 ®7 § ATT 9% IHT § WX gHAG @A & 5 oaw
Ig G ET T FW@ @ NN AT TF XY AW F AH § | afg M
ZqT 3@ od 9% FL AR § AG GH FW @ Al I IF gH IW
feafs aw qgant fom frafs & o q@d 30 & 99 &% o3 3w
gN & agT o A% AN X BN IW AT H 1Y w® 9ad | §w
& smasgw a9 gg ern f& W ww AW § I avEy 7 fEx
fafran %2, w14 fafmm #3 | 9@ % 7 9@ aF 9T IF § T@
B 9TF WEd § Y | AR A A AT A TR qg@ iR
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[85 mfa= T1g]
I qEAT q GG A9 AW a3 | 9 GTH & gHIL 919 54 qfqs
= qz § fF 9T wrq s F,fow &A@ ot g wg@w
F foU amqT § | W HT F gH ST 9 Lo gy | arafomralt gEy
Lu q'mﬁﬁwhm fear & smar mr g | wWEW ¥ aga afww
T HIAT

@ugmmzﬁﬁm’rmﬁumﬁﬂq:gwn
W G 1 AR e frgwer 1 @ afiR @ 9w &
Al &1 NS AT RN IR T H4 7 g9 g9 AL
FAT GHRAT |

U €F wex IAIAE] & graew § &gAr § | gnl AW ¥ qA
&N § aga a¥ afsm 4o go &1 fawmd & &% 7@ @ gAF wEF
TERY A F &1 qg g ¥R U AV @ § AR T
g & 5 sl wadg agd @r &) S adr woASt § gw fadar
WY T AEIGRNT § 9T FHQ 4 IAAT gH TG 96T FF | ANIARE H
A @91 K O g ) V@I g% AT I FT gEE-g § dgi aw
Furfasl & g3 qaAg § | gAag s ¥ g f7 oo FarfAw
™ w1 ® G A o g m wa & fog frasm w3 ag
TF wa ® gt | amrAel @ waas OF e o ata @
Frfeaw feafa § § ama wT 3ar § | z@feg gard aFI
¥ A@ W AT I@AT FRI |

¥ aa d gg fas &1 T@ama s<ar g BﬂTaTlﬂT'uﬁ'(ElT g &
IR TP W T & N FIEOT ag WST F FH A FH e

FT &4 FQM |

(English translation of the above speech)

Seth Govinddas (C. P. and Berar: General): Mr. Bpeaker, 1 welcome
this Bill. It seeks to nationalise industry and the development of minerals.
“Ihis is perfectly all right. We do not want to give & monopoly to any indi-
vidual.

As regards scientific research, we must admit that this is the. latest and
the most significant research work. Beience can both destroy and create
things. Uptil now it has mostly been utilised for destructive purposes. —But
henceforth it %ill have to be harnessed for constructive work. If we look at
it from this angle we will find that of all countries India is most suited to do
this work. Just now the Honourable the Prime Minister told us that from
the point of view of manpower and supply of mineral required for this work
India commands an important place in the world.

Another thing which I want to say is this. T'rom the point of view of philo-
sophy also we shall be making a new achievement. We have won freedom by
non-viclent means which has no parallel in the history of the world. By achiev-
ing independence through non.violence we have shown a new path to the
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world. On the basis of this very philosophy of non-violence our country mll
forge ahead with atomic reseurch und use 1t for constructive work. [ndia will
carry ou this rescarch work with such ends in view as muay become ideals for -
others to follow, .

It would hav:’been o matter of surprise hud this*Bill not been prosented to
this free legislative assewbly after the dawn of frecdom. Other countries are
alreudy much ahead of us in research. We have therefore to see that we do
not waste time on experimenting on work what huas already been doue by
others. If we spend time in finding out what has already been discovered by
other countries, we wili only reach the point where other countries are today.
By that*time others will have gone much ahead leaving us far beh'nd in the
race. 1t would be necessary in this case to seek help and consult other nations
in, this work. Let us have their co-operation in reaching the stage at which they
are today. Let us adyauvce with mutual co-operation und ussistance. We huve
large supplies of minerals for this work and other countries are anxious to seek
our help,  Wa will have to spend a lot of money over this work. The U.S5.A.
andl other countries have spent enormous sum of money over it. This is &
“work which nquires o huge amount of money. We hope our nationa]l govera-
ment, who will have the right to control and regulate this research work, will
be able to ccnstitule a bourd ‘of ‘worthy scientists and spend enough money on
the we ek . .
 One word about the scientiste. Our country has produced eminent men in
all walks of life. We have given many famous scientists to the world <f Science.
Dut we have been suffering from one grawback, piz., we have never been unanim-
ous in our views. Qur differences have never permitted us to take the maximum
advantage of these great men, Scientists differ all o¥er the world, vad they
are not an exceptio in India. We hope the scientists who are set on this
tusk end who are appointed by the government for this work, will ke unanim-
ous. The difference of opinion among scientists can strangle the work in its
inception.  Our Government rgust therefore take a note of this.

In the ena 1 welcome this Bill, and I hope the work doae here in this cun-
,hection will be eonstruetive and not destructive.

Shri K, Santhasamn (Madras: General): Bir, I only want to-make a very,
lew observatious sbout this Bill. The chief merit of this Bill in my view is
that it puts the development of atomic energy from the very inception in an
arganized manner. We do not want the intrusion of any kind of private in-
terest jn this field, At present it is still rather uncertain as to how lar atomic
energy will be useful for industrial purposes, especially for medium and ordi-
nary large-seale industries. But whatever may happen, it is essantinl that in
this fisld at least,_the whole thing from the beginning to the end should be
exclusively a state monopoly. We cannot afford to let private interest nieddle
with an energy of such explosive nature and such vast possibilities as atomie
energy. T would rather have that atomic energy should not be exploited at all in
.this country than that it should get into unregulated, private, reactionary

anls, 'T'herefore 1 welcome, this Bill and I hope that in the years to comne we
shall enaow the Atomic Board or Commission with more and more powers to
see that this energy in utilised for the good of the country and that even for the
tnke of the Government it is not utilised for destructive purposes. It is only
because T think that for the good of this country and of humanity it should not
be allowed to be tampered with by extraneous hands—and not so much that
there is n great possibility of our exploiting that power for industrinl purposes
'in the near future—-that 1 welcome this Bill. -

Shri H. V. Kamath (C. P. and Berar: General): Mr. Spenker throughout
the long awna chequered history of humanity on this globe there nez hardly been
sny uge which hag not thrown ‘ts own challenge to the mind and spirit of man.
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Right from the stone age, from the palseolithic and the neolithic age, down
LG the atomis age in which we live today, every age has offered its own challenge,
 wan living on this eargh. But at every time, in all times and all climes the
up riv of man has risen triumphunt; the Spirit has triumphed over Matter.
When a few centuries ago.gun-powder was invented it was thought that it waes
tig VErY deFtruuthB force and man was hard pul to it to how to counter it,
how to withstand it, and how to conquer this menace. But the resourceful
mind and the ever-expanding spirit of -man found an antidote, u remedy, to
gun-powder. Then came the steamn age and later on the electrical, age; and
we now find ourselves lunded willy-nilly in this domic uge. This age is setting
its own problem to the world and to mankind. A vast fund of energy has beenr
released which can be used for creation or for destruction. The Honourable the
Prime Minister in moving the Lesolution rightly said that unfortunately enough’
tho atomic energy, because of its association with the first atomic bomb dropped
on Hiroshima and Nagnsaki, has been misunderstood and also perhaps peen
condemned in various quarters. But this energy is a limitless energy. Our
Reors and sages four thousand years ago, perhaps in 2000 B.C., said something
about this energy which sc entists toduy are prgpounding in 2000 A.D. What
wus said by our snges four thousand years ago? It is enshrined in one of the
finest slokas in Sanskrit: .

“anoraniyan mahato mahiyan atma guhayam nihitosyae jantol.”’

I the infinitesimal us well as the infinite, in the atom us well as the univefse
resides ihe one shakti—the cosmic shakti to which the Honourable the Mover
referrad.  The shakti of the atom and the shalti of the atman are the same
shakti, 1t ali depends to what ends this shakti is directed and into which
chunne.s it is canalised. As the Honourable the Prime Minister put it in hig’
broadeast to the U.S.A. the other day, the challenge of the day is this very
challenge of the atom and the human spirit—of the atom and the atman—""1n
the multitude of crisis, political and economie, thut face us, perhaps the greatest
crisis of all is that of the human spirit.  Till this crisis of the spirit is resolvec
it will be difficult to find a solution for the other crises that afflict us. I have
become convineed more and more that so long as we do not recognize the supre-
macv of the moral law in national and international relations we shall have no
enduring peace.”” _And the finest words of his broadcast are, “Gandhiji’ showeﬂ
ue that the human spirit is more powerful than the mighticst ‘of armaments,
in short, S'r, that the atman, the atmic spirit or shakti the spiptual.xhaktr of
mun is more potent or powerfulrthan even the atomic. bomb. Sir, this age, as
T gnid, has given us the atom, and has also warned us against this atom hr:»mb..
Rescar~h in the atomic nucleus started over 50 years ago, towards the end of’
the last century. When 1 wae a student, research in the atom hod hardly
advanced to just the ouber fringe of the atomic nucle,us._ Sir C. V. Raman,
one of the biggest scientists that our country has produced sa‘d over 22 years
ago that ‘‘when we get to know the heart of the atom, we shall get to know
God"'. That was how he concluded one of his finest addresses in Madras. Today
Sir, famous scientists like Eddington and Sir James Jeans have come round to
the same view which was propounded by our sages through their synthai;;c
vision, yogashakti or divyachakshu. Modern scientists are coming found Ito the
view that the same shakti resides m_tb_a atom as well as the universe. In J e
Statement of Objects and- Reasons it is aptly stated that atomic science “i

:ded us pewerful tools for unravelling and understanding the processes o
]_;ow 1t is well said, benause the analyt’c methods of science will bring us to
’ﬂlh:' same view a8 was arrived at by the synthetic processes of our sages and
) the menace, the threat, the danger involved in this atom

B. '
gﬁ o?‘;{:ierg‘; should mot be overlooked. Here the very well known Dean
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ot Canterbury—he is popularly known as the Red Dean because of his pio-
‘Boviet views—has stated very recently—just a week ago—discussing the
threat of the new war that is coming:

"lgno:_-a.nce_ will not save us fron the consequences of a new world war. A large group
of scientists in the United States, after taking s leadinig part in the production of the
atom bomb, tried desperately but without avial fo stop its use when they saw how deadly
was its destructive power. Dr. M. liutchings, their Chiarman, now tells the world in a
WIdBIy-ll.:ll'culBWd U. B. journal that there is no defence against the atom bomb. " He gives
the U.'S. 8. R. three years before they too possess.the bomb and two of those years have
already gone,”

Here, Sir, is the warning given to the world that unless you harness this
epnergy of the atom for constructive ptrposes, humanity is doomed. Perhaps
humsnity deserves to be doomed if it imisuses this shakti for destructive pur-
poses, and not for creation: man then deserves to perish, and in place of man
perhups some finer ruce will arise. Bir, the energy lutent in the atom, as I
said, is perhaps one of the vast store-houses of energy in the universe: It can .
be applied not merely to move our engines, our railways, our steamships, but
ulso for coming to the aid of the most ancient of occupations, that is, culti-
vation and agriculture. Here, Sir, is o report on 8ertain researches conducted
in connéetion with the utilisution of atomic energy as fertilisers in agriculture.
It is a report dated Washington, March 21st: -

“The Atomic Energy Commission and the Agriculture Department announced the forth
coming experiments, They said that reports of exceptionally good crops mear Nagasaki
(thut was one of the places where one of the atdm bomb fell in Japun in August 1945) where
atomic bomb No. 3 was dropped, stimulated interest in the problem.”

It goes on to say: _

‘*Soviet sciontists recently claimed their experiments showed radio-active fertilizer increas-
ed crop yields as much as 100 per cent. ,

Somo French scientists ulso claimed substantial incresse of yields. The Russiun theory
s that increased production is due to “‘kinetic energy™ loosened by radiation,”

i hope, Sir, that the Council of Scientists that will be set up by our gov-
crnment will direct their attention and their energies towards harnessing all
atomic energy for comstructive purposes. The genius of India, 8ir, has always
been throughout the ages of a conbtructive nature, and never of a,destrustive
tvpe, and jb is in the fitness of things that we today take up this task of har-
nessing atomic energy. We shall muoke it clear to the world that we shall
proceed to harness it for creative purposes and not for destructive ends. India
has rarely trod the path of aggression or of war with other nat'ons, and there-
fore it is but natural that our efforts should always move in the direction of
orcation #nd not of destrustion: and though on the one hand we have got
bullock carts and tumbled down huts, at the same time it is very well indeed,
and indeed & happy hwugury for the future that we, in spite of these handicaps
these obstacles and difficulties, should be thinking of harnessing the biggest
discovery of the age, that is atomic energy for constructive purposes, an for
improving the lot of ourselves and of mankind too.

T would like to make one or.two remarks and that is that as we are now
functioning very effestively and actively in the U.N. Organization, the
Honourab'e the Prime Minister and our representatives there, will | dc_: well to
play an active role in settling this vexed problem of the use of atomic eneggy.
It is very necessary for the future of mankind that there should be international
control of atomic energy, and nothing would be & greater achievement, Sir,
than if we, who are pursuing a very admirable role in our foreigh relations,
undertook this task and sought to persuade Member States of the -Umtqd
Nations to come round to this view, that in their own interests as well as in
the interests of humanity, international control of atomic energy xpus{'. come
very soon unless mankind desires to perish in .t.h_e_ next conflagration. .

Then. Bir, there is the other aspect of the utilisation of thls_ energy, and
that is, if possible, 8ir, we should outlaw atomic warfare. That is also bound
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W with the control of etomic energy. But Sir, this is a vital step that needs
to be tl_akep today. If outlawing of war itself is not possible today, certainiy
the outiawing of stomic warfare must be taken up and tackled at the highest
‘avels through all the channels—political, diplomatic and also spiribual  if
weed ve. 1t is clear as day-light that a few s~ores of atomic bombs perhups
wul destroy the whole of humanity. 1t is at this stage well to remember
*hut before America produced its atom bomb, I believe she spent a few
‘uillions of dollars on its production. Had this money been utilised for con-
wtructive purposes, oue cau very well imagine how fur man's welfare would
huve been advanced. We, of course, do not want to spend so much money
on produciug the atom bomb or on using the atomic energy for destructive
purposes, but the very processes of science as regards the- fission of atoms are
very expensive and today with our finances strained to the utmost limit in
“paling with the industrial and the refugee problems—there are many other
wbroblems too on hand—I do not kuow how much money we will be able to
spare for research on atomic energy. But even if need be, because it is such
» vital problem, 1 think a ioan should be floated n this country; because of
the implications of this atolie energy, because of the uses to which it~cin be
put, because of thé amenities it can offer to man in India and in the world,
aopeuls should be.made for a logn to further research on atomic energy.

“)ne more word, Bir, and I have done. 1 would only say that this (Bill has
come not a day too scon. What with the world moving in the direct'on of,
war and trying to exploit—I advisedly say ‘‘exploit’’—atomic energy for war;
it 18 nothing but exploitation, had they constructively utilised it, it were a
different matter, but using it for war is exploiting the energy for an ignoble
purpose. With the world moving as it is today it is high time that we with
our ancient heritage of creative, of a constructive spiritual genius, should put
our shoulders to the wheel, and show to the world the way of using this
newest, this rarest, this greatest energy for the welfare of mankind. Let us
hope. with the lead the Honourable the Prime Minister has given to this coun-
try »nd to the world, especially in his latest broadcast to t.hfs U.B.A., let us
hoffe. with the harnessing of the atomic efiergy for constructive purposes, for
creative purposes, that man will at no distant date have so"'much. leisure at
his disposal, because of the lighten'ng of his manual tasks, he_vn_ll have so
much lmisure for creative purposes, for cultural progress, for his intellectual
tdvancament and for spiritual uplift. Let us hope that day will come very
goon; and that the day i¢ not distant when Man will enter Ilnto‘_hu; own, his

iv'ne heritage. .
DW[A}, this aftaga Mr. Bpeaker vacated the Chair, which was then occupied
by Shri K. Santhanem (one of the Panel of Chairmen). . )

Dr. B. Pattabhi Sitavamayya (Madras: General): Mr. Chairman, S8ir, not
much energy need be spent upon endorsing-the principle of thls‘Blll, but at
the same time we cannct conceal from ourselves, Whllel dealing with a Bl!.l of
this kind. the thought that rises uppermost.n our minds, namely that it is
with a feeling of regre*, if not resentment, at least with a .feelmg of restraint,
that we welcome this Bill if at all we should welcome it. I cannot speak
with that gusto and gush of feeling with which some of my friends ha,vg
welcomed it, for the principle of the Bill and the policy intended to be p_ummet
<herein thpows us into a pensive mood not unmixed with a certain feeling o
raclanchol¥. After all are for the researches of science to be looked upon
with & certain amount of suspicion and even fear much to t:he detnmapt of
the age-long belief that knowledge is the property of mankind and sfnenﬁ.e
is the un‘versal heritage? That comfortable belief has been rudely shaken ;
- the progress and researches ach'eved in ronnection with atorhic ener:gydar;
oue feels depressed that after all as sciouce progresses we are destined to

iia our lamp under a bushel instead of hroadeasting the light with all its

affigence to the wide world abroad.

¥
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Hitherto, .various discoveries have been made .and 1 am xather doubtful as
_19_ _\»‘llet{ler We are not exaggerating the dangers of even this atomic energy,
Every time a d_uugerous thing ‘s dis~overed or invented, the same feeling
ov‘ertukeg & unation. Take for instance that very. common product in the
sclence iaboratory, potussium cyanide or the hydrocyanic acid, the dose of
which is 1/200 to 1/100th of a minim, and 100 minims of it is enough to kill
f doze‘u people, being far more destructive than powder and shot. Perhaps
when it was invented the same feeling of ‘doubt and despair did overtake
people. and the scientists, and they were anxious to sesure th's medicine with
the utmost care. But you can get it for the asking of it in the bazar and the
wonder is that 50 few people choose to commjt suicide with the aid of this
medicine and prefer hanging or drowning., On this basis I- am inclined to
think that- the dangers associated with and attaching to this atomic energy
arc perhaps being exaggerated—not that I underrate the destructive capacity
of this new invention, but the daugers and the alarms that it is g'ving rise
to are perhaps being exaggerated and one day we shall be Bccustomed so much
to it as a matter of daily occurrence, as a matter of course, that we shall not
think of it and we shall be.laughing within our sleeves that. our elders; were
80 nervous shout it that they had to pass a law in the Constituent Assembly
of India on the 6th day of April making it a monopoly of the State,

Freedom is a thing which is purely relative, it cannot be absolute, there
is no such thing as absolute freedom and our freedom ends where others’
freedom begins as the famous story a London pedestrian has stated. We can
enjoy freedom only in the measure in which those other countries with which
we are associed, and with which we cannot help being associated for various
reasons. . will permit us to enjoy. Without the help of forward nations like
America and England, we may not be able to achieve that measure of
research in this new domain which we are really capable of achieving provided
we had all the facilities necessary for such progress. Unfortunately, as in
the domain of industry we have not got capital machinéry to make machines,
turbines, engines, boilers and so forth, even so-we have not got some of those
instruments by means of which we can split the atom. And f we go and
ugk for it, those who sell the instruments to us possibly dictate to us terms
which perforce we have to accept. Thus it is that our freedom is limited and
thus it is that we have been obliged to take up this Bill in order to throw a
‘sertain restraint on the march of progress. Perhaps if it had been left open
to anybody to make research in this new domain, it would have served to
diminish the chances of war in the world much more’ than .when' it ‘s kept as
a mouopoly and a secret. As things stand, each nation ;beheves that it has a
potent war'spon.in its hands which is far more destructive than the weapons
known to its neighbours, and therefore T doubt very much whether after all
thir=. mgpopoly and this element of secrecy wh'ch is sought to be associated
with proc{ress' in science is not destined to promote the war-_spmt nnd' prepara-
tion for war, more than of peace. T agree cent per cent _wlth my. friend who
has preceded me, who has raised the problem through }.n.s speech, from the
sordid depths of war fo the exalted heights of the spirit. I_do not k}t;oe:
whether ‘t is a cuse of great wits jumping together or genius being near alli d
to madness, but the fact is, T must -say, that I have_appremated his speec

‘ i ; ith all that he has said, and T do hope that;
greatly and T associate myself with a R LT o e
after all this invention mav. passing through all its vicissitudes at the han
Norld Government, about which our res-
of man. pave the way for thnt One Wo I T D T e
pected Promier was speaking to the American audience, so that ) e may
one Parlinment, one Federation, oné& coinage and one postnge R-amp.. -

Shri 8. V. Krishnpamurthy Rao (Mysore State): 8ir, under t.h1.s Bill, with
hardly 18 clauses, the Central Government is taking verv extraordinary powers
and these powers will have very far.reaching effect on the nueclear researfrh
in Ind'n. [ am cartninly conscious of the seriousuness of the subfect, T think
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no other discovery has shaken the world to its roots as this discovery has done.
Certainly, State should have control and 1 am second to none that our Gov.
ernment ghould'have such control, but I want to see that it does not stifle
research in nuclear physics. 1t is with that object that I have tabled an
smendmrent that this Bill be circulated for public opinion. It is also with
that object that I have tabled certain amendments. 1 have got & copy of the
Bill that was passed by the United Kingdom in 1946 and this Bill is in thorough
rontrast of the provisions of that Bill.

Sr, this power to harness atomic energy has got tremeundous siguificance
for good or for evil. I want to,give just a few facts and figures. As regards
the evils that this can do—in fazty we already know more about it—Prof.
Oliphant said: '‘If 50 bombs are dropped strategically .on England, it ‘will be
wiped out.”  Churchill in his Zurich speech in 1948 said: ‘‘Th's energy muy
meun the- disintegration of the globe’”. Temperature might reach millions of
degrees. Sand in the Mexican desert where this bomb was tried was turned
o glassy lumps for miles. Hundreds of thousands of pounds of pressure
are- produced per square inch. It was only two bembs that were dropped on
Hiroshima and Nagasaki. The death roll was 100,000. The dust and smoke
spread to an urea of the size of Australia and created radio-activity. It is
against this power—this destructive power—that there should -ertainly be
strict control. But that can be done by international law alone.

As regards the good that it can do, of course, we know but little Of late,
during these two years, some advance has been made in America. It has
been harnessed for medical use. 1 learn that: there is « mil#n-volt X-ray
tubs in 8t. Bartholomeo Hospital. It can substitute oil. The French Premier
Clemencaeu said that a drop of oil ‘s worth a drop of blood. Today & tiny
“purtizle of fissionable material may be worth many thousands &f gallons of
oil, Naval experts in U.8B.A. envisage long thin pencil like vessels with knife-
edged bows and sterns propelled by atomic energy with great speced. .One
kilogram (i.e. 2°2 lbs.) of matter, if converted into energy would produce
25,000 million kilownt hours of energy equal to the generuted power in
America in two months running, whereas the same amount of coal wher} burnt
gives only 8 or 9 k.w. hours. One ounce of matter transformed into heat
energy would convert million tons of water into steanm and Professor Oliphant
hus again said that s lump of these materals smaller than a Rugby football
would give an explosive force of 20.00G tons of T.N.T. It can give us cheap
fue!, cheap electricity, ships, aeroplanes, railways, etc. run by atomic energy.
Recently the Manchemter Guardian has said that in U.8.A. atomic energy is
available a8t more than 25 per cent. of the power that can be got from coal.
This has been one of the greatest discover'es. It depends upon man how he
uses it. In. fact, Bir James Jeans, comparing the age of the earth d the
age of the man, compared the age of the earth to Nelson's Statue and The age
of the man to the size of n postage stamp. Humanity is yvet a child. Imme-
diately after the dropping of ntom bomb on Hiroshima, the famous world
r-nrtor;nist, Tow, produced a eartoon in which he dap_!cted huma.nljo).' a8 a
child and depicted the atom bhomb as a ball for the child to play with. He
snid: “Life or death’”’. 8o it depends upon hgimanity 'how_ to use it:

Sir, it is "an ironv of fate that wisdom to control this power does not pro-
“gress as quickly as knowledge does. And T certainly ngree with the Honour-
able the Prime Minister that we should have all control so far as mil'tary
purposes are concerned. But why should we have any -(:tmtml for peace pur-
poses? 1In fact, T have nompared this Bill with the English and the American
Acts. The MacMohan Act in the U.S.A. was passed in the year 1948. There
the wording used as regards the restriction againat secrecy is: “Tt shall be a

. person who is intent to ‘njure the United States or is intent to secfire an
apd\ranta,ge to *apy foreign nation'’. So it is entirely for defensive purposes
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that such restrictions are provided.. Again, in the U.K. Act, the control is
for tﬁfenee purposes only. 1 have read the proceedings of the Parliament on
this Bill and the provision that the control should be only for' defence pur-
#poses was accepted after the Second Reading of the Bill. I want to know,
‘therefore, from our Prime Minister why when England and America—who are
practically at the peak so far as atomic research is concerned—have not got
suvh restrictions, and why we in India should have such restrictions on . atomic
research so far as peace purposes are concerned.

Thext, Sr, 1 want also to raise another question und also give a few facts
and figures in regard to that. Have we got the wherewithal to conduct
ntomic research? Till 4989, there was no such control on atomic research.
Yn fuct, this research has been the co-ordination of the scientists of all nations—,
- Germans, Italians, Russians, Frenchmen, Americans and Englishmen. All
of tnem have contributed to the atomic researh. It is only when the atom
homb was drepped on Nagasak’ and Hiroshima that this control was imposed
both in U.B.A., Cunada and Englund. Sir, in U.S.A. by 1089 they had
spent 200 m'llion dollars and by Ehe time they produced atomic bombs they
epent 2,000 mill'on dollars and an army of 125,000 workers were working and
today the American Bill for atomic industrial research and production  of
atomic energy is 2§ billion dollurs and while moving the Bill in I'ul‘h}!ll.lel:l.t,
Jthe Prime Minister' Mr. Attlee said that England had set apart 80 million
pounds for atomic research and in the English Bl there is 4 provision that
the Government will grant research to educational institutions, unlvemme:s to
provide research' for harnessing atomic energy. At Manchester there is a
betutron up to 20 million volts and at Trafford Park there is « betutron up to
200 m llion volts which is bbing built and at the California University there is
i 18 inch evclotron. 1 want to know from the Honourable the Prime Mlmg-
ter how many betatrons we have in India; how many cyclot,ron‘s we have_ in
Iudia; how many amplidynes we have in India; how many atomic power piles
we huve got in India; how many cockcraft-walton apparatuses we have got
in India. Every worker that goes into an atomic factory is provided with
inst'uments with posket metres, concealed atomic signals. There are electric
eves which detect immediately -when any man has been affected by radiation.
Huve we got the wherewithal for all this secrecy ant_fl research, I want  to
know. I wish the Honourable the Prime Min'ster will throw some -ll'ght; on
that. I also want to know another thing. I submit when the United Kingdom
Bill wus hrought in the Parliament for the second reading there was a lupse
of five months. In fact one of the honourable members raised the objection
why such a delay was made in bringing the Bi'l for the sec:or}d. readmg__ ond
the reply that was given was that they wanted the opinion of eminent
scientists, publi» opinion, the industrialists and even the workers, b;caus;‘ in
Aterca, as T said, 125,000 workers are_wprkmg in letpn, Oakridgeﬁ en-
nessee Valley. These Engineers, industrial'sts and scientists shou ?I?;e‘
e o the” produgon of sl ey, ol poroue, Mo
rosearch’ has never heen controlled as envisage e T cF .
re:anch ean neirer progress undher tr};)l? ttres}:t t;f'st}gil{mil;%thl:-atg:t}elg;:mf:x?: El:;

i i . The object of thi . .
Hr:gtrz{n;;dizoxiv etr,f:;g?‘s I am afrrjiid. Sir, it deals only of'c.ontrolg. There
' 1o indiention, how the Gnvemmﬁnt is go;}nlglszowdet;ilqo‘]]};?tl;:; a(t;;)m?r;;!:;?
at all. Tt g'ves power of inspection, compulsory ac b X ik

i ) i ioti f disclosure of information and penalties

¢ nontrol of prr;ductmr;. er::‘itr';fim;epl nds upon what the Goverr}ment may .
and the developmen ; endment that Advisory Councils®
- mav not do and T have also tabled an am Ao
- J : ith the Government. Waell, for that amendment.

¢ ¢hould be nnsnrmter(l \;;rt.{;lgll1 e ion taken by the U.S.A. Tn the U.8.A. they
have got the support of the act f - e ‘" an

Euwé ::,-nvideﬁ fm:r checks. There is a five-man Commission; &here

i .
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advisory committee of 9; there is a Military Lisison Committee and lastly
there is the Bpecial Investigation Committee of Congress. In Australa
again there is an advisory body of 5 scientists, technicians and emgineers. In
the United Kingdor there is the Anderson Committee and the members are
em nent scientists consisting of Sir- Henry Dale, Prof. Blacket, 8ir James
Chadwick, Sir George Thompson, the Director is Prof. Cockoroft, co-worker
of Lord Rutherford. Now have we got any such advisory committee to advise
Government on the extraordinary powers that they are taking under this Bill?
These are some of the doubts that 1 have and ly hope a born democrat that
our Premiier is, he will enlighten us how atomic energy is gong to be deve-
loped and how he will safeguard that research will be carried on in our uni-
versities and how the radio-activity minerals and -apparatus and materal will
be provided for our hospitals and for our industrial purposes if this sort of
secrecy is clapped upon the research work. Of course, I do not know how
many amendments the Honourable the Premier is going to accept, but'I can
only say that we ure dealing w'th a very serious subject and much depends,
a8 | said, upon how the Goverument helps’ the s-ientists-in the matter of
research. Personally, I feel there is no hurry to rush this Bill. I think 1t
would be suthcient if we restrict the export of atomic minerals -like uranium
and thor um mineruls from India, thut would suffice our needs for the pre-
sent. Tt would be better if we have the opinion of eminent research institutes,
such as the Indian Institute of Science or the Indian Academy of- Bciences
and other s~ientific bodies of the country and the eminent scientists that ure
engaged ‘n atomic research. If we are armed with their opinion and " the
‘opinion of the industrialists, certainly it could and would help us to pass a bill
of this kind. The Honourable the Prime Minister"snid that secrecy is neces-
sary in this matter so as to co-operate w'th other countries. In fact, ® is
only America, England and Canada that have got real knowledge about this
atomic energy. In fact in the statement that was issued by the three Guv-
" emnments, U.S.A., Britain and Canada-.they say ‘‘On the other hand all use-
ful information relating to production of atomic energy for three purposes,
namely, defence, industrial and humanitar'an purposes would be given by
every nation possessing it the widest possible publicity’” and that is also the
statement that has been issued by the United Nations Commisgion. I do not
understand why such secrecy should be imposed upon atom’c research so far
as penceful purposes are concerned. These are some of lfhe_douhts that I
have and I hope the Honourable the Prime Minister will enlighten us on these
points. With these few remarks, T support the motion. :

The Honourable Pandit Jawaharlal Nehru: Sir, ‘every member who huy
spoken has welcomed this Bill in a more or less degree; many of them have
grown rather poetic envisaging the future that in'ght develop through the use
and exploitation of atomic energy to the human race. But the last speaker
who spoke, Mr. Krishnamurthy Rao, while finally welcoming it, practically
criticised every feature .of the (Bill and in fact thoroughly disapproved of ‘t
fork. stock and barrel. 1 was amazed to hear that he was rBally supporting
the Bill or was welcoming it. -He attacked the provisions regarding secrecy.
He said there was nothing constructive about it. He asked me to tell h'm
what cquipment we have proposed to have, how many cyclotrons and how
manv other things we have got in Indin, that there were advisorv Committees
elsewhere and 8o on and so forth, T am sorrv T cannot provide a list here of
arintis technical equipment that we have or might get. T have not got it.

'¥¥ut the fundamental fact ‘s thgt in regard to time, for instan-~e. T should
like this House- tg appreciate that time is an important element; I will go
" 4 further and say that it is a vital element.; And anyv one who raised
4p. M thes question of time, specially today, is simgularly ignorant of whgb

‘s happening .n.ll around us. ]'."h may be that a short while quter it
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may begome impossible for us even to deal in such matters with other coun-
tries. It may be t!mt in view of each country trying to get the best bargain
in rega.rc_l to materials and other things, if we do unot tuke advantage of an
opportunity when it comes our way, we may not have that opportunity for
some time. It is not enough for us merely to say that our materials should
not go out of India; we may want to send them out in exchange for somefhing
valuable. It is not quite enough to hold on to them as misers without profit-
ing by them ourselves and not knowing how to profit by them, but just to
hold them on merely for the pleasure of having some kind of wealth. These
minerals have been here under the Indian earth for a few millien years; the
time und opportun'ty for exploiting them has come only now. We did” not
profit -by them during all these years as-the rest of the world did not profit
by them. Now when the time comes, to sit back and think ourselves fortunute
in possessing them seems to me an extraordinarily limited and narrow v'ew
cf looking at things, especially in this vast changing world of today.

As {or the secrecy part I should have thought that what has™een said in
the Statement of Objects and Reasons and: further from what has ‘been
said by other Honourable Members after me, it is obvious that it is difficult to
go nhead in this matter internally or externally without. these provisions for
suerecy. 1 believe there are these provisions of. secresy, may be in varying
meusure but more or less on these lines, in every country. Now it ‘s possible
and conceivable that thesé provisions might come in the way of some scientific
research. On the.other hand in scientifi» reseéarch of this kind what is more
likely to come n the way is frittering away our energies and not concentrafing
them. As I mentioned earlier, it is impossible to do any experimental research
«{ nny major scale—theoveticul resenrch of course is open to cverybody—
cacept on o large s-ale, i.e., except on a scale which is helped by the State.
I can conveive of no private scientists or ‘ndividuale being in a position to do
s0; even ‘if the State helps them separately they cannot do so umless they co-
ordinate their efforts. Immediately you sorrive, when the question of co-
ordination comes, at some central organisation or body where these scientists
who are nssociated with it will do it with the help of theqState. 8o I do not
anderstand many of the criticisms ghat Mr. Krishnamurthy Rao has put for-
ward. - He asked us-what equipment we have got,—cyclotrons and other

_things. T do not quite follow this line of argument,“~that if we.have not got
th: equipment we should not set-about it and if we have got it we have got it.
The fact of the matter is that we have very l'ttle equipment but we have
some. My own interest in this business is not a very new.interest. I think
the first time the question came up before me was before the last war, and
T was instrumental in helping one of the universities in Indin to get the first
cyclotron machine into India. Unfortunately the war came and it was not
easy to set it up fully because some parts had not come; but anyhow it hnd
some. Since then I have been following this matter up. We have not got
much in the way of equipment, we have some little things for theoretical
work and for petty experinients. But the point is this: are we going to
oarry on in that petty, local. limited way or are we going to
set up what ‘s called & pile? "A pile need not be a big pile; it may be a small
pile. Nevertheless & pile is a big thing involving much expenditure, much
preparation, concentration and effort and so on, and a great deal of secrecy.
1 do not know of a single instance anywhere in any country where this has
been done without this ereztion of a pile and athout all the concomitants of
secrecy. concentration of work, ete. T may also point out t_.hat it is not true
to sav that there are only three countries indulging in this  atomic research
todsy. Mr. Krishnamurthy- Rao mentioned the U.K., the U.S.A. and
Candda. Undoubtedly these three countries are gong ahead with this; but
there are meveral other countries and severs_ll of_ them are pretty far ndvance_d
—perhaps more advanced who are also doing it. I am npt for the mt"}:n:f’lt
referring to the U.8.8.R. about which we do not know much, except tha
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have no doul?.b that they ure doing something to develop atomic energy. But
many countries of Kurope and even many small countries like Belgium and
Norway and of course France are technically highly advenced. I do not w'sh
to diswuss ‘ndividual countries, but in spite 6f their small resources. they are
quite advanced and sometimes more advanced than countries with higher
resources, scientifically advanced and otherwise. They are setting up piles
in small countries in spite of their relatively 1'mited resources. So that at
the present moment there is everything ripe for us and we cau go ahead.
What T mean is this that the main things that nre necessary are the men or
human beings trained to do it and materials. We have got them but we
naturally want equipment, we want other facilities, we want many of them,
but unless the pile comes we cannot set about doing it. The more you delay
the Bil the more we simply cannot begin functioning in this new way; we
caunot start doing it. Of course the passing of the {Bill will not work wonders
and nothing much will happen. You cannot produce atomic energy merely
by setting up the machjnery and men; but in course of time—not too long I

. hope—we shall be able to set up all the kind of plant that is required for this

-

purpose. Therefore I will beg the House not to delay this matter but to
g've these powers to the Atomic Energy Commission.

« Mr. Krishnamurthy Rao also spoke about the Advisory Committee and
he mentioned some namee. I am sorry I cannot ;say much~about England.
but when he was reading out the names ] was rather surprised to notice that
the hames were of the very eminent scientists who formed the Atomis Energy
Commission there, which he called the Advisory Committee, so far as I can
make out. There are half a dozen or ten or more eminent scient'ste chosen
for atomic energy research in England. We are just forming that atomic
energy commission here too. The point is whether you are going to.have an
advisory committee to sit over the heads of these scientists, to advise them,
to cross-examine them or to find out what they are do'ng. That I think
would -be undesirab Therefore 1 think that in regard to this measre the
changes. ‘suggested—either postponement or removal of secrecy or advisory
comanittees, etc:—would be highly undesirable. . .

One criticism is that ‘there ‘is nothing constructive about it,—presumably
referr ng to the giving of grants, et?. All that hardly comes within the scope
of this Bill. Of course Government if it is interested, as it is bound to be,
must develop scientific research in every way, ih the universities, etc. The
giving of grants to the atomic energy comm’ssion will of ~ourse be one con-
centiated effort to work out this business and for universities to carry on
theoreti~al research work. That is an important function of Government or
the Fducation Ministry, and I have no doubt that they will look after it.

shri 8. V. Krishnamurthy Rao: May I know if secrecy is insisted upon even
for rerearch for peaceful purpores?

The Honourable Pandit Jawaharlal _Nehru: Not theoretical research.
Secrecy comes in when you think in terms of the production or use of atomic
enorgy, That 1s the central effort to produce atomic cnergy.

Shri 8. V. Krishnamurthy Rao: Tn the Bili passed in the United Kingdom
scerecy is restricted only for defence purposes.

The Homnourable Pandit Jawaharlal Nehru: I do not know low von are 10
distinguish betweaen the two.

Mr. Chairman: I think the Honourab'e Member had hefte~ wa't till he comes
to the clause itself and then he can d’scuss it

The question is: _

“That the Bill to provide for the development and control of atomic enorgy and “for
purposes connected therewith, he faken into consideration.” '

The motion was adopted. '
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l!:.'. Ohairman: The question is:
*‘That C'fQuae 2 stand part of the Bill.”

The motion was adopted.
Clause 2 was added to the Bill.
Shri T. T. Krishnamachari (Madras: General): Sir, I move:

“That in P“" (a) of clause 3 of the Bill, for the words ‘of @' occarring in line three,
the words ‘or’ be substituted.' \

The words in’ the Bill are-*‘......transmutation of a radio-active decay......
[t would now read: '

e, transmutation or radio-active decay....
verbal and secks to improve the wording.

Mr, Chairman: Amendment moved:

“That in part (a) of clause 3 of the Bill, for the words ‘of a' occurring in line three,
the word ‘or’ be substituted.” )

The Honourable Pandit Jawaharlal Nehru: | accept it. It is a misprint. It
ought to be there.

Shrl H. V. Kamath: 1 think the wording is quite correct so ‘far as scientific
parlance goes.

The amendment is purely

The process ““of natural -transmutation of a radio-active decay......... s
common with many radio-active Substances.

Mr. Ohairman: The scientist who drafted the Bill said it is a printing mis-
take. Therefo.e, 1 do not think we need waste time over it.

Bhrl‘ H. V. Kamath: May 1 submit that if th;a amendment is passed, th:’l‘e
two different phrases will not make much meaning. As the _01&1199' st[;m B
namely, *...... mn any process of natural tiansmutation of a radio-act:ve decuy

which is not accelerated ete...... " if radio-sctivity tukes place, there is transmu-
entific knowledge goes, 1t 18

tutions of the radio-active decay. As far as my sci :

correct, ([nterruption.) If the amendment is accepted it wil not make much

mesning. As it is, it s perfectly correct. I do not know if Dr. Bhatnagar

bas been consulted sbout this, . o
Mr. Chatrman: Dr. Bbatnagar, 1 understand, has said that .t is u printing

mistake. At any rate '*....traénsmutation of a radio-active decay...”’ does not

scem to have much sense. So I am putting the amendment to the vote.

I'he question is:

“That in part (aL of clause 3 of the Bill, for the words ‘of a’ occun;ling in line three,
the word ‘or’ be substituted.’

'The motion was adopted.

The question is: ’

“That Clause 3, as smended, stand part of the Bilk"

The motion was adopted.

Clause 8, as amended, was added to the Bill.

Clauses 4 and 6 were added to the Bill.

Pandit Thakur Das Bhargava (East Punjab: Geneel): Sir, 1 move:

“That in sub-clause (1) of clause 6 of the Bill, for the word ‘some’ the word ‘a
substituted." " .

‘Some' 13 vague and the word ‘a’ should be substituted.

' be



3330 OONSTITUENT- ASSEMBLY OF INDIA (LEGISLATIVE) [8TH ApRi 1948
Mr. Chairman: The question is:

“That in sub-clause (1) of clause 6 of the Bill, for the word ‘somc:' the wérd ‘s’ ba~
substituted.” i

+ The motion was adopted.
Pandit Thakur Das Bhargava: Sir, I move:

“That in sub-clause (2) of clause 6 of the Bill, after the word ‘document’, where it eccura
for the second time, the following be inserted : :

‘after giving a duly signed receipt for the same’.” "
Mr, Ohairman: The question is:

*“That in sub-clause (2) of clause 6 of the Bill, after the word 'documanlt‘, where it ocours
for the second time, the following be inserted :

‘after giving a duly signed receipt for the same’.”
The motion was adopted.
Mr, Ohairman: Tle question is: -
“That Clause 6, as amended. stand part of the Bill."
The motion was adopted.
Clause 6, as amended. was added to the Bill.
Shri T. T. Erishnamachari: Sir, I move:

“'That in sub-clanse (4) of clause 7 of the Bill, after the word ‘land’, the words ‘or
pioperty situate thereon', be inserted.’

The amendment is self-explanatory and it does not need any further explana-
tion.

The Honourable Pandit Jawaharlal Nehru: T accept it.

Mr. Ohairman: The question is:.

“That in sub-clause (4) of clause 7 of the Bill, after the word ‘'land’, the words ‘or
property situate thereon’, be inserted." - %,

The motion was adopted.

Mr. Ohairman: The question is:

““That Clause 7, as amended, stand part of the Bill."’
The motion was adopted. '
Clause 7, as amended, was added to the Bill.

Shri T. T. Krishnamachari: Sir, I move:
“That in part (b) of sub.clause (1) of clause 8 of the Bill, all the words beginning with
the words ‘other than minerals’ to the end be omitted.”

Mr, Chairman: The question is: _ ‘ _

“That in part (b) of sub-élause (1) of clavse 8 of the Bill, all the words beginning with
the words ‘other than minerals' to tho end ‘be omitted.”

The motion 'was adopted. ) :

Mr, Ohairman: The question is:

“That Clause 8, ss amended, stand part of the Bill.”

The motion was adopted. '

Clause 8. as amended, was added to the Bill.. N

Clause 9 was added to the Bill.

_8hri T. T. Krishnamachar*: Sir,. T move- . .

i ii i he worda heginning with
¢ That in part (b)(ii) of sub-clouse (1) of clause 10 of the Bill, the w : N
the’ wo:ls 'ar?d not being’ and ending with the words ‘surface working be omitted.

These words are superfluous.

. Mr. Ohairman: The question fa:

1 i i ith
Iz i b)(ii) of sub-clause (1) of clause 10 of the Bill, the \l:ords be_ginml:l,g wi
- the En!rjr:]“n l?arft? r%o{t. ]ls:illg‘ and ending with the words ‘surface working” be omitted."” .

“The motion was adopted.
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Mr. Chairman: The question is: i
“That Clause 10, as amended, stand part of the Bill.”

‘The motion was adopted. )

Clabse 10, ar amended, was added to the Bill.

Shri T, T. Rrishnamachari: Sir, I move:

“That in the proviso to sub-clause (1) of clause 11 of the Bill, the following be added
at the end: ‘ :

‘or research into any matlers connected therswith’ "’
The last sentence reads like this: -

‘‘unless the information discloses that plant of that ti'pa is used or proposed o be used
for the production -or use of atomic energy.”

and if these words are added at the end it will amplify the purpose of this law.
Mr. Ohairman: The question is: g

“That in the proviso to sub-clause (1) of clause 11 of the Bill, the folwing be added
at the end :

‘or research into any matters connected theréwiﬁh'."-
The motion was adopted.
Mr. Ohairman: The question is:
“That Clause 11, as amended, stand part of the BillL"
The motion was adoptedy
Clause 11, as amended, was added to the Bill.
Clauses 12 to 14 ware added to the Bill,
Shri 8. V. Krishnamurthy Rao: Sir, I move:

dd‘"ghat aftey sub-elause (2) of clause 15 of the Bill, the following.new sub-clause be
&dded :
(3) Proceedings in respect of an offence under Section 11 shall not be instituted
except. with the consent of the Advocate-General of India'."”

The Honourable Pandit Jawaharlal Nebru: Sir, I accept that.

Mr, Chairman: The question is: .

dd"g‘hat after sub-clause (2) of clause 15 of the Bill, the following new sub-clause be
added :

¢(3) Proceedings in respect of an ofience under Section 11 shall not be instituted
except with the consent of the Advocate-General of India'."

The motion was adopted. :

Mr. Chairman: The question is: -

““That Cléuse 15, as amended, stand part of the Bill.”

The motion was adopted.

Clause 15, as amended, was added to the Bill

Shri T. T. Erishnamachari: Sir, I have three amendments and may I with
your permission move all of them together. Sir, T move:

(1) “That in part (a) (iii) of sub-clause (2) of clause 16 of the Bill, after the word
land occurring in line one, the words ‘and the property situated thereon’ be inserted.’’

I'hig is merely an extension of what has been done in regard to clause 7 of
the Bill. . '

(2) “That in part (a) (iii) of sub-clause (2) of clauws 16 of the Bill, after the word
‘land’, occurring in line three, the words 'snd property’ be inserted.” -

This is practically the same thing.

(3) *“That in sub.clause (3) of clause 16 of the Bill, after the word ‘amount’, occurring
in line two, the word ‘claimed’ be inserted.” ;

The clause would then read:

“An appeal shall lie to the High Court against an award of the arbitrator except in
cases where the amount claimed thereof does not exceed an amount prescribed in this
hebalf by the Central Government,* *

- »

v
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Mr. Ohairman: The question is:
(1) ““That in part (a) (iii) of sub-ciduse (2) of clause 16 of the Bill, after the word
‘iand occurring in line one, the words ‘and the property situated thereon' be inserted.’’

(2) “That in part (a) (iii) of sub-clause (2) of clause 16 of the Bill, after the word
‘land’, occurring in line three, the words ‘and property’ be inserted.

{3) “'That in sub-clause (3) of clause 16 of the Bill, after the word ‘amount’, occurring
in line two, the word ‘claimed’ be inserted.” : .

The motion wuas udopied.

Mr, Chairman: The question is:

*“That Clause 16, as amended, stand part of the Bill "’
The motion was adopted. _

Clduse 16, as amended, was added to the Bill
Clause 1 was added to the Bill.

The Tit‘l’i and the Preamble wére added to the Bill,
The Honourable Pandit Jawaharlal Nehru: Sir, [ mova

*‘That the Bill', as amended, be passed.” s

Mr. Ohairman: Motion moved:

“That the Bill, as amended, be passed.’

. & ’ /

Prof. Shibban Lal Saksena (U.P.: General): Sir, I'wag surprised to hear
some specohes on this Bill." I had thought that every one in the House would
welcome this Bill warmly and pasa this measure quickly. As the Primue Minis-
ter has pointed out if we de not take up this question of the control of atomie
energy just now it may be too late to take it up afterwards., The world knotws
that we as a nation stand for world peace. Our great leader, and the Father
of our Nation, Mahatma Gandhi, will be remembered by the world as the
Prophet of Pecace. The world cannot forge! his immortal message. wnd his
inimitable life and example will shed cternal lustre on our greai country.
"l"Ph(i{re.fore we can not be misunderstood by having this legislation on our statute’
YOOK,

Sclence is power, both for good and for evil. The mere fact that we are
going in for reseurch in atomic energy does not mean that we shall use it for
purposes of destruction. This energy has unequired o bad ropute on ueccount
of ity use i Tlirashin:s  But I thfnk we can by duvelnping 1]1iﬁ_ encrgy and
usin® this power for constructive ends show to the world that it can be used
for good purposes. II we have not got the knowledge and the ahility to use
this power, there is no virtue in our saying that we shall not use it for destruc-
tive purposeg, and that other people should not so use it. 1 therefore thiuk
that there is no reason whatsoever to say that in passing this Bill there should
be some restraint. Besides, as a realist I must say that in today's world when
the clouds of war hang all around us we cannot but prepare ourselves for our
defence. It is also a fuct that the respect that a nation enjoys is directly pro-
portional to its armed might. We might not engage in war and we might do
our best to stop war but the effective way of stopping war is only when we have
got the means or power to have our might felt all over the,world. Today
nlthough, we are the second biggest nation in population we have not got a seat
on the Security Council and we have the humiliating spectacle of ou- delegate
withdrawing from the contest for a seat on it. I think if India which has been
a slave country for the last two hundred years is to come unto her own she
must. very soon come in line with the great powers of the world; and for that
we must develop our military potential. Only the other day on the Military
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Budget debate I pointed out that gur expenditure un Defence in 8 per cent
of the U.8.A%s. cxpenditure on Defence and 11 per cent of Britain's expenidture
on defence. We all know that atomic energy is today the most important scien-
tific discovery. Unless'we spend upon it lavishly und unless we use all our
resources, both in men and in materials, for ite development, we shall not be
making the best use of our talents and materinla. 1°therefore welcome the
Bill very warmly. [ hope the promptness and energy with-which the Honour-
able the Prame Minister has brought the Bill before the HHouse will also be fol-
fowed .n getting it executed. Although 1 do not find any appropriation in the
Bill for the money which will be required for putting it into execution I hope
that it is intended that all the money required will be forthcoming and that
our Finance Minister will provide all the money required-for this purpose,

Yor 4 country like éndia especially, this atomic energy is inost important.
We have got very elender resources of oil; we have got very small resources of
vonl.  So if we are to be a geeat nation we should depend either on water power
or on some other power; and that some other power can only be atomic energ..
If atomic energy cun be harnessed to industrial and other uses then India should
be the foremost in the efforts to find out the ways.to apply this energy for
constructive purposcs. Because our cogl resources are exhiusted and our pet-
ro} siocks are nil, ntomie encrgy has got a special value for n country like ours.
I therefore think that the Bill should be welcomed most warinly.

1 was somewhat surprised to find that some people thought that the secrecy
rlause in the Bill wus something which was not worthy of our nation. If all
the countries of the world threw open their doors and caume forward to exchange
isnowledge freely T think India will be the first country to reciprocate that action.
But today that is not so. Even if we give them our knowledge freely, they
will not do so. 1 do not think that will be feir to ourselves and I think we, a
country which is so backwurd cannot begin m this manner. 1 therefore think
that we ought 1o have thir seerecy cluuse and the-e is no objection whatsoever in
4iweping it in this Bill. When we are able to produce all the things which ,can
be produced by atomic emergy, both for constructive purpokes and for warfare.
1 hope we shallbe able to use the moral strengih of our nation to see that the
other nations nlge do nof use the energy for warfare even by taking the bad in th®
matier. But unless we are in point of military strength a very big nation and
unless we can have u say in world affairs I do not think we can make the world
pacifie.  Our nutional genius being pacific T would then like to tell the world
that we must ban the use of atomic energy for warfare and cven outlaw war.
But we cannot do, it by preaching and by good wishes alone. Until we have
the capaeity to use atomic energy for destructive warfare it will have no mean<
ing for us to say that we shall not use atomic energy for destructive purposes.,
If we have the capacity but do not use it then it wil] be a virtue. 1 therefore
think that the Bill should be welcomed; it has come not a day too soon. 1
congratulate the Honourable the Prime Ministed for bringing the Bill and T
agglaim it.-

The Honourable Pandit Jawaharlal Nehrn: There is just one agpect to which
I should like again to draw the attention of the Housq. Somehow we cannot
help associating atoric energy with war. That is the present context of our
lives. Nevertheless, the imbortant thing today is that atomic energy is a vast
source of power that is coming to the world and it is something even more im-
portant than the coming in of wars and the like. The wars may be forgotten.
Even great world wars may come and go and bring enormous destruction in
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' | Pandit Jawaharla] Nehru] : '

their wake. But we are on the verge, I think, of a tremendous develop-
ment in some direction of the human race. Consider the past few hundred
years of history, the world developed a new source ef power, that is steam—
the steam engine and the like—and the industrial age came in. India with all
her many v.rtues.did not develop that source of power. It became.n backward
country in that sense; it became a elave country becapse of that. The steam
age and the indumstrinl age were followed by the electrieal age which
gradually crept in, and most of us were hardly aware of ‘the change:
But enormouns new power came in. Now we are facing the atomic age; we sre
on the verge of it. And this is obviously something infinitely more powerful:
than either steemu or electricity. While we are on the verge of the wiomic age
people talk of another source of power which is even bigger and -vaster, that
is, cosmic rays. It may be that this atomic age may merge into the cosmie
age or the cosmic ray age, whatever it may be cabed. The point 1 should like
the House to consider is this that if we arc to renflin abreast in the world
as a nation which keeps ahead of things, we must develop this atomic encrgy
quite apart from war—indeed I.think we must develop it for the purpose of
using it for peuceful purposes. It is"in that hope that we should devilop this.
Of course, if we are compelled as.a nation to use it for other purposes, possibly
n) pious sentiments of any of us will stop the nation him using it that way.
But T do hope that our outlook in regard to this atomic energy is going to be
a peaceful one [or 'hie development of human life and huppiness apd not one

‘of war and hatred.
Mr. Chairman: The question is:
“That the Bill. as ded, be passed.” '

The motion was adoptcd. ’ -

NATIONAL CADEYT CORPS Bii:. .

The Homourable Sardar Baldev Singh (Minisfer 1. Dzfence): Sir, 1 beg (o
mgve:

. "'That the Bill to provide for the conmstitution of & National Cadet Corps, be taken
into consideration.’

In the beginning of last month, while unnouncing the decision of_the Govern-
ment on the Report on the National Cadet Corps, I gave an indication that it
may be necessary to have separate legislation® for this purpose. At present
we have an Act which governs the Universiép Training Corps. That Act is not
useful for the National Cadet Corps. I had thought at first that it would not
be riecessary to have a new Bill and that we would be able to pull on with the

' cxisting Act. But the constitution and the terms of service and the require-
\ments_ of the National Cndet Corps are quite different, and therefore it is ncces-
sary to have & new Bill. .

The National Cadet Corps provides for the traiug of boys and girls of schools
and colleges while the present Act relates only to the training of college-going
students. Therefore it is necessary to have a separate Bill.

The provisions that are now made in.the Bill cover the necessary require-
ments that were laid down by the Reptrt of the National Cedet Corps. I do
not think it is necessay for me to take the time of the House in explairing the
details as this matter was fully explaired when I made the statement hefore
the House. The success of the present scheme mainly depends on the enopera-
tion that we get from the public. Tt is yrimarily an educational watter und
1 have no doubt that the interest whioh this House Ras évinced 1o the achéme
and the emthusiasm with which this scheme hes heen greeted hv tha puhlic
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1311'5 no doubt that it would be u great success.  Several wmendinents have been
tabled and 1 propose to accept some of them; there are however one or two
which 1 do not think are very important.

Thero is one point. This Bill provides for the training, also of
are not students of schools and collsges. This provision h%l beenomﬁgiu:::
311'?1?203 :ﬁl: t::l- will gw{e :;1 oppo&'t.unil:y, if we find it necessary later on, to pro-
alning of boys and girls who are not regular .
lege. With these words, I move. & stadents of the col

Mr. Ohairman: Motion moved :

. “‘That the Bill to provide for the constitution of a National Cadet Corps, be taken
into consideration.” -

Bhrimati G. Durgabai (Madras: General): Mr. Chairman, Sir, the scheme
for organi¥ing a Nutional Cadet Corps is one of the very few important pieces
of legislation that we have undertuken during the present session. Bir, I wel-
come this Bill. It is right that we are piloting this Bill in the very firat year
of our freedown. Sir, the Bill lays the foundations for building up an organiza-
tion to devclop the personality of our young men and women. It is a very, and
indecd most important part of our nation-building programme. As such I wel-
come this Bill. It is only a virile nation that can effectively defend itself end
also that can build up en effective force which we today are so badly in peed of.

Bir, the members of the Cadet Corps Committee seem to have been feel-
ing diffident in certain matters. I would like to make some important observa-
tions in connection with that. They relate mainly to the provision relating to the
Girls Division. In this connection 1 draw the attention of the House to the
fact that in their report, the National Cadet Corps Committee expressed a fear
that the nunber of girls who would take advantage of this organization and this
training would probably be too small. 1t is natursl that they feel so because I
feel that we are not accustomed to tackle the problem of women in the right
direction. Hir, it is regretable to note that the Bill does not make provision
for the training of those who are not regular students in a school od university.
What about those who are receiving their educational training in institutions
other than schools and universities? There are hundreds and thousands of
these girls and women who are receiving their training outside the institutions
in which they are fot régularly registered as students. I know, and the Honour-
able Members of the House areé aware, that there are thousands of socia.service
organizations all over the country, women's clubs and women's sabhas who have
taken upon theiuselves t¢ provide training for these women, and also among
whom we find many destitute women and also widows. " But the Bill does uob
provide for these women. It completely puts these classes of girls and women
oub of the purvicw of the scope of the Bill. Sir, I invite the attention of the
Honourtble Minister to clause 2 of the Bill, whorein school ix defined as:

“Sohool* includee any institution recognisved in this behalf by the Central Government
or the Provincisl Governm ent.”

Bo I say, and also I think it is open for the Honourable Minister to say, that
it is in the hands of the Government and the Government has got powers to
open this cpportunity to any school, and also recognize any association as &
school for this purpose. But it is a far-fetched interpretation because I find
in paragraph 4 of the Statement of 'Objects and Reasons:

“That the National Cadet Corps Committee recommended that open units should be
constituted to which recruitment will be made from amongst boys earning a livelihood and

the object of clause 7 is to provide for such unite.”

Bir, Clause 7 says thaé:

“‘Notwithstanding anything contained in this Act, the Central Government may, by
nol.i.ﬂmt.i:‘n ;:ﬂ-m'ldog for ythomgonlbituﬁon of any other units of the Corps in any place and
prescribe the persons or olass of persons who may be eligible for enrplment therein.”
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From this we see clearly that the intention of the Government is not te

provide for the open units in the case of girls and women even in the future.

Therefore 1 would like thuy the Honourable Minister should reconsider the matter

and sa9e that the scope and benefit of this training is thrown open to the crgaui-

zations that are not today strictly called schools or universities. The lunzru

Committee felt,-and 1 think rightly so, that women may not take vdvantage of

this scheme. 'Therefore if only the Honourable Minister could be persuaded to

throw open this opportunity and have open units for this class of women whom

I have already mentioned, then the response will be very great and wmany people

will be able to take advantage of it. Otherwise I am afraid that the scheme, 80

far as i relates to girls, is bound to fail.

There is another matter which I would like to emphasize in this connection,
and that is this. There are some women’s welfare Depuitinents connected with
the Government. 1 do not know about the other provinces, but in Madras there
is one, and 1 think that in the other provinces also there are some departments.
1 wish the Government make arrangements to consult these departiuents also iu
organizing this work, and also the other organizations who are inainly interested.
-It is not the money. Money will come, but it is the people who are really inter-
ested in this work and who take & keen and lively interest in this matter, whose .
oooperation should be sought. Therefore I would request the Honourable Minis-
ter to see that the cooperation of these organizations is sought in this matber.

- There is another fact to which I want to refer in this connection, and that is

that not only the teachers regularly working in the schools and universilies should

be asked to work as officers in these Cadet Corps, but also those who bhave already
had some training in organizations like the Seva Dal. They should be given an

. opportunity to serve as officers in theee organizations. :

" 'There is yes another matter I would like to mention, and that is that, if the

age is the oriterion, then 1 wish that the age should be raised from 13 to 17. If

really that is & master of difficulty, I would request the Honourable Minister #o

constitute a special Senior Division for women.

Then as the Honoursble Minister has already stated in this House that the

Girls Divigion is mainly educational in character, I ,_\xn.u},d_ﬁ;mﬁ the Honour-

able Minister to put thi ent direotly upder the liducation Departmenrt
ernnient dia_as per ZIu ort.

ere ig one "matter I wish to mention. Clause 12 deals with the Adwvi-

sory Committee, and in this Advisory Committee about seven officials and seven

non-officials are put. I wish that members of the Legislature should be given an

opportunity to associatg themselves with the work of this Advisory Committee.

I again welcome this Bill and I also emphasize the fact that the Honourable
Minister should see that the Bill is given eflect bo immediately. Since it is &
very immediate need, he should take all steps that are necessary to see that
the Bill is given a good start.
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The Honourable Sardar Baldev Singh: Sir, may I interrupt my Honourable

friend? I have made it clear that this is only a bgginning; there i absolutely
no objection to extend this scheme if it is found necessary.
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“In Indis too, open units may be expected to consist of boys who are enrning their
livelihood but would be glad to_have an opportunity of preparing themselves to fulfil their
duties as citizens. Just as in the beginning selected schools will he allowed to have Cadet
units, so as to begin with, it will probably be desirable to allw open units to he raised
rnly in cities where a popular demand for them exists.”
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(English translation of the above speech)

Pandit Thakur Das Bhargava (East Punjab: General): Mr. Chairman, I
warmly cxpress my thanks to the Honourable the Defence Minister who as soon
px the House expressed its opinion regarding the formation of National Cadet
(‘orps, introduced the Bill in the House without & moment's delay. BSo far as
ihe beginning goes, I, no doubt, welcome the provisions of this Bill, but I can
hardly resist saying that this effort falls far short of our expectations
and the needs of this country, I am sure if the Honourable the Defence
Minister had the necessarvy power he would certainly have made the
Bill self-contsined and wider. I know that so far as he personslly is
ooncerned the Honourable Minister vicws this essentially important ques-
tion of defence of ihis country from s different angle. 1f he had enough
funds at his disposal, he would certainly not have presented a crippled
echeme. The scheme is too small and requires to be expanded. As it is, it scope
is confined to 1.70,000 boys and girls who receive education in various colleges
and schools and will provide training for them. 8o far as the senior division is
concerned it will be evident that it provides arrangement for 82,500 only end
the rest relates to the junior divicion concerning girls.

In England, where the population is much less than in our country three
Inkhs of cadete receive training. But in Tndia where the population s seven
times more than that of Wngland. the seheme that hashoen presented makes ,
provision onlv for 1, 70,000,

There is no abjection fo it for heing incomplete but there is certainly an objec
tion to the fundamental points and nlso to the words ‘“School and college tnit
mention of which has been made in seetion 2.

Sir, if you look at page 12 it will he evident thnt the proposed school will
have to fulfil five conditions, two of which hesides the other three are the pro
vigion for a drill hall and other such commitments.

Sir, how muany schools ars there which can fulfil these conditions? T am
aure that in rurel aregs such arrangements will be very difficult to make. Such
arrangements can only be provided in towns where equipment for dril] and other
focilities are avnilable. There is no provision for the poor in the Bill.

The truth is that the scheme isx meant to remove the defects in certain che
racteristios and the lack of character in the officers of the army. 9“/?”
——
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[Pandit Thakur Das Bhargava] _ :

Bir, if we consider the time when this scheme was initiated and compare it
with the present time we shall see that the country has chauged. Today the
statement re. the industrial policy of the country has been laid before us. On the
first page and in the fourth line it says that the (overnment detire to establish
such an order of society in the country us shall rest on such fundamentals as
justice and equality of opportunity. This committee was appointed in 1926
according to the circumstances and requirements of that time. Those ideas
have now become obsclete and exploded.

Now that the Constitution has been framed and on ite verf first page
is written that we will provide an equality of oppo tunity to ench and every
individual living in this couniry. Such opportunities then ousht to be made
available which shall equally benefit the thirty crores of people living in this
country and not only a few.

* The Honourabls Bardar Baldev Bingh: Bir, may I interrutpﬁ;ny. Honourshle
friend? I have made it clear that this is only a beginning; e is absolutely
no objection to extend this scheme if it is found necessary.

Pandit Thakur Das Bhargava: Sir, I fully understand what Sardar Sahib
means, I havo already stated that had he funds at his disposal he would not
have hesitated to spend crores. As it is just the beginning of the scheme there-
fore, I welcome it and consider it worthy of being accepted as such.

Another defect in the scheme is that the schools situated in cities will be
recognised but so far as the boys and girls who o not receive education in any
school or college are concerned, I would point out that such boys end girls
are as much entitled to receive education and training for the defence of their
country, as the boys and girls who receive education in schools and colleges.
In England there are arrangements for boys who have completed their basic
education and gre able to enter life for earning n livelihood are admitted into
open unite as cadets and receive training in them

On page 24 of the Report of National Cadet Corps Committee the follow-
ing regardinq Indis is mentioned :

“In India too, open units may be expected to consist of boys who are earning their
livelihood but would be glad to have nn opportunit. of preparing themselves to fulfil their
duties as citigens. Just as in the beginning selected schools will be allowed to have Cadet
nnits, so as to begin with, it will probably be desirable to allow open unmits to be raised

“only in cities where m popular demund for ihem oxists,”

This meang that for a few years closed unite will be tried and after that
the scheme of open units will follow and that too for the benefit of the boys and
girls of cities only. For village boys and girls this will virtually mean a dream.
T will respectfully say that after trying it for six months or for one yenr the
Government shonld make arrangement for each and cvery Indinn to geb oppor-
tunity of taking part and heing henefitted bv it.

Bo far as the question of open units is concerned it seems proper that the
provigion should be made eompulsory. As for section 7 I am certain that Sardar
8ahib desires to tnke action ns scon as possible. Tt requires enormous funda
to implement it and Sardar Bahib is anxions for finance. Just now the Honour-

J¢ Finance Minister was sitting in the Flouse. He wants an o:tats duty to
be levied but before he procecds to do so he may acoord sanction to this'scheme.
When the schemes of National Militin and its training are pnssed the Govern-
ment ean approach this Houre with new -demands and the House will supply
the necessary funds by the levy of additional taxation or by some other means.

-
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Sir, I have given notice of an amendment which seeks that the.
Uadet Corps Committee personnel should include, among other members,
two members of this House. Since the remaining members of the -com-
‘nitlee will be nominated, I do not insist that they should be elected. But
whut 1 wish che Government to accept is the principle of appointing $wo
wembers of this House on the Cadet Corps Commitbee.

Mr, Ohairman: 1t hus been suggested to me that if the Honourable Members

5PN wish to do so, we can sit for fifteen minutes more, bup if & large

“™* nuwber of members want to disperse, I do not want to stand in
the way. ~ A
Some Honourable Members: Adjourn.
Mr, Chairman: The House stands adjourned till tomorrow at 10-45 4.M.

The Assembly then adjourned till a Quarter to Eleven of the Clock on
Wodnasday, the Tth April 1948.
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